Wednesday, March 27, 1963
Chaitra 6, 1885(Saka)

LOK SABHA
DEBATES

Third Series
Volume XV, 1963/1884-85 (Saka)
[March 18 to 28, 1963/Phalsuna 27, 1884 to Chaitra 7, 1885 (Saka)]

FOURTH SESSION 1963/1884-85 (Saka)
(Vol. XV contains Nos. 2I to 30)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS

COLUMNS

[Third Series, Vol. XV, March 18 to 28, 1963 Phalguna 27, 1884 to Chaitra 7, 1885 (Saka).]

No. 21.—Monday, March 18, 1963/Phalguna 27, 1884 (Saka)

OraMAnswers to Questions—
*Starred Questions Nos. 451,453 to 462 and 464 to 466
Written Answers to Questions—
Starred Questions Nos. 452, 467 and 468
Unstarred Questions Nos. 874 to 893 .
Calling Attention to Matter of Urgent Public Impomnce_
Disturbance in law and order situation in Kiriburu Iron Ore Project
Papers laid on the Table . . . .
Message from Rajya Sabha .
Constitution (Sixteenth Amendment) Bill—
Report of Joint Committee
Government of Union Territories Bill—
Mbotion to refer to Joint Committee
Demands for Grants—

Ministry of External Affairs
Daily Digest .

No. 22.—Tuesday, March 19, 1963/ Phalguna 28, 1884 (Saka)

Oral Angwers to Questions—
*Starred Questions Nos. 469 to 471, 473 t0 476, 478 to 482
Written Answers to Questions—
Starred Questions Nos. 472, 477 and 483 to 496
Unstarred Questions Nos. 894 to 934 and 936 to 967
Papers laid on the Table
Election to Committee—
Ntional Shipping Board

- 4379—4417

4417—19

.« 4419—33

4433—37
4437
4437
4438

4438—42

- 4442-—4598
- 4599—4602

4603—37

4637—49
4649—98

. 4698—4700

4700

Motion re-Report of Commmee on the conduct of cemm Mcmbers dunng Pxemdcm 8

Address .
Demands for Gnma
Ministry of External Aﬂ’am
Ministry of Food and Agriculture
Daily Digest .

No. 23.—Wednesday, March 20, 1963/ Phalguna 29, 1884 (Saka)

Oral Answers to Questions—

*Starred Questions Nos. 497 to 508
Written Answers to Questions—

Starred Questions Nos. 509 to S1§

Uastarred Questions Nos. 969 to 981, 933 to 1019
Papers laid on the Table . . .
Message from Rajya Sabha

m

4701—90

.4790—4854
-4790—4850

4850—54
4855—60

.4861—4900

4900—05
4905—33
4933
4934



@) !

CoLumMns
Committee on Private Members Bills and Resolutions—

Sixteenth Report . . . . . . 4934
Public Accounts Committee—

Ninth Revort . . . . 4934
Statemsnt re:Mbob violence at I(mburu Pro;ect site . 4934—38
Demands for Grants—

Ministry of Food and Agriculture . . . 4998—S114
Dailv Digest . . . . . . . . §115—I8
~o. 24.—Thursday, March 21, 1963/ Phalguna 30, 1884 (Saka)

Oral Answers to Questions—

*Starred Questions Nos. §16 to 518, §20 to §25 and §27 t0 531 . §119—58

Short Notice Question No. 3 . . . . . . . 5158—63
Written Answers to Questions—

Starred Questions Nos. 519, §26 and 5§32 to §34 . . . 5164—67

U ustareed Q 123tions Nos. 1020 to 1022 and 1024 to 1052 - 5167—90
Papers laid on the Table . . . . . . . §190-91
M:ssages from Rajya Sabha . . . . . . . §191-93
Re:Point of personal explanation . . . . . 5192
Demands for Grants . . . . . . . §192—5372

Ministry of Food and Agnculture . . . . .5192—5255§

Ministry of Information and Broadcasting . . . . §255—5372
Daily Digest . . . . . . . . . . 5373—76
No. 25.—Friday, March 32, 1963/Chaitra 1, 1885 (Saka)

Oral Answers to Questions—

*Starred Questions Nos. §35 to §40, 542 to 545, 547 to 5§49 and §5I to 5§53 . §377—5419
Written Answers to Questions—

Starred Questions Nos. 541 and §50 . . . . 5419—21

Unstarred Q 1estions Nos. 1053 to 1077 and 1079 to xoSl . . §421—40
Re: Reported concentration of Chinese Troops in Tibet . . 5440—42, 5444
Papers laid on the Table . . . . . . . . 5442

Messages from Rajya Sabha . . . . . . . . §442-43
Committee on Absence of Members—

Fourth Report . . . . . . §443-44
Demands for Grants . . .5444—5543

Ministry of Information nnd Broadcastmg . . .+ 5444—81

Ministry of Education . .5481—5543
Committee on Private Members’ Bllls and Resoluuone-

Sixteenth Report . . . . . 5543

Working Journalists (Conditions of Service) md stccllancous Prov iticrs(fpercnat,
Bill I(Insertion of new section 7(A)by Shri C.K. Bhattacharyya—Negatived

Motion to consider . . . $544—91
Mairine Insurance Bill as passed by Rn,ya Snbht—
Motion to consider . . . .§591—5604

Daily Digest . . . . . . . . 5605—08




3

-~

(iii)

. 25 =Suerdzy, March 33, 1963/Chaitra 2, 1888 (Saka)

Cilling Atteation to Matters of Urgent Public Importance—

() Accideat at Jamaria colliery . . . .

(&) Corazeatration of Chinese troops in Tnbet
Papers 1aid on the Table . . .
Bstimates Committee—

Thirtieth Report . . . .
Business of the House . . . .
Demands for Grants

Miaistry of Eiucation

Ministry of Scientific Research md Cultural Affms
Dedartment of Atomic Energy . .
Daily Digest . . .

.

N2. 27.—=Mcnday, Mirch 35, 1963/Chaitra 4, 1885 (Saka)

Oral Aswers to Questiong—

*Srarrred Q 1es5tions Nos. 554 to 557, s60to 567
Written Answers to Questions—
Starred Q 1e3tions Nos. 558, 559, 568 to 5§75
Uastirred Q1estions Nos. 1082 to 1119
Shalliag Atteation to Matters of Urgent Public Importance—
(9 Reoarted statensnt made in Washington by Shri B. Patnaik
(i) Azzideat Hetwsen Tiruchi-Reni Bxpress and a bus
Paoers laid 0n the Table . . . . . .
President’s assent to Bills .
Rz3ig11tion of Shri U.N. Debar
Re:Renarks made by Shri Bagri
Demands for Grants .
D:z»ictment of Atomic Energy
Ministry of Health . .
Daily Digest . .

No. 28.—Tuesday, March 26, 1963/Chaitra §, 1885 (Saka)

Oral Answers to Questions—
-

*Starred Questions Nos. §76 to 580 and 582 to §90

Written Answers to Questions—
Starred Questions Nos. 581 and §91 to 6or

Unstarred Questions Nos. 1120 t0 1149, IISI to 118§ nnd uas 0 1194

Papers laid on the Table
Demands for Grants—

Ministry of Irrigation and Power
Daily Digest . . . .

CoLumMNs

§699—11
§612—I18
. 5618

5619

. 5619

.§619—5806
5619—82

. §682—¢768
. §768—s806
$807-08

5809—s0

5850—s7
5857—80

5880—96
. 5896—5900

$900-01

. 5901
5§901—14
-5915—6042
§915—28

- §928—6042
6043—46

6047—87
6087—9¢

. 6095—6140
614041

-6141—6328

. 6329—34



(i)

CoLuMNs
Nbo. 29.—W:1125d3y, March 27, 1963/Chaitra 6, 1885 (Saka)
Oral Answers to Questions—

#Starred Qestions Nos. 602 to 604, 606 and 608 to 616 6335—73
Written Answers to Questions—

Starred Q iestions Nos. 605, 607, 617 to 621 . . 6373—76

Unstarred Questions Nos. 1195 to 1240 . . . 6376—6404
Papers laid on the Table . . . . . . 6404-05
Release of Members . . . . . . . 6405
Com nittee on Private Members’ Bills and Resolutions—

Seventeenth Report . . . . . . . . . 6405
Correction of Information . . . . . . . . 6405-06
Re: Maintenance of Order in the House . . . . . . 5406-07
Demands for Grant . . . . . . . . . . 6407—6556

Miistry of [rrigation and Power B . . . . . . 6407—30

Ministry of Labour and Employment . . . . . . 6430—6556
Release of Member on Parole . . . . . . . . .

Daily Digest . . . . . . . . . . . . 6557—62
No. 30.—Thursday, March 28, 1963/Chaitra 7, 1885 (Saka)
Oral Answers to Questions—

*Starred Questions Nos. 622 to 635 . . 6563—6600
Written Answers to Questions—

S:arred Questions Nos. 636 to 641 : 6601—04

Uastarred Questions Nos. 1241 to 1288 6604—32
Papers laid on the Table 6632-33
Co nmittee on Petitions—

M. 11te; a1 Rirst Report . . . 6633
Demands for Grants . . . . . 6633—6854

Muistry of Ladour and Employment . 6633—s8

M i3y of Hone Affairs . . . . 6658—6854
Diily Digest . . . . . . 6855—s8

N.B.—The sign + above the name of a Member on Questions, which were orally an-
swered indicates that the Question was actually asked on the floor of the House by that Member.



LOK SABHA DEBATES

6335
LOK SABHA
Wednesday, March 27, 1963/ Chaitra 6,
1885 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Research in Private Institutions

+
 Shri Subodh Hansda:
*602.7 Shri S. C. Samanta:
Shri B. K. Das:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether (i) specific research
schemeg in University research institu-
tes and in institutes managed by in-
dustrial organisations and (ii) re-
search associations formed by indus-
trial groups on cooperative basis are
given financial and other assistance by
the Council of Scientific ang Industrial
Research;

(b) if so, how many such organisa-
tions of both categories are being
given help at present;

(c) whether the help given is lump-
sum or on loan basis; and

(@) the total amount given out this

year ang to which institutions?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir,

(b) One hundred and seven in cate-
gory (i) and six in category (ii).

(¢) On ‘grant-in-aid’ basis.

(d) Rs. 4504 lakhs. The number
of institutions is very large ang their
nameg are published in the Annual

Technical Report every year,
3187 (Ai) LS—1L
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Shri Subodh Hansda: May I know
whether in giving grants-in-aid, it has
been ascertained from the Universities

hat the amounts given to the Univer-
sities are spent for some specific re-
search work?

Shri Humayun Kabir: It is for spe-
cific itemg of research that grants are
given. For every grant that we give,
the accounts of the research schemes
are auditeq by the Accountant Gene-
ral of the State where the sohemes are
located.

Shri Subodh Hansda: May I know
whether the grants-in-aid given to
the private research institutions are
meant for applied science or for re-
scarch work for improving the quality
of industrial goods?

Shri Humayun Kabir; The two are
closely related. Research in applied
science and im»rovement of industrisi
quality—they g together.

Shri S, C. Sarvanta: May I know
whether any help in the form of re-
search scholarship is given to private
institutions and, if so, whether the
recolmmendations of the Scientific Man-
power Committe has been implement-
€a in this respect?

Shri Humayum Kabir: Research
soholarships are not given to institu-
tions, Scholarshipg are given to indi-
viauals. We give grants to research
institutions for schemes of research. I
do not think the Scientific Man-power
Committee of the Cabinet has anything
to do with the grant of research scho-
larships.

Shri B. K, Das; May I know whe-~
ther any scholarship has been given
for research in any cottage industry
scheme?,

Shri Humayun Kabir: Whenever
any scheme comes, we examine jt. I
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cannot say offhand; I think there have
been certain cases where we have
given some grant for items which may
be produced in cottage industry,

Shri Ranga: Is any effort being
made to co-ordinate the work with the
Defence Science research section to
gee that so far as this year’s allotment
to the various Universities is concern-
ed, a reorientation is made in order to
help the Defence Ministry solve quite
a number of its own research prob-
sems in addition to what they are do-
ing by themselves?

Shri Humayun Kabir: I think ]
have already informed the House that
& Steering committee has been set up
in which the C.S.ILR., the Defence
Science organisation, Defence Produc-
tion and other interested organisations
are represented and they look into it
Sc far as these research schemes are
concrned, they are longstanding pro-
grammes and they are continuing. We
will, of course, see that there is no
duplication or overlappling.

Shri Sham Lal Saraf; May I know
th~ criteria fixed for recognising pri-
vate institutions for being given grants
and also recognising scholars for re-
search work?

Shri Humayum Kabir: So far as
scholarships are concerned, I think 1
have mentioned in this House that for
eny student who has the necessary
antitude angd necessary interest, we
seall try to find a scholarship for re-
search if he is willing to carry on re-
mearch. So far ac organisations are
concerned, we have generally taken
the line that they are co-operative ve-
scarch associations which #have been
sct up by the industries concerned, If
individual private organisations come,
the case ig examined on merits.

Shri Sham Lal Saraf: Criteria?
®hri Humayun Kabir: The criterion

i¢ of course their capacity to carry on
such work.
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e faen afaay e aww

+

[ frwat et fome -
Tt RodATo (T :
A AT AT :
5ot R qo To THTAT :

Yot sto e frmnratewe
=0 WY :
o} T ax Afew
LY wofage  wgmw:

w7 fasm w4 3y @ @ Fo
w3 o

(%) 7 gwr ¥ g@ wew faew
Afaat & avdeq § g fawrfar # 75
& 5 faem gl § are ax afkadw
7 fFr 9 ; Ak

(@) = 39 e ¥ gg oY
fawricar & € R % i wmrd wng
N AT F Any g fear s
anfegd ?

faar a2 (¥v0 w0 ®Yo MAWIAY):
(%) sfr 7 | frg woew ¥ a®
fawrfrar & f5 e &Y oo qagfy
¥ 9 qF F% T @G A9 Fwar
ST A 5T aF R qEAe #Y a8
I 9T I FA &7 gIEL T A
Sic il

(@) v 7

[(a) No, Sir. But the conference
rccommended that no major change
should be made in the national pattern
of education until the Conference had
first an opportunity of considering it.

(b) No, Sir.]

Shrimati Savitri Nigam: May I
know whether any discussion was
heeld regarding the three-language
formula and whether any decision
wag reached or any special recom-
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mendation was made by the Central
Government?

Dr. K. L. Shrimali: The position
with regard to the three-language
formula is, it has been accepted in
principle by the States. The Educa-
tion Ministers’ Conference has recom-
mended that a standing committee or
a small committee of Ministers might
be appointed to ensure the imple-
mentation of this formula.

Shrimati Savitri Nigam: May I
know whether the most important
subject of the education of the handi-
capped was also discussed, in which
the Education Ministers also need
some education?

Dr. K. L. Shrimali: On some occa-
sions it would be a good thing if the
hon. Member forgets about the handi-
capped. ;

Y Ho wro fFAN : WA AT 7
ot qarn f& aeat & faem wfay
3 ag =gy fr fa ogfa & fagiat
¥ ofad™ F ¥ qF ST ¥ qowE
forar sng 1 3 9 ST =Tea € £
T T FT T g8 fa=m @ av
f T 9% qIwE & faerr ggfa X
afqd™ fran 9@ 1 afg 7, & 98 A
wi geqw gk ?

Dr. K. L, Shrimali: The hon. Mem-
ber is aware that the States are free,
as far as education is concerned, to
have their own pattern. We have
been trying to evolve a national pat-
tern, and, therefore, it was thought
mecessary that some such step should
be taken. I am glad to inform the
House that the Education Ministers
unanimously agreed that no further
changes in the pattern should be
made without pnior consultation with
the Education Ministers’ Conference.

Shri Maheswar Naik: May I know
whether Government have made any
assessment of the extent of attainment
of the objectives for which the
three-language formula has been
introduced in the different States?
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Dr. K. L. Shrimali: No assessment
is made. This question has been
examined by various bodies, and it
has been felt that it is in the national
interest that our children should learn
three languages.

Shri P, R. Chakraverti: While for-
mulating the three-language formula,
was there any condition that Hindi
should be one of the three languages,
and if not, why not?

Dr. K, L. Shrimali: In the three-
language formula, Hindi is one of the
subjects.

=Y gro to faaret : @« ¥y w4 -

T § W HEET Og a1 @y andy
¢ f5 Fawe faen ogfa 3 & s

affeafaal o= srawraT & 7R

Y 2, @ BT 78w a1 farer WA

¥ raem § Y Y fa=e fapar s ?

§ qg AT SR E oA SA &

WA Ug T W@ 47 A@v JéfE

A et agfa ) qew9 FT 4w &

T ofdfeafs & qarfas oF faew

ggfa #1aw 3} IF |

To ®o Hlo WA : fgga
N gy §F a1 faverr ggfa ¥ wTRr
afwads g & | w9 ag @1 fF #f
UF T 99 qgfad YA a9 2, afE
IFALTWT P aF | gafag ag fafeaa
faar maT a1 fF S@ W w1 gfad
T I I3, A T8N G F qTHA T
I "W Afgd | W@l % AW
I RIS ¥ T FT qATA g, T@AAav
& a1T 39 AT FY a7 AT w7k
& fF garY farert ggfa U &Y mrasg-
FANT ¥ HHS IqET afCEfaa gy
@ |

T TR T STy ¢ frerr G S
& £ T qg aTa AT Se—a R §9aa:
T weie F ofr =91 0y faay @l —
fF v~y g & g faas ‘ﬂ{ﬁtﬁ-
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faaqrag 99d SR &, I A oy
oA T A W I T W)
ST =g § i Far aea a @ &
Ta farer Wil F geRa § 38 q9
FY =1 ot wré o i fazafaaraa
faar 37 @R & ga ¥ @
S|

IMo Fo Ao WA : 7g A TF
T 9A &, 99 T I T 7T
T awa g | AT G ¥ X
fas 78 frage s< Trgar g 5 =t
% fazafaamal #1 939 &, ©F Ao
afsera w3 fraa 34 @ W 39
feR sq w1 SradY, @Y a8 T AL
T F qra q Qg o

A wFG © { Ig T ATEA §
fF - AT F@ FE A
g R

Mo FTo FATo MATAT : qg WETT
¥ fqard s @3 2 § FZIH
& @rg ary A

Educational Facilities to Students
Joinnig Army

+

rSh:i Bhakt Darshan:
| $hri Yashpal Singh;
J Shri Bishanchander Seth:
) Shri Bhagwat Jha Azad:

| Shri M. S, Murti:
{_ Shri Jagdev Singh Siddhamti

Will the Minister of Education Lc
pleased to refer to the reply given to
Unstarred Question No. 1020 on the
23rd January, 1963 anqg state:

*604.

(a) whether the Government of
India has considered the matter of
giving educational facilitieg to stu-
dents joining army in consultation
with the University Grants Commis.
2N,

(b) if so the details thereof; and

(c) if not, the reasons therefor?
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The Minister of Education (Dr. K. L,
Shrimali): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House.

(c) Does not arise.

STATEMENT

Pursuant to a note prepareq in the
M.ristry of Education, the University
Grants Commission considered the pro-
posals made by varioug Universities
with regard to facilities tor students
enlisting in the Armeq Furceg during
the National Emergency and agrzed
that short of awarding degrees (with-
out taking the university examina-
tiung), every facility should be pro-
vided to such students to complete
their courses and take their examina-
tions on their return.

2. With regard to any request for
migration  arising directly out of
parents joining the Armeq Forces, the
Commission agreed that Universities be
requested 1o give sympathetic cousi-
deration to deserving cases with a view
to avoiding undue hardship.

3. Accordingly the Commission has
requested the Vice-Chancellors of
Indian Uniersities to consider this
question if there is no objection and
frame rules necessary for the purpuse.

WY WFA T - e, 3m faaer §
T gt & fF i famrmft e & T
Y s AT, S aie o g e
o FA F1 glaar agl & s
e et o T A e 4, faay
werag ¥ g gfaar & € A w@ §
ag AT =TT § i 39 AT g weal
i frrarwra ?

3o FTo HATo IATA( : gl aF
wE Waw g, gy wegg # A felt
& fod d®i F1 TAEW O I gEAT
a1 | 3§ Tk ¥ @a famafwarat &7
gfaeet aieg s § foar T 9T
¥ T & i oY s e fe § Wl
o ¥, S §w qwg # ghead &
T, WX IF O g7 Ag) A
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fEe fY I grfa awar s | W
A Geer fedew Wgy & A1 7
IR 2 qFAT g | AfeA TragE Q1A
o3 | far gwe & fedr Ay e
gFdl 1

R qa A - A, 39 faaor #
aamar v g e famafaaret & 9
day § wa e g 1§ S
wrgan g fir et faafaeera & gt
@ R g ar g e §
qmr g ?

To Fo MTo KA Il TF ALY
sfaar & dome, fooedt, Toea™, #ig
o qareY gfraedf ¥ sfaw afedw
aw #X &g § arfe sv fanfaal =y
gfur A ad Nfs  ww wifgg §
Q]I T | aEr F gfrEfs w
fraR st @Y &)

Y fag 1T qa12 : 71 fFa fama-
farea & g8 gam A s @
frar g AR afz frar g ot frmr & ?

Tro w0 w0 MmNl : firelt
gfraedt 7 weER g fRar g

Shrimati Savitri Nigam: May I
know whether the hon. Minister is
aware that in all other countries
where students attend the classes for
six months they are permitted to get
a certificate without appearing in the
examination?

Dr. K. L. Shrimali: I do not know
which countries the hon. Member has
in mind. Other countries may do a
wrong thing; we do not want to do
that wrong thing here. We would
like to give all possible facilities to
our students to join the armed forces;
at the same time, we should not give
them a degree without their appear-
ing in the examination.

Shri Sivamurthki Swamy: May 1
know whether any age-limit, maxi-
mum or minimum, has been prescrib-
ed?

Dr. K. L. Shrimali: No, Sir.

q9 W AATATET H QAT
 fgeqt

ot TETTT et
=t s feg fagrt:
*%0%.{ WY ®o w0 fraat :
siraat anfas fw
L%‘ﬁﬂo Fo ETRA :

T NG HAT qg 99T I FAT
w41 fF -

(%) === Jar WA #Y o=
@t § feY #Y o Svfeas s
¥ el F wRw ) T 9%
fremfaa frar & ; o

(=) afx &, @Y faeva & &0
s & 7

TE-W1d HANET § Toa-wA (W)
gITAE) @ (F). 5K (@) Tty
F IR WRT T AER R A 3
Y 9T UF GHfeUd WeAw  F &9 §
AT FTAT § | §CPIR Ag Fa=me a3 @Y
% fr usafy ¥ wRw ¥ 39 Syaw
# frw arda & @ fFar od )

[fa) and (b). The Presidential
Order referred to provides for the in-
troduction of Hindi as an alternative
medium after some time, Government
hzve under consideration the date frcm
which this provision of the Presiden-
tial Order should be brought into
effect.]

't TETTAIT GEAY . TW TR
§ g 9w ¥ 47 g5y a1 i 3w frare &
T AT § 7 &1 a9 9 wwrafa o
FT ARW T T H G AT Wk
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a9 ¥ HT qF THHT AIEIE & T
fAar I srrRTRE ?

nE-wd WAt (WY W @y
aredt) : wat¥gE T A a8 w77 T Qv
fr 53 7 ¥ @ 37 fFar g | S
ag foar gav afl ar 5 @ AR
Qe s qgarfer ggana &
oz @R fwar og 1 I9F AT
2T FFd N Fayer faamr 7 Tw
4.8 7, gfraw afsas  ofaw siag
Fr fea fear | g7 @9 QT A
L e )

oY IETEIT AEAY g ReRY
® a2 N F I 1 T F 97 a7 9g-
W A F A faAaE oy v @
% 37 99w 3+ 3§ 9 iy eafig
frar strg, Far A @ T AR,
T IR AT TR A @AT AT AT
AN

N Hw TP AR 0 W
frar= ¥ R qTET AR qAg gET
qfrr X A It w1 fadaw
WA F AT IART ATGH g1 ATCAT A

Shri Harish Chandra Mathur: The
hon. Minister is aware that many
Universities have already adopted
Hindi as the medium of instruction. In
such circumstances, what is the diffi-
culty experienced either by Gov-
ernment or by the UPSC in permit-
ting at least students coming from
those Universities to appear in the
examination with Hindi as medium?

Shri Lal Bahadur Shastri: I have
in a way replied to that question.
The Committee which was set.up, on
the basis of whose recommendations
the Presidential Order was issued,
wanted that hurried action should not
be taken. They did suggest that it
should be agreed to, but implement-
ed at the appropriate time. We felt
that we should not take some steps
immediately. We do propose to take
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action on the basis of those recom-
mendations. As to when it will be
done, 1 hope it will be decided very
soon.

Y Ao ®o frANY : ggaa W
o ¥ @ g v forr faxafagmet
¥ fg=y F fareay 7 wyTeww = fagr mar
2 o wgr fedy wreaw ¥ g
ATy ot &% fagr @ g, s
famafagraat @ fawa g faardf
qrdr A YA A wawd gy & AR
T FIT § g0 Y Ay §, 0w
R g=efl a3 ¥ T A # @y
2 i 99 q% F4I1$T g A AT
s A for Qw, a9 aF 37 fasa-
ferrrerai & fgrdt & atrm Ay 1 farear
%7 "reny g f7wr ang ?

Y @ aEge mvedr o gEr
fra aff § AR 7§ gwaT § W
e faear 47 o &7 £ gy fa=
21 afex gw awdq & 6 fore o g
yreaw g, 9% 3% § fF g g v 7
AT | A FF gl a1 wawm A e,
T "Iy ) FTH AR § 1 ¥
g2l ¥ faurdt gudr o FT6r AaEy
g1

Shrimati Savitrl Nigam: The term
‘appropriate time’ is sometimes very
vague. May I know by what time
definitely this is going to be included
in the UPSC examination?

Shri Lal Bahadur Shastri: Hon.
Member might put the question in
English, but I am quite sure she
understands Hindi all right,

Shrimati Savitri Nigam: I do se

for the benefit of others.

Shri Lal Bahadur Shastri: I have
already replied to that question when
Shri Prakash Vir Shastri put a simi-
lar question and I thought she under-
stood Hindi all right.
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ot wo o WA : @ T T
o= F @ § Fr wiger e afafag
F o fro q@o "o HY TlraATl
& fag fg= & o g, Y I qar-
fede wfafgq § dga Taqie & @@
AR YT WA I qro U3 o AT, IT H
e & wreww & AWl 7 9
o S E?

WY q® AT ATERY ¢ EER
g @ T T W f=a &G
it frora gvm, g3 wmm § f ag gud
9T HY AW EN

WY gaafag : oS sfaee
#F gATR IAT AW F FOF sy FHT
<t faut sy 9, 3 @i 73 @
™ g AR AATGEE § AT A A A5F
gl 4, 97§ ¥0a ey THE F1 d5Y
¥ g a¢ fagr mar a1 W ag 1w
TR 9% g9 fwar w97 5 oI9ny
et #1 A= qu, AT w7 4v
FAETIE!?

K37 KA qar 0w el WA
grv R i 4 (S e ATE)
aAAT  93E A oY T AR &Y
qIde F1 1 fars frar &, ag amwg
& afew ¥g o g 5 9w anfr A
®AT Y awg & "t fEmr
§7 oT 78 g1 A WA fedT fafar
¥ AR dis we @ ¥ o
foar | IFN T fF wiaT ar 39
@t faewdi FEfaEwds § IIH
QO 74 FQ@ F, AT A FATA S
a1 47, ITRA QU AN W@ T, 77 AT
AT @S fadr T 1 I ag
s Tl 5 AR FN F (M7 IR
T FA AT A ST ATH vy Afed
wifs T9F  FT TGgT g4 AN wA
feqm  TE &, IART  gHaw ¥
feewra gt &1

0Oil Supply to Nepal

*608. Shri Vidya Charan Shuklas
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that Nepal
Government are making arrangements
to import oil from Russia instead of
meeting their requirements from India
ag at present; and

(b) the steps taken by Government
to see that our traditional market is
not disturbed?

The Minister of Mines and Fuel
(Shri K. D. Malaviya) (a) Except for
reports appearing in one or two
papers, Government have no informa-
tion concerning arrangements for the
import of Russian oil into Nepal.

(b) Nepal’s requirements of Motor
Gasoline, Kerosene and other P.OL.
products are being met by Indian sup-
pliers, :

Shri Vidya Charan Shukla: May I
know if the Government has made any
enquiries from the oil producers in
India whether the Government of
Nepal have placed any orders with the
producing companies here in India for
their requirements for 1964-65 ang the
years onwards and if so, what are
their requirements for which orders
have been placed in India already?

Shri K. D. Malaviya In the past we
have been supplying petroleum pro-
ducts to Nepal in spite of the fact that
our consumption is far xeceeding our
national production and we will con-
tinue to make efforts to suppr what-
ever petroleum products are needed
by Nepal. We are not aware of any
particular effort made by the
Nepalese to import these products
from Russia. I Ao not think that such
a neeq will arise because we continue
to sae that out of whatever we get we
h-In the Nepal Qovernment so far as
supplies of petroleum products are
concerned.

Mr. Speaker: The hon. Member
wanted to know whether the demands
that have ben made now, recently, are
just similar to those that have been
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made in the past years or whether
there hag been some decrease or varia-
tion.

Shri K. D, Malaviya: We have no
information if there were some big
demands made by the Nepal Govern-
ment over the various companies that
supply these things, but I shall make
further enquiries and inform the
House.

Shri Vidya Charan Shukla: Could
the hon, Minister give us some figures
to show the annual oil import into
Nepal from India for the last two
years and for the current year?

Shri K. D. Malaviya: I have not got
those figures.

Shri Hari Vishnu Kamath: In the
light of recent allegations that oil and
petroleum products imported into
Nepal from our country have been
smuggled out into China via Tibet, are
there reasons to believe or apprehend
that China is trying to get oil from
other sources also, such as like Russia
via Nepal?

Shri K, D. Malaviya: As I said, we
have no information that the Nepal
Government is taking any special
effort to import petroleum products
from Russa or any other country. We
have also not noticed any big rise in
the demand of the Nepal Government
for petroleum products from our coun-
try. In the natural course, if there
has been some increase, we shall find
out and let the House know about it.

Shri D. N. Tiwary; May I know
whether the amount of petroleum de-
manded by Nepal from Bihar is very
high ang is more than what the Nepal
Government asked for the first time
and, if so, whether any enquiry has
been made whether all that was con-
sumed in Nepal or sent elsewhere?

Shri K, D, Malaviya: I have no in-
formation.

Shri Hem Barua: On a previous
occasion, when the allegation was
made that our petroleum products ex-
ported to Nepal had been smuggled
out of that country into Tibet, the
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Nepal Government was pleased to say
that this was a fact and that they are
going to put a check on it, and so, may
I know whether they have actually
put a check on the petroleum pro-
ducts being smuggled out of that coun-
try into Tibet?

Shri K. D. Malaviya: We are not
aware as to what steps the Nepal Gov-
ernment are taking or might have
taken to stop the export of petro-
leum products to China or Tibet. But,
as I said, we have not noticed in the
demand from Nepal any very great
rise in the consumption of Nepal, but
whatever rises might have been there,
we shall make enquiries,

Shri Shivaji Rao S. Deshmukh: Over
and above the surreptitious smuggling
of petroleum products into China via
Tibet, may I know whether the Gov-
ernment are aware that at the Gov-
ernment-to-Government level there is
some thing like re-export of petroleum
products to China from Nepal?

Shri K. D. Malaviya: ] am not
aware of it.

Land Prices in Delhi

Shri D, C., Sharma:

Shri P, C. Borooah:

*609. Shri Harish Chandra
l Mathur:

[ Dr. L. M. Singhvi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether land priceg in the Capi-
tal have risen extremely high;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken
to check the same?

The Minister of State im the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The prices of develop-
ed plots have risen only in certain colo-
nies in which the Land & Develop-
ment Officer recently auctioned a few
plots, namely, Diplomatic Enclave and
Jor Bagh Nursery. In other areas, the
land prices have not been appreciably
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affected. The rise in prices in those
areas is mainly because there is a
greater demand for residential and
other accommodation in those areas.

(c) To stabilise land prices in the
urban areag of the Capital, Govern-
ment has already sanctioned a scheme
for large scale acquisition, develop-
ment and disposal of land in Delhi,
the main features of which are given
in the statement laid on the Table of
the House on the 23rd March, 1961 in
reply to the Cail Attention Motion
tabled by Shri P, G, Deb ‘'inder Rule
197 of the Rules of Procedure and
Conduct of Business in the Lok Sabha.

Shri Harish Chandra Mathur; May I
know how the Government reconcile
their promise given on the floor of this
House to bring down the prices of land
in Delhi and make land available for
the middle income-group, with their
auctioning of the plots recently at the
rate of Rs. 200 to Rs. 600 per square
yard, when the land was being sold
only a few years ago at Rs. 8 per
square yard, and its effect nct only on
land but indirectly on other commodi-
ties as well?

Shri Hajarnavis: As I have alrcady
indicated in my earlier answer, these
rises and free auctions have taken
place in what we may call a fashion-
able area where land is bought by per-
sons who intend to build nouses for
letting them out to parties who can
pay very high rents like the foreign
embassies, So far as making available
land for co-operative building socie-
ties and other medium income-groups
is concerned, we are going to acquire
land at prices which are pegged down
when the notification was issued. The
plots would be made available to them
at a reasonable price.

Shri Harish Chandra Mathur: Am I
to take it that the Government approve
of the land price at Rs. 600 a square
yard and also accept the 1mplication
that those people who pay Rs. 3 lakhs
or Rs, 4 lakhs take it out of vur pockets
by exhorbitant profits? From where
do they get Rs, 3 lakhs cr Rs. 4 lakhs
except out of our pockets?

Shri Hajarnavis: The hc.a. Member
is aware that most of the huuses are
let out to foreign embascies and
foreigners who are in a position to
pay.

Shri Harish Chandra Mathur; I
have not been able to follow the
answer.

Mr. Speaker: e says that they do
not get that money from our pockets,
but from the foreign diplomats,

Shri Harish Chandra Mathur: Do L
understand that these plits Lave been
sold , . .

Mr. Speaker; This is the answer
that most of the houses that ure built
in those localities where land has been
auctioned at so high a rate are in-
tended for those persons wlwu can pay.
high rents and most of them are
foreign diplomats.

Shri Harish Chandra Mathur: Will
the Minister lay on thz Table the list
of persons to whom these plots have
been sold (Interruptions).

Mr. Speaker: They might have been
purchased in auction by our people
who will build houses bu:i they will
let them out to those who can pay high
rents and a majority of them are dip-
lomats.

Y TRTWAT AR . AT F
g5 a9 F g a8 @ F o T o)
Fqfq ot A1g, 39 & IFAHe F A I9
9T Y 4T HTET §, I G F (HAT F
A 1 F1¢ yiawe faga &7 feaar aar
AR ST R M 3 & ArEft § 1 Ar
F o TEar g fF a@R A 1w 95K
71 7Y i faoir a3 foar @ fr 5o
93 fran wfasa @ s g ',
o gg el ¥ o w1 o
famr mar ¢ f& 97 F7 I T AR
fo fog &7 & Seo=A faar o1 w@e

Y
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qr-ed AR (S e agne
wet ): g afr g fe e A gm
ST IBAT §, AR W ¥ T, T
wWlyagaa I 1 W& as
wi ¥ g W S5 Ay a1 § I
FEEeT ¥, gF SUTETAL X 19 T H T
& W $ fr feeedt qeadiT warfcer
g3 R TE TE AR O AEKA
W R &R F1 2  faa & fag
Yoo EA IF Wit Fa< fra §,
Yoo ‘mqawﬁmﬂaa?,qk ¥,000
WEE LEY T FWNT FT AT A
W §; I FAIT ALK EH QRRU TR
qfsets FT 3 THT | T F AATET 3,500
e Sfefegaw Iqawie ¥ fod R
51 | QT o FI FT qgYy alaT
Az g, AT TAAHT T AAT F1 OB
sfrac ferar g Asmmawn g e
HE g §F IO | 39 gE oA
wgt agd suredr gr 8, <9 faafeer
F oY, ST 4T 9ES 99 H ST 97,
g FETE & K1 11 { § | qew
F4 qrag an ¥@ q1 5 Az feww
wrs  ifer & at Y @ WA
&3 |
Shri A. P. Jain: May I know whe-
ther the principal responsibility for
the rise in land price is-not that of
the Government inasmuch as for
about 7 or 8 years they have frozen
no less than 54,000 acres of land

which can provide accommodation to
25 lakhs of people?

Shri Lal Bahadur Shastri: Partly it
may be correct. But the hon. Mem-
ber has to realise the fact that for
the Master Plan to be finalised, it
took much time. It had to take time.
It is not only Delhi which is concern-
ed: Uttar Pradesh is concerned and
Punjab is also concerned. So it is not
easy to make all the State Govern-
ments agree. However, we have dis-
cussed matters with them and they
are now almost agreeable. But no
final decision has yet taken place
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However, we want to proceed further
and now, I think, the progress made
cannot be considered unsatisfactory.

qY RO T T g7 @Y
g e Ta1E mradt o g A weee
FEdt & 5 & 38 FarT 53 w7 ae
FTARE | | IR FE a1 fa R
aff F3 a7dY f5 Sy faar mad F
g AT AR T /I ¥ A FT G-
= g ?

WIS TEET : I9 NGT § g%
F E@ A g

A TAWAAT gAY W,
g AT g, gAAAT AL )

qEAN WY : WYY g7 EAr
BAR Fr g & fF @ oA & I
Fr AT TR

Release of Property of Ex-

Ruler of Bastar

+
( Shri R. S, Pandey:
Shri Birendra Bahadur

Singh:
{_ Shri Lakhmu Bhawani:

Will the Minister of Uome Affairs
be pleased to state:

(a) whether Gouvernment of India
have received any memorandum urg-
ing release of the property of Sri Pra-
vin Chandra Bhanj Deo, Ex-Ruler of
Bastar, now under Court of Wards in
Madhya Pradesh;

(b) if so, who has moved the Union

Goverament for this and what are the
particulars of the representation; and

has been

*610,

(c¢) whether a decision
taken in this regaid?

The Minister ¢ Staite in ‘he Minis-
try of Home Affairs (Shri Rajarnavis:e
(a) Yes.

(b) Three Members of the Madhya
Prad=sh Legislative Assembly and a
number of advisis have sent a memo-
rial in February, 1963 praying for the
re-recognition of Shri Pravin Chandr4
Bhanj Deo as the Ruler of Bastar
and the release of his property fro=
the Court of Wards.
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(¢) No. The representation has
been referred to the Government of
Madhya Pradesh for comments,

ot o fxo qpeT ;. F g AT
argar g fF amTarn doke AT AR
¥ fadgm wmar g qar ?

UL LU C AL L
erveat ) o St A

Shri Vidya Charan Shuokla: May I
know if the Chief Minister of Madhya
Pradesh has referred to the Govern-
ment of India that the mental condi-
tion of Maharaja Pravin Chandra
Bhanj Deo and the activities of the
Maharaja among the adivasis of
Baster have undergone no change; if
so, whether this information has also
been taken into account?

Shri Lal Bahadur Shastri: We have
not received any reply so far from
the Madhya Pradesh Government,

Shri P. Venkatasubbaiah: May I
know whether the privy purse of the
Maharaja has been held up or it is
being paid?

Shri Lal Bahadur Shastri: No, Sir;
there is now another ruler. The
ruler is now a different person and
he is getting the privy purse.

Shri Basumatari: May I know whe-
ther it is possible to know whether
the tribal people have sent the memo-
randum on their own or they have
been threatened to send this repre-
sentation?

Shri Lal Bahadur Shastri: It is diffi-
cult to ‘sav whether they wrote that
memorandum under some threat or
pressure. I do not know anything
about it.

S TN Rt W §
T3 AT 3 [F 797 127 fawr oy &
faT frraT=N ¥ 19 graer ¥ gORR
&1 forar @ § 1 & AT &Y qeaw oy
& § ar 757 937 F Favdl vy @ &,

R g F 3@ @ & fog
WA qr sfemE @

ot e agET @Rt o G
feg am avaar g ?

W1 gemwAT, wreRt o g
a1 AT aHE )k

YRR CE acsdin il (Pl i
P IET FE FAE A IIM 1 WA
| 8 a% ITF  PoEmERe & ard §
IEF % qEI ISAT |

National Discipline Scteme

*611. Shri Sidheswar Prasad: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that an ad-
visory committe has been constituted
to watch the progress of the National
Discipline Scheme which is being
made compulsory for school students
from the next academic session; aud

(b) if so, the details thereof?

The Parliamentary Secretary to
the Minister of Education (Shri M.
R. Krishna): (a) and (b). No Sir.
The proposal is still under considera-
tion.

oY fageR wrw o wEErd &
Q@ STIg FT GEIAIT NFIRA gHT §
& mrTHYT favert @ ¥ TR 39 AT
# ar A @ & | T faew g9
T FqT FIT § ?

Shri M. R. Krishna: There is no
delay on the part of the Education
Ministry. Recently three Ministers
of the Union Government—Defence,
Finance and Education—had a meet-
ing and after that they have set up
an advisory committee. The train-
ing of instrutors is very important,
and that is being done expeditiously.

At fAfsET '@ TrEREER
FAET Y feffe w7 aF wr gHn?
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Shri M. R. Krishna: There dis no
report from the advisory committee.
The Defence Ministry has got another
scheme known as N.C.C. In this
National Discipline Scheme—the inte-
grated scheme—some good points of
the NCC have also been incorporated.
Therefore, they have got to get the
concurrence of the Defence Ministry
to make this a compulsory scheme,

st W TR AW, w39
feat gz sy sfaear 95T o7 § AR
TF ¥ F IqX § Fa«mn 97 fF go
"o o & [ AT AW, W Ha
g I qq«TET a1 @2 R et
gfmfom fear smoom, |« mE Far
A Hf it @ oA '™

-~ ?:

Shri M. R. Krishna: Under the
integrated scheme, certain good points
have been taken. The main intention
is to toughen the students, Therefore,
in order to minimise the expenditure
on various schemes, we want that the

Defence Ministry should also be
persuaded to accept this scheme.

Shri K. C. Pant: Is it a fact that
the Kunzru Committee, which is sup-
posed to be concerned with this
scheme, has not met for the last two
years and, if so, what steps Govern-
ment propose to take to activise this
committee?

Shri M. R, Krishna: There was one
committee constituted under the
chairmanship of Dr. Kunzru, and that
committee’s report would be submit-
ted very soon. There is some delay
because the Chairman was not well;
also he had to submit the report of
another committee, over which he
was presiding, namely, the Railway
Accidents Inquiry Committee. Now
he has promised that this report
would be available soon.

Shri Vasudevan Nair: May I know
whether Government have finally
decided to implement the scheme in
all the schools in India from the next
academic year and, if so, whether they

are confident that there will be the
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necessary number of instructors for
the same?

Shri M. R. Krishna: Yes, Sir. It is
our desire to implement the scheme
throughout the country. For that we
may require a large number of
teachers, For the physical instructors
who are already in service we are
giving reorientation courses, and
with that we hope it will be possible
to introduce this scheme.

M g feg : @1 a8 @ §
fs Y S5z e fefaftom &6m &
IH W § SR IEH A
e § =97 Srar & A7 sfed @
g & fog aga AT e faear 7
F1 {41 AGRG qaAenddl fF g T #
wfee i & fao faaar ergw faean
g?

Shri M. R. Krishna: Even from our
present experience we can say that in
the national discipline scheme there
is not much time wasted on cultural
programmes, In the integrated
course, we have curtailed it still fur-
ther, and we given more emphasis on
physical exercises.

Y WRTAT AT WY 3@ FAT
¥ Fgl a% " & fF o Hio o
A qHe dro dio ¥ ol Wiy ufEw
wfa ag 9" woqr @9 gt ¥ agr
Tq arar 4 gfa aafe gfy o 9«
A7 sqar & @ T g 7

Shri M. R. Krishna: That is true.
This is the cheapest scheme and this
has been accepted by all the States
and they have already implemented
this scheme.

Shrimati Sharda Mukerjee: In view
of the recommendations of the Plan-
ning Commission that this scheme
should be restricted to the students
below thirteen years of age, why is
this scheme being extended to stu-
dents above thirteen, especially when
it will conflict with the NCC scheme?
When we need all economies in Gov-
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ernment expenditure, what proposals
do Government have to co-ordinate
the two schemes? At the moment
they are clashing.

Mr. Speaker: The hon, Member is
entering into arguments.

Shri Shivaji Rao S. Deshmukh: May
I know there is any proposal before
Government to have military training
also under the integrated scheme?

Shri M. R, Krishna: It may not be
military training, but these students
would be trained under the integrat-
ed scheme in such a way that it would
be useful in the NCC.

Shri Shivaji Rao S. Deshmukh: By
military training I meant rifle train-
ing.

Shri M. R. Krishna: That will start
from NCC at the college level.

Manuscripts with Asiatic
Calcutta

*612. Shri Indrajit Gupta: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

Society

(a) whether it is a fact that many
rare and valuable manuscripts in the
likrary  of  the Asiatic  Society,
Calrut*q arn in a stata of (doev don
to non-scientific methods of preser-
vation;

(b) whether. this is due to paucity
of funds; and

(c) whether Government propose
to take any remedial steps in the
matter?

The Minister of Scientiffc Research
and Cutural Affairs (Shri Humayun
Kabir): (a) In February, 1962, the
Society asked for a grant for preser-
vation of rare manuscripts and books
and was asked to submit detailed
proposals. The Society informed us
that a scheme was being worked out,
but this has not been received so far.

have treated
requests for assistance from ° the
Society with ~sympathy and paid
substantial grants for various pur-

(b) Government

poses, including the construction of a
new building.

(c) At the suggestion of this Minis-
try, the Society has set up a Com-
mittee to assess its financial require-
ments for the next four or five years.
The Secretary and the Financial
Adviser of this Ministry are members
of the Committee, but the Committee
has not so far met. Recently on
representation of a scholar, the Minis-
try has again asked the Society to
submit its proposals at an early date.

Shri Indrajit Gupta: In view of
the fact that decay of manuscripts is
taking place, has the Ministry decided
whether it should, of its own accord,
go into this question that is to say
examine whether the manuscripts are
really in a state of decay and take
steps without waiting for some budget
or something to be placed before the
Government by the Society, because
the situation is very serious, as far as
I know?

Shri Humayun Kabir: It is an
autonomous organisation and, there-
fore, it is difficult for us to interfere
directly. That is why we have sug-
gested to them that they set up a
committee and give us their requre-
ments. We have placed our Secretary
and the Financial Adviser on the
Committee. We are sending them
reminders, but if the Socicty itself did
not move and the Government took
any action. I am afraid, the hon.
Member would have come and said
that the autonomv of one of the
oldest, perhaps the oldest. learned
society in the world was being inter-
fered with.

Shri Indrajit Gupta: The last part
of this comment is quite uncalled for.
If I may ask another question. is the
hon. Minister incidentally aware of
the fact that readers who wuse this
Library have complained several
times and have even written letters
in the papers saying that when they
go to study these manuscripts they
find that the pages are crumbling to
pieces? Do they know it? Have they
bothered to find out whether it is a
fact or not?
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Shri Humayun Kabir: That is presi-
sely why we have given maintenance
and other grants. Even in 1960-61,
Rs. 5.000 were given for the preserva-
tion of manuscripts. We have told
them that as soon as they give us the
proposals, we will be willing to help.

Shri Harli Vishnu Kamath: In con-
formity with the recent changes in
terminology does Government propose
to change the word ‘Asiatic® to
‘Asian’? Hag the Society made any
attemtps to obtain important and
valuable manuscripts from Tibet on
Yoga and Tantra after the Chinese
invasion?

Shri Humayun Kabir: There were
two separate questions. So far as the
name is concerned. it is a historic
name

Mr. Speaker: He can answer only
one, anyone which he prefers.

Shri Hari Vishnu Kamath: He may
answer both. Why should you come
in the way?

Mr. Speaker: I have asked him to
enswer only one.

Shri Humayun Kabir: It is a his-
toric name and therefore the name
should not be changed.

Shri Hari Vishnu Kamath: There
are important manuscripts in Tibet—
there were, unless China destroyed
them. Have the Ministry made any
attempt to obtain those manuscripts
directly from Tibet before China
invaded or after the Chinese invasion
with the good offices of the Embassy?

Shri Haumayun Kabir: If you per-
mit me, I may answer this. We did
have a scheme for the survey of
manuscripts in Tibet and to acquire
them, but that scheme had to be sus-
pended because of the relations in the
last two or three years. Since then
it has not been possible for us to send
any team there. The hon. Member
knows that we cannot get anything
from Tibet now

Mr. Speaker: Shri Saraf.
Shri Hew Barua: May I submit..
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Mr. Speaker: No; I have called
Shri Saraf

Shri Sham Lal Saraf: May I know
if these manuscripts have broadly
been classified periodwise and sub-
jectwise? If so, from what period are
these manuscripts available and with
what subjects do they deal?

Shri Humayun Kabir: The Asiatic
Society is practically the source of all
modern scholarship in India. There-
fore there is no subject under the
heavens which is not included there.
I cannot therefore answer that ques-
tion without giving an encyclopaedia.

Shri Hem Barua: The hon. Minister
has made a reference to a survey
team in Tibet. Was it not a fact that
that team was appointed years before
Tibet was liquidated by the Chinese?
It so, may I know whether that survey
team has been able to collect any of
our manuscripts in Tibet?

Shri Humayun Kabir: I am speak-
ing from recollection. My recollec-
tion is that it was in 1958-59 that this
team was to have gone for a survey
and report.

Shri Hari Vishnu Kamath: In 1856;
Look it up again.

Shri Humayun Kabir: It was not
possible for the team to go.

o W T ;s A
WY 7 3o faar § fx o7 aear aY)-
g 2 AR sraaa d fr
g T T ST AT FRTE W
o FT gRY § ?

Mr. Speaker: Order, order. Shrimati
Renu Chakravartty.

Shrimati Renu Chakravartty: May I
know whether any effort is being
made to microfilm them and keep
them in case the originals really de-
cay to an extent that they cannot be
preserved?

Shri Humayun Kabir: A number of
them have been microfilmed and we
have been suggesting to the Society
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again and again to take every possible
measure for their proper preservation.
That is why very substantial amounts
have also been given for a new build-
ing, as the Sociefy said that it was the
lack of accommodation that was the
major reason for the decay.
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Shri M. R, Krishna: This is a com-
mittee which was to probe into inter-
national meets in which India parti-
cipated, especially in the Rome Olym-
pics. The Chairman of this committee
at one stage said that the two other
members who are on the committee
were busy and therefore, he was not
able to hold meetings. Now, one of

the members has been changed. They
have visited a few States. They have
formulated their proposals. But, they
have not yet been given to the Minig-
try yet.

s W\ oA A, I afafa
F gumafa g g37 F 0F = €,
=t s fog oft, Fa7 a8 ww 2 fF
EA oF TFAC 9F AAAg qAr o
& forar & faad wroer feare fawar
¥ AR I3 7g g ey & %
qafees @ o ¥ Fard gE
< & w17, afy g, & T 9T FAT TWA
fraraagra ?

Shri M. R. Krishna: The Chairman
of this committee, Shri Jaipal Singh
has given a report which he called a
personal report and the Ministry is
not able to take any action on that
personal report.

The Minister of Education (Dr.
K. L, Shrimali): I might add that
while sending this personal note, the
hon. Member Shri Jaipal Singh also
said that or purposes of Parliament,
this report is good enough. But, I said,
this is your personal report, you
should send your committee’s report.
He has not been able to send the
committee’s report. I have made
several requests to him. But, he says
that he is going to prepare a wonder-
ful report, he hag to make a thorough
probe and it will take a long time.

Shri Hari Vishnu Kamath: On a
point of order, Sir. The Minister, if 1
heard him aright, said that for pur-
poses of Parliament, a particular
report is enough. Does that mean
that Parliament can be treated in a
way different from some others
bodies? What does that mean?

Mr. Speaker: Probably, the hon.
Member has not followed really all
the words. He said that Shri Jaipal
Singh says that this is enough, The
Minister is not saying that. He does-
not say that.
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Shri Indrajit Gupta: One of the
main purposes for which this com-
mittee was set up was to draw les-
sons from our record in the last
Olympic games so that we may pre-
pare better for the future. In view
of the fact that the next Olympic
games at Tokyo are due next year,
and no report is available yet, are we
to take it that that purpose of this
~committee has now failed for all
-practical purposes?

Dr. K. L, Shrimali: I must admit
that the main purpose of the com-
‘mittee has been frustrated because
the report has mot yet been submit-
ted. I have made several requests.
Where a Member of Parliament is
concerned, I am a little helpless. You
rcould probably help in this matter.

Shri Vidya Charan Shukla: In view
of the admission of the hon. Minister
that the main purpose of the com-
mittee has been frustrated, are the
Government examining the possibility
of appointing a new committee which
will submit a good report so that
‘Sports affairs are set right?

Dr. K. L, Shrimali: It is a sugges-
tion for action. I shall examine this.

Shri Bhagwat Jha Azad: In view of
the dismal failure of this committee,
does the Government propose to scrap
this committee and appoint a new
committee which could work proper-
1y?

Mr. Speaker: Suggestion, ..

Shri Hem Barua: May I submit, Sir,
that this is an insinuation?

Shri Harish Chandra Mathur: My
submission is that when a suggestion
is made, that should not be snapped.
It is not the practice anywhere. The
hon. Minister may say that he does
not accept it; he may say that he will
accept it or he may say that he has
already considered the suggestion and
this is his reaction.

Mr, Speaker: It is in our rules, if
some suggestion is made, certainly,
that goes to the Government and the
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Minister has to consider it before he
answers it. Certainly it does mot go
un-heeded. But, immediately that
suggestion cannot be answered, That
is left to the Minister to consider it
and spend time on it. Not that he
does not pay any attention to it. The
purpose of the question is served by
that only.

Shri Harish Chandra Mathur: My
submission is, the Minister may have
already considered such a suggestion.
We do not know whether he has
already considered that suggestion.

Mr. Speaker: Then, the question
should be in a different form.

Shri Harish Chandra Mathur: We
do not know. We make a suggestion.
The Minister may be in a position to
say, yes, this suggestion has already
been considered by me and we have
rejected it. Therefore, when sugges-
tions are made in the House of Com-
mons—I] have read the proceedings a
number of times—when such ques-
tions are put, they are never snapped
at the initial stage. The Minister can
say that it will be considered; the
Minister may say that he has already
considered such a suggestion and it is
not accepted. Therefore, it should
not be snapped at the source.

Mr, Speaker: Irrespective of the
procedure that might be followed in
the House of Commons, of which I
am not so aware as the hon. Member,
I would request the hon. Members to
put the question in a different form
and then the answer can come imme-
diately.

ot wgaw : ofe, § ag e
wTeat  f @age o= afafa § faad
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Movement of Coal

*614. Shri R. Barua: Will the Minis-
ter of Mines and Fuel be pleased to
state the progress made regarding the
scheme for moving coal from Dhana-
bad to Allahabad through a system of
road and river transport?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): The movement of coal
is being carried out on experimental
basis by road and river from Kathara
colliery of Bihar to Allahabad. In the
three proving trips that have been
completed so far, approximately 1173
tonnes of coal have been transported.
The long term measures for move-
ment of coal by the road-cum-river
route and the quantities that can be
transported are under consideration
and will be finalised on the basis of
the experience gained in these trips
and other attendant factors such as
the availability of suitable powered
craft, prospects of improving the
channel, possibility of securing return
cargo etc.

Shri R. Barua: May I know whether
any practical step has been taken to
finalise the long-term proposals to
improve the road and inland river
system?

Shri Thimmaiah: The economics
and the scope have been looked into,
and a plan has been prepared or a
scheme has been prepared and has
been sent to the Ministry of Trans-
port and Communications for their
comments. Some of the roads bet-
ween Ramgarh and Giridih coal-fields
have to be connected with Mokameh
Ghat, and some bad sections of the
roads are under repairs, and under
the bigger programme, all the roads
will be taken up for construction.

3187 (Ai) LS—2

Shri R. Barua: What is the type of
co-operation received from the Minis-
try of Transport and Communica-
tions

Shri Thimmaiah: We are awaiting
the comments from the Department

of Transport in the Ministry of Trans-
port and Communications.
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Shri K. C. Pant: How much time is
required to tain the river Ganda
adequately to make it fully navig-
able?

Shri K, D. Malaviya: The river can
be trained, in my opinion, in about
one year’s time, when the monsoon
season if off and the rain condition
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of the river is known. The entire
question is to get a number of dred-
gers with a view to finish the job
as qucikly as possible, As soon as
we get the dredgers, we shal be able
to do the training job within a year.

Russian aid for Oil Production

+
(Shri Maheswar Naik:
*615. { Shri D. C. Sharma:
{_Shri Sidheshwar Prasad:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that Soviet
Russia wou.d soon sign an agreement
with Oil and Natural Gas Commission
for giving the Commission Rs. 4 crores
for oil prospecting and production;
and

(b) if so, on what terms?

The Minister of Mines and Fuel
(Shri K. D. Malviya): (a) A contract
was concluded on 15-3-1963 between
the Oil and Natural Gas Commission
and the USSR trade Organisation for
the supply of Drilling, Production,
Geophysical, Transportation and
Workshop equipment  valued at
approximately Rs. 4 crores.

(b) The cost involved is to be met
from the allocation made to the Oil
and Natural Gas Commission out of
the credits given by the USSR Gov-
ernment to the Government of India.

Shri Maheswar Naik: May I know
whether any proposals have been
framed as to how and where the
moncy is gelng to ke invested?

Shri K. D. Malaviya: The annual
programme for drilling is drawn up
at the beginning of the season, and
according to the requirement of
equipments, timely orders are placed
with the USSR Government; for that
timely contracts are entered into.

Shri Maheswar Naik: What is the
normal expenditure in respect of pros-
pecting for oil and how are the results
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obtained commensurate with the
annual investment in prospecting?

Shri K, D. Malaviya: The question
is not quite clear. If the hon. Mem-
ber wishes to enquire about the
expenditure involved so far and the
results obtained, generally it is a
long-term scheme. Whatever money
is invested in one, two or three years
it is not easy to assess the result in
the form of return in that period; it
may perhaps take another five years
for us to say how much it has been
a profitable proposition. But on the
whole, so far our conclusions are that
we have spent approximately bet-
ween Rs. 3—4 per ton for discovery
of crude oil in ONGC.

Shri Morarka: May I know whether
Government have come to the con-
clusion that the scheme of coal dumps
has completely failed and they have
decided to abandon it?

Shri K. D, Malaviya: The question
relates to oil production.

.

Shri Morarka: Movement of coal.
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Publication of American and U. K.
Text-Books in India

+
616 J Shri Yashpal Singh:
1 Shri D. C. Sharma:

Will the Minister of Education be
pleased to state the number and
nature of books published under the
programme of low priced publication
of American text-books (with the
help of PL 480 funds) and U. K
standard books and reference buoks
during the year 1962-63 so far?

The Minister of Education (Dr. K.
L. Shrimali): The information Iis
being collected and will be laid on
the table of the House. 1
may add that so far as information
available with the Ministry is con-
cerned, the number of books publish-
ed by the American Embassy is 19
under the scheme. UK has published
40 books. They are all on humanities,
scientific, technological and engineer-
ing subjects.

w1 gmaw fag o TUS and
FIE §F U7 GE(T & TF g AT 7
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Shri Vasudevan Nair: Is this scheme
worked with the collaboration of the
Government of India or is the scheme
entirely worked out by the American
or the British Embassy?

Dr. K. L. Shrimali: This is worked
out in consultation with the Govern-
ment of India.

=Y omarw feg: zg § faaar
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Shri Ranga: May I know whether
these books are produced with the
help of Indian authors and whether

they are to be printed and published
in India?
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Dr. K. L. Shrimali: No, Sir, By this
scheme, they look after the produc-
tion of the American and English
books which are used by the univer-
sities as text books. They are very
expensive. Therefore, the students
fing it very difficult to purchase these
books. It is for that reason that we
have worked out a scheme in collabo-
ration with the US and UK Govern-
ment under which the books will be
available to our students for one third
of their prices.

WRITTEN ANSWERS TO
QUESTIONS

Chinese asked to Leave India

*605. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of Chinese who
were asked to leave the country
between the 20th October, 1962, and
31st January, 1963;

(b) the number of those who have
complied with the orders: and

(c) the action taken against the
defaulters?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) to (c). Only one Chinese national
was ordered to leave India between
the 20th October. 1962. and 31st
January 1963. Since he faileg to do
so, he has been interned

Age Limit for Admission in Engine-
ering Colleges

*607. Shri Maniyangadan: Will the
Minister of Scientific Research &
Cultural Affairs be pleased to state:

(a) whether any age limit has been
fixed for admission in engineering
colleges:

(b) whether the age is fixed uni-
formly for all the Regional Engineer-
ing Colleges in India: and

(c) whether there is any proposal
to have uniformity in regard to fixa-
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tion of age limits for all these
colleges?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The All India Council for
Technical Education in consultation
with the University Grants Commi-
ssion has recommended 16 plus as the
minimum age for the five-year inte-
grated courses in Engineering.

(b) and (¢). All the Regional
Colleges conducting the five-year
courses have prescribed 16 plus as the
minimum age.

Manufacture of Liquefied Gas

+
( Shri Subodh Hansda:
Shri P. C. Borooah:
617 J Shri R. S. Pandey:
") Shri Basumatari:
| Shrimati Renuka Barkatakl:
| Shri Berwa Kotah:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether there is any proposal
to set up a plant for manufacture of
liquefied gas with the help of
Rumanian experts:

(b) if so, which are the gases to be
used for this purposes:

(c) whether the scheme is finally
decided; and

(d) if so, where this plant will be
located?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) to (d). Do not arise.

Coal Loading in Railway Wagons

“G18 f Shrimati Savitri Nigam:
* | Shri Maheshwar Naik:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
performances of the coalsfields in
loading railway wagons on Sundays
have not come upto expectation; and
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(b) the steps being taken to
improve matters?

The Minister of Mines and Fuel
(Shri K. D. Malviya): (a) and (b).
There has been improvement in the
loading of coal on Sundays in the
West Bengal Bihar coalfields, which
comprise about 80 per cent of the coal
loading in the country. The loading
on Sundays in the outlying coalifields
lhas, however, not come up to expecta-
tions. The coal producers have been
advised to stagger rest days and holi-
days. Periodical meetings are alsu
held with them to further step up the
loading on Sundays and holidays.
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CARE Organisation

1196, Shri Brij Raj Singh Kotah:
Will the Minister of Education be
pleased to state:

(a) the aims of the ‘CARE’ organi-
sation in India;

(b) since when it has been working;

(c) how far Government are help-
ing thig organisation; and

(d) what steps Government propose
to take to further popularise this
scheme?

The Minister of Education (Dr. K. L.
Shrimali (a) CARE or Cooperative of
American Relief Everywhere is a non-
profit, private organisation whose ob-
ject is to extend direct assisance to
Governments, organisationg ang indivi-
duals in the form of food commodit-
ies as well as equipment and material
for rehabilitation and reconstruction.

(b) 1950.

(c) Government has entered into an
agreement with CARE with the object
of facilitating such of its programmes
in India as are approved by it. All
facilities to which CARE is entitled
under thig agreement are being given.

(d) The activities of CARE in India
are determined by that organisation
subject to the approval of government.
The question of popularising CARE
programmes does not, therefore, arise.

I.A.S. and LP.S. Officers in Bihar

1197, Shri Sidheshwar Prasad: Will
the Minister of Home Affairs be
pleased to state the number of LA.S.
and LP.S. officers who have been
recruited directly or by promotion
from Bihar State ever since its for-
mation?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Presumably, the Member is referring
to the formation of the two all-India
Services.

The information is given below:

CHAITRA 6, 1885 (SAKA)

Service No. of officers recruit
-ed from Bihar
By annual By pro-
competi- motion
tive exa-  since 1950
minations
held since
1947
LAS. . 30 49
ILPS. . . . 55 16

Hostels for Scheduled Castes and Sche-
duled Tribes students in Maharashtra

1198. Shri D. S, Patil: Will the Mi-
nister of Home Affairs be pleased to
state:

(a) the number of hostels opened in
Maharashtra State during the last five
years for Scheduled Castes and Sche-
duled Tribes students and the number
that are functioning; and

(b) whether the Assistant Commis-
sioner for Scheduled Tribes made any
report to Government about their wor-
king from time to time?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) Information has b-en cal-
led for from the State Government. A
statement will be laid on the Table of
the House ag soon as the information
beocmes available.

(b) Yes.

Scholars sent Abroad

1199. Shri Ulaka: Will the Minis-
ter of [Scientific Research and Cul-
tural Affairs be pleased to state

(a) the number of scholars sent
abroad for practical training under
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scholarships schemes administered
by his Ministry during 1962-63 so far;

(b) the number of those who
belonged Scheduled Castes and Sche-
duled Tribes; and

(c) the amount of stipends offered
to each of them?

The Minister for Scientific Research

and Cultural Affairs (Shri Huma-
yun Kabir): (a) 27.
(b) One.
(c) 19 for France. . 7so Francs p.m.
1 for West Ger- 300 D.M. ,p.m.
many,
6 forthe U.K. . £550 per annum

1 for Yugosalavia 60,000 Dinaras p.m.

Iron Ore Deposits in Madras State

1200. Shri M. P. Swamy: Will the
Minister of Mines ang Fuel be pleased
to state:

(a) whether it is a fact that iron
ore deposits have been found on a
large scale in the arcas around Kada-
yam in Tirunelveli District of Madras
State; and

(b) if so, the steps taken by Gove-
rnment to investigate the jron ore de-
posits?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) No, Sir;
The occurrence is not of economic im-
portance.

(b) Does not arise.

Political Sufferers in Orissa

1201. Shri Ulaka: Will the Minister
of Home Affairs be pleased to state:

(a) the amount distributed to poli-
tica] sufferers in Orissa since 1952 up-
to-date;

(b) whether any applications from
Orissa arc stil] pending; and

(c) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri R. M. Haj-
arnavis): (a) Rs. 14,450.
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(b) Yes; One.

(c) A report on the case is awaited
from the State Government.

Consumption of Petroleum Products in
Orissa

1202. Shri Ulaka: Will the Minister
of Mines and Fuel be pleased to state:

(a) the tota] consumption of petro-
leum products in Orissa during 1962-
63 so far; and

(b) the extent to which the Indian
©Oi] Company’s depots will be able to
cater to the needs and requirements
of common and industrial consumers
in Orissa?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) The total
consumption of petroleum products
in Orissa during 1962-63 is estimated
&t approximately 1,05,000 metric ton-
nes.

(b) Considering the highly competi-
tive conditiong in the oil distribution
trade, it is difficult at this stage to as-
sess the extent to which the Indian Oil
Company will be able to meet the re-
quirements of the State of Orissa.

Accidents at Talchar Coa] Mines

1203. Shri Ulaka: Will the Minister
of Mines and Fuel be plecased to state:

(a) the number of accidents, big and
small, in Talchar Coa]l Mines since
1957;

(b) how many of these proved fatal;
and

(c) the amount of compensation
paid to the dependents of the vic-
tims of these fatal accidents dur-
ing the same period so far?

The Minister of Mines and Fuel

(Shri K. D. Malaviya): (a) There
were 105 serious accidents in Talcher
Colliery during the years 1957-58 to
1961-62 (both inclusive).

MARCH 27, 1963

Written Answers 6382

(b) Two of the above accidents
proved fatal.

(¢) A compensation of Rs. 3000 was
paid in respect of each of the fatal
accidents,

Welfare of Denotified Tribes in Orissa

1204. Shri Ulaka: Will the Minister
of Home Affairs be pleased to state:

(a) whether any amount has been
sanctioned to Orissa for taking up
schemes for the Welfare of Denoti-
fied Tribes during 1962-63; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandra Sekhar): (a) Yes.

(b) The following are the schemes
and the amounts provided therefor:

Schemes Amount

1.  Post-matric
stipends and grants
for books and sta-
tionery. . . Rs. 0-08 lakhs
2. Residential schools  ,, 0°45 5
3. Colonisation™

scheme . . Rs. 150
4. Subsidy for agri-"

cultural and ind-

dustrialaids. . Rs. 075 ,,°

5. Sinkingof wells . Rs. o0-60 ,,*

i)

ToTAL Rs. 3-38 lakhs

Coal Mines in Orissa

1205 Dr, Kohor: Wil] the Minister

of Mines and Fuel be pleased to
state:

(a) whether it is a fact that preli-
minary investigation work hag already
been conducted in order to detect coal
mine in Khondmals Sub-division in
the District of Phulbain in Orissa
State; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) and (b).
Occurrence of coal has been reported
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in well-sections from Gochapara and
Katrangria in the Khondmalg Sub-
division. Ap examination of nullah
and river sections in this area did not
reveal any out-crops of coal seams.
About 500 metres north-east of village
Kikijora in the Sonamundi river sec-
tion, is 6 metre thick band of car-
bonaceous shale with thin streaks of
coal was also encountered. The
chances of finding workable coal de-
posits in Khondmals are, however.
very small. Geological mapping of
the area ig in progress.

Symposium on Protein Structure

1206. Shri P, R. Chakraverti: Will
the Minister of Scientific Research and
Cultura)] Affairg be pleased to state:

(a) whether the attention of his Mi-
nistry has been drawn to the remarks
of Dr. C. V. Raman made in Madras
while inaugurating international sym-
posium on protein structure and cry-
stallography contradicting Prof. Marx
Borris theory;

(b) whether it is a fact that Dr.
Raman propounded that the belief in
the ionic character of the Alkali hali-
des was contradicted by their spectro-
scopic behaviour; angq

(¢) the steps taken by Government
in assisting Dr. Raman in presenting
experimenta] evidence confirming his
thesis?

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayun
Kabir): (a) Dr. Raman’s inaugural
address at the Symposium was g re-
port of the results of this recent
experimental investigations on the
spectroscopic  [behaviour of many
orystals including the Alkali halides
in particular.

(b) It is understood that the address
did not discuss earlier theories but
dealt with the new experimental re-
sults emerging from Dr, Raman’s work
ang indicated their theoretical signi-
ficance.

(¢) Professor Ramap is a National
Professor and his Institute receives
grants from the Government.
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Pending Cases in Madhya Pradesh
High Court

1207, Shri U. M. Trivedi: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of cases pending in
the Madhya Pradesh High Court at
the end of 1962;

(b) the total nstitutions at the
Jabalpur Bench, Indore Bench and
Gwalior Bench during 1962; and

(c) the number of Constitutional
Writs, Taxation Writs and Election
Appealg instituted at Jabalpur during

the period from April to December,
1962?

The Minister of State in the Minis-

try of Home Affairs (Shri Hajarnavis):
(a) 3972,

(b) Jabalpur (Principal Seat)

3745

Indore Bench . . . 2524
Gwalior Bench . . 1086

(c) Constitutional Writs. . . 354
Taxation Writs . . . 40
Election Appeals . 5

Commissions/Committees Appointed
by Home Ministry

1208. Shri Daljit Singh: Will the

Minister of Home Affairs be pleased to
state:

(a) the number of commissions and
committees appointed by the Ministry
of Home Affairs during 1962-63; and

(b) whether a list together with the
budget provision for these will be laid
on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) Seven.

(b) A statement ig laid on the Table
of the House.
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STATEMENT

S. Name of the commission/
No. committee appointed by the Budget Pro-
Ministry of Home Affairs  vision for
during 1962-63 1962-63
(Rs.)

1 Technical Manpower Com-
mittee . . . . Nil
2 Inter-Ministerial Depart-
mental Committee to which
the progress in the imple-
mentation of the Official
Language Programme . Nil

3 Advisory Committee on
Scavenging Conditions . 10,000

4 The Committee on Preven-
tion of Corruption. . 575

5 The Delhi Traffic Committee
to conduct investigation
into all aspects of the pro-
blem of Traffic in Delhi. Nil

6 A Commission of Inquiry to
enquire into the police
firing at Port Blair on the
10-4-1962. . . Nil*

7 An Advisory Committee in
respect of the Union Terri-
-tory of Andaman & Ni-
cobar Islands to be asso-
ciated with the Chief Com-
missioner of the Islands. . Nil

*No provision was initially made . However
an expenditure to the tune of Rs.28,610 was
incurred by the Commission which is being
met by re-appropriation.

Sweet Ground Water near Calcutta

1209 f Shri Subodh Hansda:
© 7\ Shri 8. C, Samanta:

Wil] the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
Geological Survey of India has found
out vast resources of sweect ground
water near Calcutta in West Bengal;

(b) if so, the steps being taken to
exploit and utilise them; and

(¢) whether they will be exploited
by the State Government or the Cen-
tra! Government?
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The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The
ground water assessment carriedq out
by the Geological [Survey of India
around Calcutta hag established the
possibility of large scale develop-
ment,

(by and (c). Exploitation and uti-
lisation of the indicated resour.es
is  within the jurisdiction of the
Calcutta Corporation andq the Gov-
ernment of West Bengal.

Unauthorised construction of Jetty at
Port Blair

1210. Shri A. S. Saigal: Will the Mi-
nister of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No, 1578 on the 18th May,
1962, and state:

(a) the action since taken against
the firm for unauthorised construction
of the jetty at Dundag Point, Port
Blair; and

(b) it not, the reason therefor?

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis): (a)
(b). Charges for encroachhment on
Government land for construction of
the jetty have been levied.

Shell-fishing Licence in Andaman
Nicobar

1211. Shri A. S. Saigal: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 2316 on the
31st May, 1962 and state:

(a) whether it is a fact that the
Andaman and Nicobar Administra-
tion dig not issue any shell-fishing
licence to any party for the sheil-
fishing season 1962-63;

{b) whether M. V. Prema, register-
eq as a shell-fishing vesscl, continued
to ply from April 1962 onwards; and

(¢) if so, under what authority?

The Miinster of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) No fresh licence was issued
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for shell-fishing for the shell-fishing
season 1962-63.

(b) and (c). Registration of M.V.
Prema as a shell-fishing boat expired
on 1lst May, 1962, and she did not ply
as a shell-fishing vessel or engage im
shell-fishing after 30th April, 1962.

Welfare of Scheduled Castes and
Scheduled Tribes in Iunjab

1212. Shri Daljit Singh: Will the
Minister of Home Affairg be pleased
to state:

(a) the amount given to various
non-officia] organisations in Punjab
for the removal of untouchability and
welfare of the Scheduled Castes and
Scheduled Tribes during Second Five
Year Plan period so far; and

(b) the names of the organisations?

The Deputy Minister in the Minis-
try of Home Affajirs (Shrimati
Chandrasekhar): (a) During the 2nd
Plan period Rs. 10,000 were given to
non-official organisations in Punjab
working for the welfare of Scheduled
Castes and Backward Classes and also
for doing propaganda for the removal
of untouchability. No grant was given
for welfare work among Scheduled
Tribes.

(b) (i) All India Backwarg Classes
Federation, Delhi.

(ii) Punjab Harijan Sewzk Sangh,
Jullundur.

‘Adult Women’s Education in Andhra’

1213. Shrimati Laxmi Bai: Will the
Minister of Education be pleased to
state:

(a) the amount allotted to Andhra
Pradesh for special scheme of adult
women cducation during 1961-62 and
1962-63; and

(b) the amount utilised by the
State Government during the same
period?
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The Minister of Education (Dr.
K. L. Shrimali): (a) The outlay
included in the State Development
Plans for 1961-62 and 1962-63 for
adult women’s education is Rs. 1.87
lakhs anq Rs. 0.50 lakhs respectively
The Central financial assistance is not
being released for individual schemes
but for general education as a whole.

(b) 1961-62 . Rs. 179 lakhs

1962-63 . Rs.o's0 lakhs (an-
ticipated  expendi-
ture)

Welfare of Scheduleq Castes in Orissa

1214 J Shri G. Mohanty:
* 7 Shri Ramchandra Mallick:

Will the Minister of Home Affairs
be pleasad to state the non-offcial
agencies in Orissa which applied for
grants-in-aid with regard to schemes
submitted by them for the welfare of
Scheduled Tribes during 1962-63?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): A statement giving the re-
quired information is laid nn the Table
of the House. [Placed in Library,
See No. LT-1038/63.]
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Developmental Activities in Border
Areas

1219. Shri G, Mohanty: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a group of voluntary
non-official organisations like Bharat
Sevak Samaj and Sarva Seva Sangha
have started developmental activities
in border areas; and

(b) the activities undertakep by
them, especially in those areas ot
NEFA and Ladakh from which the
Chinese invaders have withdrawn?

The Deputy Minister in the Minis-
try of Home Affairg (Shrimati Chaa-
drasekhar): (a) and (b). No grants
have been given so far by this Minis-
try to any voluntary organization for
specific development actjvities in bor-
der-areas like NEFA and Ladakh.

Archaeological Survey in Punjab

1220. Shri Daljit Singh: Will the
Minister of Scientific Research and
Cultural Affairg be pleased to state:

(a) whether any archaeological sur-
vey has been undertaken vecently in
Punjab State in regard to ancient tem-
ples and other historical places; and

(b) if so, the names of places?

The Deputy Minister in the Minis-
try of Scientific Research and Cultu-
ral Affairs (Dr. M, M. Das): (a) Yes,
Sir. A village to village survey of
antiquities and ancient monuments is
in progress.

(b) The survey work is in progre:s
in the districts of Gurdaspur ard
Amritsar, where 49 and 62 viilages
respectively were surveyed during

1962-63.
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Transport of Coal by Sea

1221. Shri Maheswar Naik: Will
the Minister of Mines and Fue] be
pleased to state the amount paid by
way of subsidies on transport of coal
by ships in 1961-62?

The Minister of Mines anq Fuel
(Shri K, D. Malaviya): Rs. 213 lakhs.

Raids on Kerosene Dealers’ Shop in
Delhi

( Shri D. C. Sharma:

J Shri Berwa Kotah:

7] Shri S. M. Banerjee:

LSh.ri Daji:

1222.

Will the Minister of Home Affairs
be pleased to state:

(a) whether the explosives squad
of the Delhi Police seized 47,000 gal-
lons of kerosene and petrol in raids
on nine shops in different parts of
the Capital for putting them under-
ground;

(b) whether any arrests have been
made in this regard; and

(c) the action taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes. 25,596 gallons of kerosene
oil, 23,835 gallons of mobil oil and
1,408 gallons of diesel oil were seized
recently.

(b) No.

(c) Complaints against 7 persons
have been sent to Court out of whom
6 have since been convicted U|S 23
of the Petroleum Act 1934. One case
is pending in Court. Three other cases
are under investigation.

In addition cases U|S 7 of the
Essential Commodities Act have been
registered against two parties and are
under investigation,
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Tribal Welfare Department,
Manipur

1223. Shri Rishang Keishang: Will
the Minister of Home Affairs be
pleased to state:

(a) the total amount sanctioned
for and spent by the Tribal Welfare
Department of Manipur Administra-
tion in the financial year of 1961-62;

(b) whether a sum of over Rs. 3
lakhs which had been shown as spent
in 1961-62 was deposited in the State
Bank of India, Imphal and spent in
1962-63 for schemcs and works other
than shown earlier;

(c) whether there have been comp-
laints about misuse of the fund
involving several thousands of rupees
in 1961-62; and

(d) if so, the action taken or pro-
posed to be taken by Government
thereon?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). In
1961-62 Rs. 24'80 lakhs were sanc-
tioned by the Tribal Welfare Depart-
ment, Manipur Administration, and
Rs. 2237 lakhs were drawn and
shown as spent. Out of this amount
Rs. 6,14,707 were deposited in the
State Bank of India after 31st March,
1962. From this amount deposited
in the State Bank of India Rs. 2,06,364
were recredited to the Treasury in
February, 1963, and the balance of
Rs. 4,08,343 was disbursed during
1962-63 for payment of works approv-
ed and taken up during 1961-62 but
which could not be paid for before
the 31st March, 1962.

(¢) and (d). Complaints were
received about payment of Rs. 5,000
paid for works not completed, These
are being investigated.

Rural Institute for Women at Indore

1224, Shri R. S. Pandey: Will the
Minister of Education be pleased to
state:
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(a) whether Government have
decided to establish any rural insti-
tute for women in Indore; and

(b) if so, when it is likely to be
opened and what would be the main
object of this institute?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) Tt is hoped that the Rural
Institute will start functioning from
July, 1963. The main object of this
Institute would be to provide, to
rural women, higher education suited
to the needs of the rural community.

Observatory at Naini Tal

1225. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether a new  co-operative
arrangement with the Royal Green-
wich Observatory to study the light
intensity of variable stars at the
Uttar Pradesh State Observatory at
Naini Tal has been made for finding
clues to distances in astronomy;

(b) whether this observatory will
get equipment and technical help
from Britain in this regard as a
result of the visit of Sir Richard Van-
der Riet Woolley, Astronomer Royal
to the Naini Tal observatory;

(c) whether the Astronomer Royal
observed that not enough work was
done in India, though there was the
necessary potential for a significant
contribution to the science; and

(d) if so, the steps proposed to be
taken in the matter?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The information is being
collected and will be laid on the
Table of the House,

Fire in Timber Shops in Delhi

1226. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether ten timber shops were
gutted on the 10th March, 1963 in a
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fire near Desh Bandhu Gupta Road,
New Delhi; and

(b) the loss of property estimated
and the cause of the fire, if estab-
lished?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) According to information received
from the Delhi Municipal Corporation
a fire broke out on the 10th March,
1963, near Desh Bandhu Gupta Road,
New Declhi, involving 8 timber shops
and two tea stalls,

(b) The loss due to the fire is
estimated to be Rupees one lakh
approximately. It has not been pos-
sible to ascertain the cause of fire
with certainty.

Research at Toklai

1227. Shri Sidheshwar Prasad: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether it is a fact that Council
of Scientific and Industrial Research
has stopped grant-in-aid for research
at Toklai; and

(b) if so, the reasons therefor?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Council of Scientific and
Industrial Research has not given any
grant-in-aid to the Toklai Research
Station so far. The Tea Board is
assisting this Station at present,

(b) Does not arise.
Aid to Sanskrit Pandits

1228. Shri P. Venkatasubbaiah:
Will the Minister of Education be
pleased to lay a statement on the
Table showing:

(a) the details of any scheme to
assist Sanskrit Pandits who have
retired from schools and other insti-
tutions but whose pension may not
be considered adequate;

(b) who have had no such employ-
ment; and
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(c) the scholars who wish to do
some research?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (c). A copy
of the Scheme “Financial assistance
to emient Sanskrit Pandits who are
in indigent circumstances and are
engaged in studyjresearch in Sans-
krit and to the dependents of such
Pandits who leave their families
unprovided for” is laid on the Table

of the House (Placed in Library,
See No. LT-1039/63).
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Compulsory Physical Education in
Delhi Schools

1231 it Shr{ Bade: .

'L Shri Kachhavaiya:

Will the Minister of Education be
pleased to state:

(a) whether any steps are being
taken by Government to make Physi-
cal Education a compulsory® subject
of study in the High and Higher
Secondary Schools of Delhi;

(b) if so, the details thereof;
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(c) whether it is also a fact that
the teachers have been asked to join
training of the Home Guards; and

(d) if so, what is the response?

The Minister of Education (Dr.
K. L. Shrimali): (a) Physical Educa-
tion is already compulsory for the
students of Higher Secondary schools
in Delhi. It is, however, not a sub-
ject for externmal examination.

(b) The Physical Education activi-
ties organised in schools include
games, major and minor sports,
various types of drills, marching,
gymnastics, swimming (wherever
facilities exist). Coaching and Train-
ing camps are also organised for
students and teachers.

(¢) Yes, Sir.

(d) The response is encouraging. 90
teachers of Government schools have
so far been trained and another batch
of 100 teachers of Corporation schools
is likely to receive training in the
near future,

Sapphire Deposits in Jammu and
Kashmir

f Shri Abdul Ghani Goni:

1232. \ Shri Gopal Datt Mengi:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that there
are huge deposits of Sapphire in
Padar area of Kishtwar in Jammu and
Kashmir State; and

(b) if so, the steps being taken to
exploit these mines?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
The Directorate of Geology and Min-
ing of the Jammu and Kashmir State
carried out preliminary investigation
of sapphire mine in Padar area and
recommended further investigation
for knowing the potentialities. The
Geological Survey of India is now
planning to carry out these investi-
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gations during 1963-64 at the end of
which only the potentialities of the
area will be known.

Extraction of Coal in Jammu and
Kashmir

1233 f Shri Abdul Ghani Goni:
'1 Shri Gopal Datt Mengi:

Will the Minister of Mines and Fuel
be pleased to state:

(a) the quantity of coal so far
extracted from Kala kot and Jungle
Gali areas in Jammu and Xashmir;
and

(b) the quantity sent outside the
State to the adjoining areas?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The quan-
tity of coal so far extracteq by
J. & K. Minerals from Kalakot and
Junglegali areas is as follows:

1.7.1961 to 31.12.1962.

45,817 tons.
2,891 tons

(i) Kalagot
(ii) Junglegali

(b) 5192 tons of coal was despatch-
ed to outside States during the above
period.
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Monuments in Madras State

1239. Shri Elayaperumal: Will the
Minister of Scientific Research and
Cultaral Affairs be pleased to state:

(a) the names of the monuments
and ancient remains in South Arcot,
Tanjore, North Arcot and Tiruchira-
palli Districts of Madras State, which
have been taken over by the Archaeo-
logical Department of India;

(b) the amount of money spent
thereon during 1961-62; and

(c) what amount allotted
1961-62 and 1962-63?

The Deputy Minister in the Minis-
try of Scientific Research and Cul-
tural Affairs (Dr. M. M. Das): (a)
The number of monuments and an-
cient remains taken over by the
Archaeological Survey of India is as
follows: in South Arcot 18; Tanjore
12; North Arcot 29 and Tiruchirapalli
133—total 192, The time and labour
involved in furnishing their names

for

will not be commensurate with the
results.
(b) Rs. 75,853i-
(c) Year Amount Allotted
1961-62 Rs. 95,230/-
1962-63 Rs. 1,10,417/-

Geological Survey in Madras State

1240. Shri Elayaperumal: Will the
Minister of Mines and Fuel be pleased
to state:

(ay the areas of Madras State
which have been geologically survey-
ed during 1962-63 and whether sur-
vey report has been received; and

(b) the areas of Madras State due
to be geologically surveyed during
the remaining period of the Third
Five Year Plan?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) During
1962-63, geological investigations are
being carried out in parts of Chingel-
put, South Arcot, Madurai, Tiruchira-
palli, Coimbatore, Salem, Nilgiri,
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Tirunelveli, Madras, Ramanathapuram
and Thanjavur districts, The officers
of the Geological Survey of India are
still carrying out investigations in
the field. The reports on the work
done will become available after the
officers return to headquarters and
necessary laboratory tests are con-
ducted.
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(b) During the remaining period of

Third Plan geological investigations
will be carried out in parts of
Chingelput, South Arcot, Salem,

Madurai, Tiruchirapalli, Nilgiri, and

Coimbatore districts.

12.00 lirs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER MINES AND MINE-
RALS (REGULATION AND DEVELOP-
MENT) AcCT

The Minister of Mines and Fuel
(Shri K. D. Malaviya): Sir, I beg to
lay on the Table 3 copy of the Mineral
Conservation and Development (First
Amendment) Rules, 1963 published in
Notification No. G.S.R. 410 dated the
9th March, 1963, under sub-section
(1) of section 28 of the Mines and
Minerals (Regulation and Develop-
men) Act, 1957. [Placed in Library.
See No. LT-1034/63].

NOTIFICATION UNDER THE INTER-STATE
CORPORATIONS ACT

The Minister of State in the Min-
istry of Home Affairs (Shri Hajar-
navis): Sir, I beg to lay on the Table
a copy of the Bombay Labour Welfare
Board (Reconstitution) Amendment
Order, 1962 published in Notification
No. S.0O. 3656 dated the 8th December,
1962 as corrected by Notification No.
S.0. 257 dated the 2nd February, 1963,
under sub-section (5) of section 4 of
the Inter-State Corporations Act, 1957,
[Placed in Library. See No. LT-1035/
63].

Buncer ESTIMATE OF THE EMPLOYEES’
STATE INSURANCE CORPORATION

The Deputy Minister in the Ministry
of Labour and Employment and Plan-
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ning (Shri C. R. Pattabhi Raman):
Sir, I lay on the Table a copy of the
Revised Estimates for the year 1962-63
and the Budget Estimates for the year
1963-64 of the Employees’ State Insur-
ance Corporation, under section 36 of
the Employees’ State Insurance Act,
1948, together with ‘Performance-
cum-Programme Statement and Busi-
ness type Budget’. [Placed in Library.
See No. LT-1036/63].

RELEASE OF MEMBERS

Mr. Speaker: I have to inform the
House that I have received the follow-
ing telegram, dated the 26th March,
1963, from the Superintendent of
Prison, Trivandrum:

“Sarvashri E. K. Imbichibava
and K. K. Warior, Members Lok
Sabha, released from custody on
the 26th March, 1963.”

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SEVENTEENTH REPORT

Shri Krishnamoeorthy Rao  (Shi-
moga): Sir, I present the Seventeenth
Report of the Committee on Private
Members’ Bills and Resolutions.

CORRECTION OF INFORMATION

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): In lreplying to Shri Bade
during the Budget discussions on 23rd
March, 1963, I had said that when the
United Nations invite anybody to pre-
side over a conference, it is their usual
practice to meet the expenses. 1 had
implied that this had happened in the
case of Professor Thacker who presid-
ed over the United Nations Confer-
ence recently held in Geneva. I have
now learnt that Professor Thacker’s
expenses were met by the Government
of India. T would, therefore, like to
correct my earlier statement and
apologise to the House for having
given an information which was not
correct.
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12.05 hrs.

RE: MAINTENANCE OF ORDER IN
THE HOUSE

Mr., Speaker: Before proceeding to
the next business, I want to refer to
a matter which Shri Hem Barua had
written to me this morning. The day
before yesterday, 1 made an observa-
tion about the impression that my
grand daughter, my small child, car-
ried about the proceedings here. That
was in a lighter mood that I said. She
came here for the first time and car-
ried the impression that my only busi-
ness was, or my duty was to call out
‘order, order’ which nobody would
listen to. Shri Hem Barua had
written to me that it had created
some misunderstanding and some
papers had reported it in a different
manner. First, I shall make it clear
that it was only in a lighter mood.
Though the first part of the impres-
sion of that girl was quite all right,
I might say that the second part was
not quite all right. Therefore, I have
no complaint, particularly about her
impression that the Members do not
listen to me or they do not obey me.



6407 Demands

All the Members are co-operating
with me and I am thankful for that.

Shri Hem Barua (Gauhati): May
1 submit that it was the impression
of a child about the performance of
her grandfather. You should not
take it into account, if I may say so
with respect.

Mr. Speaker: If it hud been about
her grandfather alone, she could have
told me at home, but that was about
the Members!

Shri Hari Vishnu Kamath (Hosh-
angabad): It was a child-like or
a childish remark.
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12.07 hrs.
DEMANDS FOR GRANTS*—Contd.
MINISTRY OF IRRIGATION AND POWER

Mr, Speaker: The House will now
take up discussion andg voting on the
Demands for Grants under the con-
trol of the Ministry of Irrigation and
Power. Shri Shivaji Rao S. Deshmukh.

Shri Sivamurthi Swamy (Koppal): I
want to raise a point of order.

Mr. Speaker: About what?

Shri Sivamurthi Swamy: About the
discussion that has started now. I
shal]l just take one 'minute. I want to
place before you and the House one
point, since you are the custodian of
the privileges of the House, It is
about the validity of the decision of
the Minister of Irrigation and Power
which he announced before this House
on the 23rd March, with regard to the
Godavari-Krishna river basin. During
the last budget discussion also, the
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“Minister of State, Shri Alagesan, and
the Minister of Irrigation and Power,
Hafiz Mohammad Ibrahim—both of
them—assured this House that as soon
as the Gulhati Commission’s report,
which was a fact-finding report, was
out, it would be placed before this
House, and the House will be given
an opportunity, and after that, the
Ministry or the Minister would take
a decision, whatever it may be.
Though the report was submitted in
August, 1962, it was not placed before
the House. For such a long time,
they had considered the report be-
hind the scene, and only a statement
saying that the Commission had been
appointed was made in the Lok Sabha
on 3rd May, 1961. But the Commis-
sion’s report has not been placed be-
fore this House earlier, and we have
not been given any opportunity to
place before the House our views at
ieast on the facts. The facts are clear-
y stated......

Mr, Speaker: He cannot go into the
facts now.

Shri Sivamurthi Swamy: I am not
going into the facts. ] am only say-
ing that an opportunity has not been
given to us to ‘make our views known
before the House. The decision taken
by the Ministry should be made null
and void.

Mr. Speaker: Very well I have fol-
lowed him.

Shri Stvamurthi Swamy: After
giving us an opportunity, they may
take whatever decision they want to
take. That is my submission,

Mr. Speaker: Let him hear the reply
of the hon Minister first. Shri Shiva-
ji Rao S. Deshmukh.

Shri Shivaji Rao S. Desimukh (Par-
bhani): Sir, Frankly speaking, I must
confess at the outset that I rise to
condemn the statement made by the
hon., Minister of Irrigation and Power
—the statement he was pleased to
make—to the best of my ability, be-

*Moved with the recommendation of he President.
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cause ] think that it is the requirement
not only of the regions of Maharash-
tra and Mysore but it is in the inte-
rests of the nation as a whole. Let us
aot forget this basic fact,—

Mr. Speaker: Did he say, “condemn”
the statement?

Shrimati Yashoda Reddy (Kurnool):
He says he condemns it,

Mr. Speaker: That is not the usual
language that they should use. He
can contest it, he can controvert it, he
can give his arguments against it, but
it is not the usual procedure to use
such a word or phrase, as “condemn”.
(Interruptions).

Shri Shivaji Rao S. Deshmukh: I
would like to amend it this way, then.

Shri Nath Pai (Rajapur): Since you
have been pleased to give a ruling
that.

Shri Tyagi (Dehra Dun): It is not
a ruling. I think it is not a ruling.

Shri Nath Pai: Let me raise my
point. Mr. Speaker, you have been
very pleased to remark and observe
that whereas the Member is free to
controvert, to challenge, he is not
well-advised to condemn. May I
know if it is not quite within the right
of the Members of this House to con-
demp the decisions by the Govern-
ment if they think so? (Interruption).
It is not derogatory; it is not unparlia-
mentary, and he is within his rights.
1 think the Member is absolutely
entitled to say that he condemns it.

Mr. Speaker: Order, order. That is
not fair on the part of the hon. Mem-
ber without listening to me just to
say that he was perfectly within his
right. 1 have just advised him that
it is not usual to say like that. When
a Minister has made a statement, the
other can say all things that he re-
quires. He has still to give those
facts. Before listening to me, the
hon. Member says that he is perfectly
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within his rights to say that, 1 did
not debar him from saying anything
he liked, but I told him that it is not
usua] to say at the outset, when an
hon. Member begins his speech that,
“I condemn the statement of the hon.
Minister.” Let him give out those
facts; let him give the counter-argue-
ments, controvert the Minister’s state-
ment and then that might be the con-
clusion he can arrive at the end. Let
him give his arguments.

Shri Tyagi: It was an advisory re-
mark. (Interruptions),

Mr, Speaker: I only said that it is
not usual tg start like that.

Shri Nath Pai: It was advisory, not
mandatory.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Can the House take it that
you do. not consider that the word
“condemn” is in any way unparlia-
mentary.. ...

Mr, Speaker: Did I say that?

Shri Hari Vishnu Kamath: ..., but
only it should not be used at the out-
set. You said, it should not be used
in the beginning and it is wrong to
use it at the outset. He has said so
and he may give the reasons now.

Mr, Speaker: I said that it is not
usual to start with that observation.
First the hon. Member should give
those arguments. He should develop
his point. He should controvert the
statement that has been made by the
other and then he can come to that
conclusion and use that word if he 1s
so pressed. (Interruptions). I do not
know what more I can say to explain,
if even now I had not been able to
explain it.

Shri Hari Vishnu Kamath: Suppose
at the outset, I say, I strongly object
to the Minister’s statement and then
I give my reasons. Is it wrong?
(Interruptions).
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Mr. Speaker: Order, order. Mr.
Deshmukh may continue.

Shri Shivaji Rao S. Deshmukh: I am
sorry for having flared up the feelings
so high by the initial remark that I
was compelled to ‘make. Still, I can-
not help making that remark, but
instead of using the word “condemn”,
I would prefer to say that I very
strongly object to the Minister’s state-
ment.

Mr. Speaker: Nobody objects to that.
It was only a reaction, because the
Members on this side wanted him to
say that. That might have been
relished by them, but I did not relish
that.

Shri Shivaji Rao S. Deshmukh:
Looking at the statement which has
been made by the Minister for Irriga-
tion and Power, one cannot help think-
ing that it is a revival of the 1951
agreement, though apparently and
ostensibly the statement starts by
condemning the agreement of 1951 and
making it clear that the Ministry of
Law and the Attorney General thought
that the agreement is illegal ab initio
and not enforceable in law. Precise-
ly my grudge is that what is illegal,
what is unenforceable in law is being
enforced or brought into by the back-
door.

Precisely the object of the 1951
agreement was to distribute the un-
distributed portion of the share of
Krishna and Godavari waters by way
of a conference. The way by whicn
the conference arrived at the decision
and the legal flaws in the agreement
made it unenforceable in law. Precise-
ly the objection of the Maharashtra
and Mysore Governments to this was
that over and above being illegal and
unenforceable in law, the agreement is
unjust, not based on equity and of an
arbitrary nature. The same objection,
the same story, still stands in spite of
the statement of the Minister, because
while going through the proceedings
of the conference, one finds that 240
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TMC were allotted to Bombay, 280
TMC to Hyderabad, 10 TMC to Mysore
and 470 TMC to Madras out of 1000
TMC of waterflow that was adjudged
by the conference to be available for
distribution, The conference then held
that 700 TMC of water out of Krishna
was already committed and under
actual use. Therefore, now, when
the Gulati Commission says that 2500
TMC of water is still available in
Krishna, when the Gulati Commission
does not seriously challenge this esti-
mation of 2500 TMC of water, when
in the proceedings of the 1951 confer-
ence itself it was made clear by the
then Chief Engineers of Madras and
Maharashtra, that the co-efficient at
Vijayawada weir being wrong  this
calculation of 1700 TMC of water is
itself wrong when the Chief Engineer
of Maharashtra also objected that it
does not take into consideration the
factor of regeneration of water which
is most vital and when the engineers
were agreed on this point that it is
absulutely an under-estimate to calcu-
late 1700 TMC discharge in Krishna at
Vijayawada, the politicians anyhow
came to an agreement that it is only
1000 TMC of water which remains and
it wag decided on the basis of 50:50
taking into consideration the demand
and supply. Obviously, this very fact
shows that in spite of the statement
of the hon. Minister it remains in the
same form as it is, because even in
1951-56 TMC of water was held to be
under use by the then Bombay State,
19 TMC of water by Hyderabad, 68
TMC by Mysore State and 65 TMC by
the then Madras State, Thus me
previous Bombay State then had 296
TMC of water,—that is the water that
was allotted from the un-utilised por-
tion and also the water that was held
to be under utilisation—Hyderabad
had 370 TMC of water, Mysore had
78 TMC of water and Madras had 535
TMC.

Therefore, the figures of 400 TMC to
Maharashtra, 600 TMC to Mysore and
800 TMC to Andhra, which have beep
allowed by the hon. Minister for Irr.-
gation and Power unuer thig agree-
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ment, are p.ecisely the same figures
arrived at by the 1951 agreement. So
when a show is being made here on
the floor of the House that Mysore
and Maharashtra have been given 120
TMC each more, I think this argu-
ment falls to the ground if we take
into consideration the fact that
Marathawada areas which were for-
merly constituted into Hyderabad have
now come to Maharashtra, certain
areas in the two districts of the then
Bombay State have gonc to Mysore
and Kannada-speaking districts of
Hyderabad had gone to Mysore
If this regional distribution is taken
into account, the figures of 600 TMC
to Mpysore and 400 TMC to Maha-
rashtra are exactly the same figures
that were there before the 1951 agree-
ment. It is because of this reason
that we say, when the 1951 agreement
proceeded on the basis of 1700 TMC
of water and when the hon, Minister
is saiq@ to distribute 1800 TMC of

Shrimati Yashoda Reddy: What is
the area that you lost and the area
that you gained after the SRC?

Shrimati Vim]a Devi (Eluru): 12,000
square miles,

Shri Shivaji Rao S. Deshmukh: The
hon. lady Member knows what was the
area ceded from Bombay to Mysore.
It is much less than the area which
ultimately Maharashtra got from
Marathawada anq Vidarbha,

Mr. Speaker, when the hon. Minis-
ter for Irrigation and Power rises and
makes a statement that he is going to
distribute 1800 TMC of water, 100
TMC more than what it was before
the 1951 agreement and distributes
only 50 TMC to Maharashtra and 50
TMC to Mysore, as if they were
crumbs or pieces of bread for distri-
bution between  Maharashtra and
Mysore, what kind of equity, what
kind of good conscience, what kind
of justice is it? The hon. Minister for
Irrigation and power thinks that with
whatever they have allotted to Maha-
rashtra and Mysore, it would be quite
possible, in the circumstances, for the
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development of Maharashtra and
Mysore. On the contrary, the people
of Maharashtra and Mysore very
honestly und sincerely feel that their
future fate in the matter of develop-
ment on both the irrigation and the
power fronts has been completely
sealed by this statement, ang 1t has
been profusely stated in the papers of
Maharashtra and Mysore that this
agreement virtually is the signing of
the death warrant of Maharashtra and
Mysore for no fault of the people
of those States. This ex parte judg-
rment of the Ministry of Irrigation and
Power, based on the same considera-
tion; that were there before the 1951
Agreement, placing Maharashtra and
Mysore on even worse condition than
Maharashtra and Mysorc were in 1951,
instead of being any help towards pro-
gress and solution of the problem, will
ultimately open the floodgates of
resentment  and dissatisfaction in
Maharashtra and Mysore which it will
not be possible even for this Govern-
ment to control, unless proper steps
are taken to revise the agreement and
assure the people of Maharashtra and
Mysore that their needs will be look-
ed into with a sympathetic attitude at
New Delhi.

The hon. Minister of Irrigation and
Powcer conveniently forgets that there
are opposition parties in Maharashtra
and Mysore Legislatures ang they will
8o to the extent of carrying their pro-
Jlem to the streets. People who are
conversant and familiar with the agri-
tation in Maharashtra know it only
too well that problems that should
have been settled by politicians in the
cool atmosphere of the chambers of
the legislatures, it those problems are
allowed to be taken to the streets, it
leads to violent agitation, and those
violent agitations, instead of helping
anybody, ultimately leads us nowhere,

Shri Mansinh P. Pate] (Mehsana):
There should be no challenges in this
House.

Mr. Speaker: Order, order. I am
not allowing the hon. Members to
settle their arguments between them-
selves.
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Shri Shivaji Rao S, Deshmukh: Much
has been saig about the westerly
diversion for Maharashtra State by
the hon. Members and Dr. K. L, Rao
was pleased to state that Maharashtra,
instead of throwing water in the
Arabian sea, should use it for irriga-
tion purposes. I think an engineer of
Dr. Rao’s understanding and learning
should know it that hydel electricity
costs less than half of thermal electri-
city, and in the case of Maharashtra
it does not cost a single naya Paisa
for transmission because the site of the
hydel projects are right on the con-
sumpticn zone, which has been refer-
red to by my hon. friend, Shri Khadil-
kar.

We have spent so far Rs. 66 crores
for diverting 67-5 TMC water for the
Koyna Project. According to scienti-
fic study carried out by eminent eco-
nomists with an additiona] investment
of only Rs. 4 crores the income that
would be due from Koyna Project
would double itself. At present we
hope to get Rs. 10 crores from selling
power that would be available from
Koyna. By investing Rs. 66 crores
which is the nation’s money which this
House has sanctioned, Maharashtra
hopes to get Rs. 10 crores by way of
selling electricity and the maintenance
charges amount to Rs. 970 crores,
which means that Maharashtra hopes
to get a paltry Rs. 30 lakhs by divert-
ing 665 TMC water, If we could
divert an additiona] 40 TMC of water,
the return from sale of electricity
leaps to Rs. 20 crores and the volume
of electricity produced is more  two
and a half times. So, Maharashtra
gets Rs. 10 crores per annum for a
further investment of a paltry sum of
Rs. 4 crores, and it will not require
even one year for the completion of
the project. (Interruptions). Is it not
reasonable to expect, purely on
grounds of national sentiment, purely
on grounds of economic considerations
that the modest and very reasonable
4emand of Maharashtra should be ac-
ceded to? (Interruptions).

Mr. Speaker: I would only advise
him to be a little more moderate, be-
cause he is being opposed by ladies.
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Shri Shivaji Rao S. Deshmukh:
Further, much hullabaloo is made of
the westerly diversion in the state-
ment of the hon. Minister himself, It
is not ag if every drop of water that
is diverted to west ultimately goes to
the Arabian Sea. We have the ins-
tance of one individual, Shri Jam-
chedji Tata, who with his ingenuity
diverted 40 TMC of water at Mushi
and Pophli lakes and today we have
the prosperous and magnifizent Bom-
bay city with its  huge population,
merely out of 40 TMC of water. What
enormous industries will grow if vir-
tually the Koyna water up to 100
TMC is diverted? Ip that case, waters
flowing in the westerly direction, ins-
tead of falling into the Arabian Sea,
wil] virtually go to the sea of indus-
try for industrial consumption, and
nobody, not even Dr. Rao, can chal-
lenge the statement that industrial re-
quirements of water should have the
first priority over even the irrigation
requirements. There it is  not
as if the westerly diversion is not to
h2 touched with a pair of tongs by the
Ministry of Irrigation and Power.
Therefore, I say that the whole atti-
tude of the westerly diversion is based
on prejudices, rather than based on
pure economic considerations; rather
than on national interest, it is based
on certain Dbasic prejudices against
Maharashtra, Koyna and other hydel
projects are not purely hydel projects.
They are irrigation-cum-hydel pro-
jects. So, what has been stated speci-
fically in this statement debars Maha-
rashtra from westerly diversion of
water even for irrigation purposes. I
hope, on purely human considerations,
the demand of Maharashtra and
Mysore will be reconsidered and the
statement revised if at all this pro-
blem is to be solved to the satisfac-
tion of al] parties concerned,

Mr. Speaker: The hon. Minister.

Shri K. N. Pande (Hata): I only
want to ‘ask one question.

Mr. Speaker: I wiil allow him to do
;n afterwards,
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The Minister of Irrigation and
Power (Hafiz Mohammag Ibrahim):
Mr. Spraker, Sir, the discussion on the
Demands of the Ministry of Irrigation
and Power was held in this House
yesterday and I heard very attentive-
ly what was said here. When we
adjourned yesterday I came to the
conc.usion that the reply by my Mi-
nister of State covered the ground in
connection with the various matters
which were raised here. Therefore I
do not feel it necessary to go into any
of those matters except this question
of the Godavari and the Krishna
waters. But before doing that, I will
place some information before  hon.
Members about a few things because
I feel that that information snould also
go to hon. Members and they should
know it.

There was much discussion about
the shortage of power in the country.
Something was said about it; but there

is some information which was not'

with us yesterday and we got it today
in order that I may place it before
this House in  order to show what
actual ‘steps have been taken, where
they have been taken and what the
effect of them may be expected to be.
So, 1 shal] state what has been done
in order to remove the shortage of
power, which is there at present, as
far as possible.

I will read out something from this
paper which I have. They are:—

Installation of a third unit of
75 MW at Durgapur Coke Oven
Power Station of West Bengal.

Installation of 6 x 1.5 MW turbo-
alternator sets at suitable loca-
tions in West Bengal. These are
expected to be installed during the
current Plan.

Installation of additional 9
MW unit at Jaldhaka Stage I Pro-
ject.

Substitution of 2 x 30 MW units
agreed to for expansion to the
Barauni thermal station in Bihar
by 2x50 MW units,
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1x5 MW unit for the Disalgarh
Electric Supply Company.

1x50 MW unit for the Calcutta
Electric Supply Corporation. This
should be commissioned by Octo-
ber this year.

Assam: 10 MWs,

This is the region which is known as
the Eastern Region. Now, I come to
the Central region.

Installation of 2 units of 30
MW each at Kanpur. These are
likely to be commissioned during
1964-65.

Installation of the sixth gene-
rating unit of 60 MW at Rihand.

120 MW captive power plant
near Rihand for the Hindustan
Aluminium Corporation.

In the Northern region—

Installation of 15 MW thermal
generating set at Faridabad.

Installation of 15 MW thermal
generating plant in Delhi,

Ten 1 MW units for Punjab.

For Jammu and Kashmir 10 MW
plant at Kalakot to be raised to 20
MW.

Southern region.

Two gas turbo units of 10 MW
each for Andhra Pradesh are due
to arrive in the month of June,

]
Two similar gas turbo units of 10
MW each for Mysore.

Additional power from Neyveli
through the process of integrated
grid system between the Southern
States.

This is the arrangement which has
been made for the various States
where there are shortages which will
also help during this emergency.

Shri Priya Gupta (Katihar): How
many were Hydel power and how
many thermal power?
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Hafiz Mohammad Ibrahim: I have
stated. What has been provided, I
have stated. (Intrruptions),

Something was gaid about the uti-
lisation of irrigation potential. It has
reached 70 per cent. We have been
taking several steps and they were
also mentioned here previously in
answers to questions and they have
been brought to the notice of hon.
Members. But, I may say one thing
about it particularly. My  Ministry
and the Planning Commission have
emphasised on the State Governments
the need for utilisation of the remain-
ing potential as speedily as possible.
The State Governments have  been
requested to enact suitable legislation
to ensure that this is done. Recently,
I sent one team of experts to the
various States to discuss these and
other matters regarding irrigation and
power projects with the State Gov-
ernments to ensure that the targets
are fully achieved. Steps are being
taken wherever necessary to see that
all bottlenecks are removed. This is
the attempt which we are making in
this connection,

The next thing that 1 have to say
is this. 1 regret, because no reliance
is placed on my words by Members of
this House.

Several Ilon. Members: No, no.

Shri Harish Chandra Mathur: We
have full reliance.

Hafiz Mohammad Ibrahim: Hear me
what I am saying. In your presence
1 gave a very clear assurance in this
House in regard to the construction of
the Farakka barrage. Very clear. A
question was put to me and I gave an
answer to that. I said very clearly
that there is nothing which can pre-
vent us from constructing the Farakka
barrage. We ghall construct it. It is
going to be constructed. It is being
constructed at present. It will be
completed by 1969.

Ag far as ‘Flood control is concern-
ed, something was said about Assam.
For Assam, over and above  their
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norma] requirement, Rs, 120 lakhs
were provided in 1962-63 and Rs. 150
lakhs have been provided in 1963-64,
for additional flood control schemes.
The other State Governments are also
taking necessary short term and long
term flood control measures for
'mitigating the suffering of the people
and minimising the danger to life and
property.

There is one thing that I should
niention. There were certain disputes
in regard to floods, etc. with Nepal.
They have been settled. That is good
news for U.P, particularly and for
Bihar particularly and for so many
others.

Ag far- as foreign exchange is con-
cerned, it was notoriously known that
one gets foreign exchange after a
very long time, sometimes one year
and two years. We have—when I say
we, I mean the Ministry of Irrigation
and Power; I may say we by mistake;
I am nothing; I am part and parcel of
the Ministry—my Ministry has cur-
tailed that. I am sure of one thing.
Generally, you will get it within two
weeks. The whole procedure has been
overhauled and so many unnecessary
stages have beep curtailed and the
time has been reduced to two weeks.

I may say again that an Indo-Nepal
Co-ordination Board has been estab-
lished for this purpose with two Chief
Engineers on either side and they will
meet from time to time to discuss im-
portant issues in regarq to disputes
between the State of Nepal, UP, etc.
What I said about Nepal, one thing
may be kept in mind. The hope is
strong that everything will be settled
amicably now.

Now, I come to the controversy
about this, First, I will say this. Not
only now as Minister, not only as a
Member of Legislature, in spite of
being a legal practitioner in my life, I
have always believed that there should
be no litigation and if there arise some
disputes, they should be settled amic-
ably. Whep this dispute arose, hon.
Members might remember now that I
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mysclf, accompanied by the Deputy
Minister who was at that time Shn
Hathi, an1 the Seccretary, approached
she States. We went to them, had
talks with them over this 'matter and
they came to the view, yes, this should
be settled amicably, and this sort of
thing which had been there should not
be there. Then, this matter was taken
up and the Gulhati Commission was
set up.

May I say one thing which is not
relevant to this? I remember one
Gentleman from that side said that
he did not know what the report is.
I placed a copy of the report on the
Table of the House. Not only that...

Shri Hanumanthaiya (Bangalore
City): What the hon. Member wanted
wus an opportunity to discuss  that
report in the House before coming to
a decision.

Hafiz Mohammad Ibrahim: Through
you, may I bring this to the notice of
the hon. Members that this will be
detrimental to the interests of the
States concerned. It will be detri-
mental always in a dispute in any way
to discuss it here in this House.

Shri Hanumanthaiya: It was discuss-
ed now.

Mr, Speaker: Order, order.

Hafiz Mohammad Ibrahim: This is
no discussion. This is an attempt at
understanding. I have got some doubt
in my mind. I am clearing that up.
That is nothing. The Member rises
and says this sort of thing. That
should never be done.

Shri Hanumanthaiya:
discusseq it.

They have

Hafiz Mohammad Ibrahim: This is a
personal matter. But I gspeak here in
this House on the basis of the experi-
ence of legislature since 1922. There
have come examples before ‘me, before
I came into the Government and after
coming into the Government both
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times, and ] have found that it has
aiways proved very detrimental.
(Interruptions).

Shri Hanumanthaiya: I rise to a
point of order. To say.....

Shri Basappa (Tiptur): On a point
of order.....

Hafiz Mohammad Ibrahim: I am not
yielding.. . ..

Some Hon. Members: It is a point
of order. (Shri Hanumanthaiya re-
sumed his seat).

Mr. Speaker: Order, order. I am
glad that age in India is still respect-
ed.

Shri Hanumanthaiya: 1 fully res-
pect his age.

Mr. Speaker: Is it a point of order?

Shri Hanumanthaiya: Yes. (Laugh-
ter). It is too serious a matter for
joking and laughter.

Shri Osman Ali Khan (Anantapur):
What is the point of order?

Shri Hanumanthaiya: I am coming
to that. The Speaker will ask what
the point of order is. The point of
order is this that the Minister says that
it would be dangerous and it would
be infructuous to take this House into
confidence on such matters.....

Some Hon Members: No, no.

An Hon. Member: He did not say
that.

Shri. Hanumanthaiya: I want the
proceedings to be read as to what he
said. I do not want the evidence of
people who get excited,

Very often it has happened, and I
read in the papers also—] was not in
the House—that it has become the
fashion for the Treasury Bench Mem-
bers to take privilege under secrecy
and to deny the right to this House
to discuss matters and come to a deci-
sion. T am firmly of the opinion that
this kind of psychology ought to be



6423 Demands

resisted. If at all, the Ministers ought
to take advice and by having consulta-
tion they have to guide themselves
instead of riding the high horse and
saying that this House is incapable
of taking decisions by saying that it
would be dangerous to discuss such
things.

Mr., Speaker: 1. have followed it
There is no point of order. Now, the
hon. Minister may continue.

Hafiz Mohammad Ibrahim: | was

speaking about the Krishna-Godavari -

Commission. At the outset, I must
congratulate Mr. Gulhati and tha
companions who worked with him in
this connection. I also thank the
States; they helped us and they co-
operated with wus in this matter. 1
must thank also my Ministry and
particularly my Secretary who has
done a lot in this connection, and who
has been very very helpful. He has
thrown light also on so many matters,
and we have been able to understand
so many things from him. So, all of
them are entitled to our thanks.

Shri Sivamurthi Swamy: The spirit
of the Gulhati Commission has been
dishonoured.

Some Hon.Members rose—

Mr. Speaker: It would be better if
we listen to the Minister patiently
and then ask any questiong that we
want to ask.

Hafiz Mohammad Ibrahim: What
has been said by Members today was
said yesterday also. The same things
have been repeated from this side and
that side. My suggestion is this,
though this is now a past affair. But,
rather, it should be remembered, and
I would request hon. Members to
accept this, that I am prepared to do
what I am saying. If instead of dis-
cussing here and making speeches in
that way, in that tone and with that
pose which has been used in this con-
nection, it would have been very use-
ful if my mistakes would have been
pointed out to me by coming to me
and by sitting with my technical per-

CHAITRA 6, 1885 (SAKA)

for Grants 6424

sonnel; then I would have heard the
hon. Members and told them the truth
about what was said by them.

Shri Shivaji Rao S. Deshmukh:
Even that opportuity has not been
given to us.

Hafiz Mohammed Ibrahim: That is
my suggestion and that might be
accepted. (Interruptions) If it is not
a suggestion then that is another
mater. But the real step which
should have been taken was that we
should have been approached, or I
should have been called somewhere
in order that I might be told whether
I was wrong or whether I wag right,
or whether I was doing something
against justice and so on. I may tell
you that we have kept in view the
interests of every State.

Shri Shankaraiya (Mysore): The
Mysore members were not given full
opportunity.

Hafiz Mohammad Ibrahim: We have
not done any injustice to any State.
I claim it. No one can prove it to the
contrary. If someone will raise this
question how I say so, or on what
basis I say so, then I shall have to
answer him if anyone raises any such
question, I would not bother him here
but I would invite him to come to me,
and I can make him understand fully
that we have neither shown any
favour nor have we shown any apathy
to any State, and the rights of no
State have been curtailed at all and
they will never be curtailed. They
will enjoy them in the future. This
arrangement is for fifteen years. The
schemes have been mentioned, and
the quantities have been mentioned.
If 1 have got schemes with me only
worth 200 TMC why should there be
schemes for any more water at’ the
present moment? If you want to
get water again, that is not refused.
That will be distributed afterwards
also, A period of fifteen years has been
prescribed. For fiftcen years, the
schemes have been taken, and these
schemes take care of every State. No
State has been left out. So., I do not
know, and I am unable to understand
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what this attitude is. I do not know
how this can be the attitude of any
of the States. No Minister can have
this attitude; no Minister to whom
this matter relates can have that atti-
tude; he cannot speak like this to me,
I am sure he cannot blame me at all.
My Ministry cannot be blamed in this
connection.

So, the hon, Members of the House,
of a House such as this, have to be
calm and quiet, and they should un-
derstand and try to understand and
then form opinions about it.

Shri Shivaji Rao S. Deshmukh: This
statement of yours has come as a
bolt from the blue. We did not even
have an inkling of it that it would
come in this form,

Hafiz Mohammad Ibrahim: My
statement only came in that way in
which statements have been coming
in this House. (Interruptions) 1
need not take more time. I thank all
the Members who have participated
in the debate.

ot vt qi# (gT) ¢ A OF
T € AT TFAT AR § |
Mr. Speaker: With this

this conclusion, are there
ther questions needed now?

tone and
any fur-

Several Hon, Members: No.

Shri Khadilkar (Khed): I do not
want to spoil the atmosphere . . .

Mr. Speaker: If one Member rises,
then another Member will also rise
and that will add to the controversy.

Shri Khadilkar: Excuse me, Sir....

Shri Thirumala Rao: The hon.
Member is an active participant in
the controversy and he would be
spoiling the atmosphere by putting
question~ now. But here is a gentle-
man sitting behind me, who wants to
ask a question on something not con-
nected with this affair at all. He is
from UP. And he is wanting to have
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a chance. But he is not being given
a chance to put a question, while one
of the active participants to the con-
troversy like us is being allowed, 1
would beg of you, Sir, to alow Shri
K. N. Pande to put his question.

Mr. Speaker: Shri Khadilkar is not
putting a question, ° Shri Thirumala
Rao should not be impatient. As far
as I can foresee, what Shri Khadilkar
is wanting to say is that a proper
reply has not been given to all the
points that were raised.

Shri Khadilkar: As I said, I do not
want to spoil the atmosphere in which
the Minister of Irrigation and Power
has concluded his speech. It was a
very short and a sweet speech. I
must say that I have also all regard
for age. 1 remember and ancient
adege that old people should not be
questioned!believe that:

gy 7 faaron =fa

But I would submit one thing. Un-
fortunately, when an important deci-
sion is taken and debated in the
House, and I must put it on record
that you cannot treat the House in
such a casual manner when so many
States and so many millions of peo-
ple are involved. There ought to
have been an attempt to give some
satisfactory reply to the points raised,
but that has not been done, And
that is my disappointment.

Mr. Speaker: That is right, and
some other Members also might raise
similar questions. But what the hon.
Minister has pleaded is that it would
be much better if those hon. Members
sat with him together and then tried
to understand what the implications
of that report are. It would be much
better discusseq tnere, Here we
would be only raising further contro-
versies, and we would not be com-
ing to an agreement. Can an agree-
ment be reached here by putting
questions and cross-questions?

Several Hon. Members: No.
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Mr. Speaker: Some hon. Members
might have some grievance against
the decision, and in some it may be
justified also. But we would not be
able to reach an agreement here.
Therefore, the Minister has only ask-
ed those Members concerned to go and
sit with him and discuss all those
things, and if after that discussion—
I have got a notice also seeking to
raise a discussion—the hon. Members
or some of them feel that there ought
to be some further discussion on that,
then, of course, there are courses
open to the Members to take it up.

Shri Shivaji Rao S. Deshmukh: 1
gave notice seeking to raise a discus-
sion on the same statement.

Mr, Speaker: How can that take
place before the debate on the
Demands of the Ministry had taken
place? If even after this debate and
the further discussion with the hon.
Minister, Members feel that there
ought to be a separate discussion, they
can give notice,

Shri Hanumanthaiya: Very good.

Mr. Speaker: That is the only thing
we can do just at this moment, Other-
wise, the atmosphere that has been
created would, I think, not be main-
tained. Now we shall not put any
further questions.

Shri Vidya Charan Shukla (Maha-
samund): I want to ask a question
on other matters.

Shri K. N. Pande: The hon. Minis-
ter also knows that in two districts
of eastern UP, Gorakhpur and Deoria,
which are thickly populated, in the
last two years crops in lakhs of acres
of land have been destroyed by floods
in the Bari Gandak. A bund was to
be constructed at the rising place of
the river to save that area. What
has happened to that? Has some
agreement been arrived at with the
Nepal Government in this matter?

Hafiz Mohammad Ibrahim: Probably
the hon. Member did not follow what
I said about the arrangements being
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made between Nepal and India. There
is a Committee which is going into
these questions. This question will
also come up there.

Shri Vidya Charan Shukla: What
has come out of the Committee consti-
tuted under the chairmanship of Shri
Sachdev, Secretary, Ministry of Irri-
gation and Power, to decide about the
distribution of Rihand power between
Madhya Pradesh and UP? Have any
further steps been taken by the Minis-
try to solve this problem in an expe-
ditious manner?

Hafiz Mobammad {Ibrahim: This
matter has been mentioned before in
this House. There was a discussion
on that. In the reply thereon, I had
said that the decision arrived at the
Zonal Council regarding Rihand
power to be given to Madhya Pradesh
was that the two Chief Ministers
should sit together and decide bet-
ween themselves. Both the Chief
Ministers sat together and came to a
decision. Probably a committee was
formed and they came to a certain
decision. Something happened; on
account of that, that has been upset,
nullified. So that does not stand.
Another committee was formed of
which my Secretary was made the
Chairman. That committee decided
something. That also has not so far
been accepted. The only thing I can
say is that I will try; I pray God that
I be helped by Him to settle this
matter.

Regarding the question raised by
Shri Khadilkar, the points regarding
the Commission were. replied to by
my hon. colleague, Shri Alagesan. So
I did not say anything about it.

Mr. Speaker: May I put all the cut
motions together?

Some hon. Members: yes.

Mr. Speaker: I shall now put all the
cut motions together to the vote of
the House.

The cut motions were then put and
negatived.
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Mr. Speaker: The question is:

“That the respective sums not
in the fourth colum of the order
paper, be granted to the President,
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March 1964, in respect of the
heads of demands entered in the
second column thereof against
Demands No. 68, 69, 70, 133 and
134, relating to the Ministry of
Irrigation and Power’,

The motict was adopted.

[The motions of Demands for Grants
which were adopted by the Lok
Sabha are reproduced below—Ed.]

Ditmanp No. 68—MINISTRY OF IRRIGA-
TION AND POWER

“That the sum not exceeding
Rs. 24,94,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
the 31st day of March, 1964, in
respect of ‘Ministry of Irrigation

» 9

and Power’.

DeEMAND No. 69—MULTI-PURPOSE
RIVER SCHEMES

“That the sum not exceeding
Rs. 1,09,20,000 be granted to the
I’resident to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
the 31st day of March, 1964, in
respect of ‘Multi-purpose River
Schemes’.”

DEMAND No, 70—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IRRI-
GATION AND POWER

“That the sum not exceeding
Rs. 5,01,71,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
the 31st day of March, 1964, in
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respect of ‘Other Revenue Expen-
diture of the Ministry of Irrigation
and Power’.”

DEmAND No. 133—CApITAL OUTLAY ON
MULTI-PURPOSE RIVER SCHEMES

“That the sum not exceeding
Rs. 9.42,93,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
the 31st day of March, 1964, in
respect of ‘Capital Outlay on
Multi-purpose River Schemes’.”

DeMAND No. 134—OTHER CapPrraL OuUT-
LAY OF THE MINISTRY OF IRRIGATION
AND POWER

“That the sum not exceeding
Rs. 16,66,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
the 31st day of March, 1964, in
respect of ‘Other Capita] Outlay
of the Ministry of Irrigation and

(R1}

Power’.

12.55 hrs.

MINISTRY OF LABOUR AND EMPLOYMENT

Mr, Speaker: The House will now
{fake up discussion and voting on
Demand Nos. 71 to 74 and 135 relating
to the Ministry of Labour and Em-
ployment for which 5 hours have been
allotted.

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 156 minutes indicating
which of the cut motions they would
like to move.

DeMmAND No. 71—MINISTRY OF LABOUR
AND EMPLOYMENT

Mr. Speaker: Motion moved:

“That the sum not exceeding
Rs. 24,84,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
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ment during the year ending the
the 31st day of March, 1964, in
respect of ‘Ministry of Labour ‘and
Employment’.”

DemAND No. 72—CHIEF INSPECTOR oF
MINES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 25,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
the 31st day of March, 1964, in
respect of ‘Chief Inspector of
Mines’.”

DeMAND No. 73—LABOUR AND EMPLOY-
MENT

Mr. Speaker: Motion moved:

“That the sum not exceeding
Rs. 7,54,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in
respect of ‘Labour and Employ-
ment’.”

DemAND No. 74—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT

Mr. Speaker: Motion moved:

“That the sum not exceeding
Rs. 1,88,72,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
the 31st day of March, 1964, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Labour
and Employment'.”

Demannd No. 135—CapitaL OUTLAY OF
THE MINISTRY OF LABOUR AND EM-
PLOYMENT

Mr. Speaker:. Motion moved:

“That the sum not exceeding
Rs. 78,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
the 31st day of March, 1964, in
respect of ‘Capital Outlay of the
Ministry of Labour and Employ-
ment’.”

These Demands are now before the
House.

Shri Indrajit Gupta (Calcutta South
West): May I crave your indulgence
to make a submission? I find from the
records that in past years the time
allotted for the Demands of the
Labour Ministry was always 6 hours.
I do not know why this time it has
been reduced to 5. This is within
your discretion. I think 5 hours are
inadequate

Mr. Speaker: Probably the hon.
Member is also aware that represen-
tatives of various parties collected
together first in the room of the hon.
Minister of Parliamentary Affairs and
agreed to this allotment of time. Then
it was taken up in the Business Ad-
visory Committee where also it was
agreed to.

Shri Indrajit Gupta: I am appealing
to you for the exercise of your dis-
cretion,

Mr. Speaker: All right.

Dr. Melkote (Hyderabad): More
time should be allowed.

Shri Mohammad Elias (Howrah):
We are discussing the Demands for
Grants of the Ministry of Labour and
Employment at a time when the work-
ing class of our country is completely
bewildered at the heavy taxation, the
repressive measures of employers and
the callous attitude of our Govern-
ment, despite its magnificent response
to the call of the nation for saving for
their motherland. The Labour Minis-
try has admitted that the response of
the working class to the call of the
nation has been magnificent. It is ad-
mitted that there have been numeroug
instances where workers have forgone
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their daily wages or have worked
extra hours often without extra wages;
they have withdrawn disputes and
have also contributed liberally to the
NDF. In the note circulated by the
Ministry to the members of the infor-
mal consultative committee, it is ad-
mitted that the contribution of
workers to the defence effort in the
form of donation, extra work and
restraint on direct action has been
commendable. The working people
by their united effort have proved
their bona fides and shown how they
love their country. Many reactionary
leaders and parties in the country had
expressed a doubt before the Chinese
attack on our soil as to whether the
working people would respond pro-
perly to defend the motherland,
Similarly the Chinese leaders also
thought that when the Chinese army
marched into Indian territory, the
working people, disillusioned with the
Government which had become an
American stooge, would join with the
Chinese army and welcome it as a
‘liberation army’. The united effort
of our working people has proved both
these assumptions to be incorrect.
They have done their best, and are
doing their best, to defend our mother-
land by increasing production, by
donating to the NDF and by giving
blood to the blood bank for jawans
fighting in the front.

But what is the attitude of the em-
ployers? The industrial truce reso-
lution was unanimously adopted by
employeres, employees and the Gov-
ernment, But what is their attitude
to it? It is admitted in the Ministry’s
note that employers have not lived up
to their obligations in regard to
retrenchment, lay-off and discharge
of workers. The large number of
retrenchment and lay-off cases report-
ed by State Governments is a matter
of concern. It is clear that the res-
traint enjoined on employers under
the resolution has not been strictly
observed. In a very mild form the
Ministry hag criticised the employers’
attitude towards the resolution which
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the employers are not respecting at
all. They have utilised, and are
utilising, the resolution to break the
‘militant’ trade union movement of
our country. They are taking revenge
on the militant trade union leaders
who were doing quite good welfare
work among the working people.
There are a lot of instances in the
note circulated by the Ministry and I
shall bring some concrete instances to
your notice. I can cite innumerable
examples how the employers are
utilising the Industrial Truce Resolu-
tion to break the unions and how the
Government machinery is completely
callous towards the workers’ com-
plaints.

13 hrs.

In Maharashtra State in Bombay
city alone 20,000 badli workers in
textile mills had been thrown out of
employment during this emergency.
Nearly 20 mills in Ahemedabad closed
their third shift causing unemploy-
ment to 7000 workers. When we need
woollen coats for our jawans on the
border, number of woollen mills in
Amritsar has been closed down. A
number of powerloom factories
through out the country have been
closed down causing unemployment to
thousands of workers. In a textile
mill at Amlaner, there has been bad
management and it has been partially
closed. Several representations had
been made to the Government includ-
ing the Congress Committee of that
area to take over this mill by the Gov-
ernment. But it has not yet been done.
The other day the hon. Minister ad-
mitted that nearly thirty mills had
been closed down during this emer-
gency. At another place, I can cite
the example of BNC Mill which is
still closed and 2000 workers are un-
employed. In Calcutta one of the
biggest employers of our country, the
Birlas, have not implemented the
award of the Supreme Court with
regard to wage increments and other
demands in Hind Motor. As soon as
the Industrial Truce Resolution was
signed, they dismissed the two lead-
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ing workers, protected workers under
the Industrial Disputes Act, they are
joint secretary and vice president of
the works committee and also the vice
presidentes of the union. We had
written to the labour department. The
Keshoram cotton mill owned by Birla
and which employs 10,000 workers,
dismissed a number of leading
workers or forced them to tender
their resignations. Here the Oriya
workers are more militant and so they
are being victimised.

So far I have mentioned about the
private sector, What about the public
sector? In Durgapur Steel Plant, even
before the truce in the 3rd week of
October they held a general meeting
and adopted a resoluton to raise pro-
duction inside the factory and contri-
buted a large amount to the National
Defence Fund. The management even
recognised this in notices congratulat-
ing the workers for raising production;
they are still raising production. Inspite
of that the men who took initiative to
organise the workers for raising pro-
duction are dismissed. Even protected
workers under the Industrial Disputes
Act are dismissed. What about the
Garden Reach Factory which comes
under the Defence Department? The
workers worked on a number of
Saturdays and Sundays without taking
any overtime allowance. The whole
amount has been deposited in the
National Defence Fund. The works
committee secretary, Mr, Nirmal Roy
organised a group of workers to go
in procession to the blood bank to
give their blood. The same works
committee secretary has been arrested
as also the secretary of our union,
under the Defence of India Rules on
the same day.

Mr. Speaker: He has been making.
personal references to many indivi-
duals. Our rule is that if an hon.
Member intends to bring up some per-
sonal cases or individual cases, he
should give advance notice to the
Minister.

Shri Mohammad Elias: These are
not personal cases but some examples.
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Mr. Speaker: The Minister may not
be able to reply to each case........
(Interruptions.) It would rather mean
the advocacy on behalf of certain
workers about whom we do not know
the facts,

Shri Mahammad Elias: I am not
placing individual cases. I am showing
how the employers behave and these
are illustrations,

Mr. Speaker: He pleads that such
and such worker who did such an
excellent work for the service of the
country was arfested the same night
without knowing for what reason he
wag arrested.

Shri Mohammad Elias: These are
the cases circulated by the Labour
Ministry. Indian cases are also there.

Shri Indrajit Gupta: We have a
difficulty. If a complaint of a general
nature is made without reference to
individuals or persons that general
complaint is brushed aside by saying:
if you do not give individual and con-
crete facts, we cannot do anything.
We have to illustrate this sometimes
by way of examples,

Mr. Speaker: If it is a general com-
plaint it can be taken up here. But
about individual cases, a Member is
required first to write to the Minister
concerned. If he does not get a
redress and if he wants to take up the
instance in the debate, he should give
advance notice to the Minister so that
he may be ready with facts in order
to reply to them. That is the point.

Shri Mohammad Elias: I am men-
tioning some individual cases to illus-
trate my point, I was saying that
workers even in the public sector con-
cern, inspite of their sincere and
honest efforts to increase production
and contribute to national defcnce, are
victimised. Even protected workers
have been thrown out of employment.
They are kept under suspension and
thrown into the prison. I am now
pointing out how the machinery of
the labour department has been fun-
tioning during te emergency.
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[MR. DEPUTY-SPEAKER in the Chair]

It is said in this report that five
lakh copies of the Industrial Truce
Resolution were circulated throughoug
the country. When? Two months
after the passing of the resolution?
The resolution was passed in Novem-
ber 1962 but circulation started in
January. There are more delays than
even normal time to send disputes to
the tribunal for adjudication. I will
give one or two examples. For
instance, there was no judge or a
tribunal in Rajasthan for more than
6 months and when this question was
raised in Rajasthan assembly, only a
few days ago a judge had been
appointed for the tribunal. In Delhi
alone more than 400 disputes are still
pending with only one judge. How
can one judge go through all these
cases? In Punjab there was a case of
200 workers and the question of their
retrenchment was referred to a tri-
bunal. After months and months of
consideration, when the time came to
give an award, suddenly, I believe on
the plea of the employers to the Gov-
ernment, the case was referred to an-
other tribunal. That order was chal-
lenged by the union in the High Court
and that High Court quashed the
order. Still the case of these 200
workers is hanging fire. In West
Bengal it is very difficult to get a
reference to the tribunal, because the
gentleman who is the Labour Minister
in West Bengal does not know any-
thing about the labour problems. He
only sends a reference to the tribunal
whenever any INTUC union pleads for
a reference and if the AITUC union—
the AITUC commands 95 per cent of
the workers and has their confidence
—makes a plea for any reference to
the tribunal they do not get any refer-
ence. This is the way in which the
Government machinery is functioning
during this emergency. Regarding the
Industrial Truce Resolution, the
workers respect every word of it, and
they are carrying out the decisions of
the Industrial Truce Resolution, Only
the employers and the Government do
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not follow them. What is the Gov-
ernment’s attitude? The Government
themselves have admitted that produc-
tion is increasing. In one month, pro-
duction has shown an increase. In
October, the index was 48'2 and in
November, it has increased to 159-7.
So, production has been increasing
constantly. In one month it has gone
up by ten points. But what is the
condition of prices? One of the main
items of the industrial truce resolu-
tion is that every effort should be
made to ensure that the prices of
indusrial goods and essential commo-
dities are not allowed to increase.
But what is happening? Some figures
have been given. I cannot make
any head or tail out of these
thingss. I am not a statisti-
cian and I cannot go through all these
statistics. But what is the experience
of the people? The people are experi-
encing the fact that the prices are
going up every day. Yesterday there
was a big procession brought out by
the Delhi trade unions, demanding the
withdrawal of taxes which have been
imposed on essential commodities, Due
to the new taxes the workers are
suffering very much. The prices are
going up, and the real wages are going
down. The employers are making
huge profits. The profits are increasing.
Production is increasing. The prices
are increasing. But the real wages
of workers are not increasing but
decreasing. You want the workers
to work for national defence. But you
do not want to look after the workers.
This ig the attitude of the Government.

I want to bring out certain facts
about the gold workers. Nearly 20
lakh workers are employed in this
industry, I do not know the exact
figurcs; sometimes they say that the
number of unemployed gold workers is
five lakhs; sometimes, 10 lakhs. Any-
'way. the demand has been made here
several times that some relief
should be given to these unemployed
gold workers in the country. After
the promulgation of the Gold Control
Rules by this time, nearly 135 gold-
smiths have committed suicide along
with their families. If the Govern-
ment cannot make legislation with
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regard to this, at least they gshould
give some relief to these unemployed
goldsmiths. These are the things
which are happening in our country.
If things are going on in this way, we
wonder how the industrial truce reso-
lution will work properly.

I also want to bring out another
thing, and that is about the discrimina-
tion towards the AITUC workers. The
AITUC is the gsecond largest trade
union organisation in the country, and
in every respect, the AITUC is discri-
minated against. The hon. Minis-
ter said only the day before yesterday
that the trade unions have been con-
sulted. I was not allowed to put an
other supplementary question. But
we find that the AITUC has not
been consulted, and a representatives
of the AITUC have not been taken
in the emergency production council.
If the AITUC is discriminated in this
manner, I want to know how the
AJTUC will fulfil their responsibilities,
I want to know it from the hon. Minis-
ter. That is why I want to make an
appeal before the hon, Labour Minis-
ter. He always speaks very good and
sympathetic words. I am quite sure
that those sympathetic words will not
bring any fruit, because I have been
hearing these sympathetic words since
the last six years. Whenever he
speaks, he says some good words. 1
am completely disillusioned with his
so-called sympathetic words. The
emplovers cannot be allowed to treat
the workers in the way they do now.
The Minister does not take any action
and has not taken any action so far.
The trade union workers are, in spite
of their serious effort to increase pro-
duction, charged with false allegations.
I can prove it. I can also prove that
99 cases out of 100 brought out by
the employers against the workers are
false. Even all the 100 cases can be
proved to be false. The employers
bring out false charges on the workers,
If there is -any little complaint or
trouble, the employer picks up his
telephone receiver and calls the police,
and immediately the police comes in.
Without going into the details of the
facts of the case of the workers, the
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workers are arrested under the
Defence of India Rules.

Why are the mills kept closed, and
why is production hampered in this
way? The employers are engaged in
anti-national activities; if they are not
considered as being engaged in anti-
national activities, I do not know what
is anti-national activity. If it is
considered that they are anti-national,
why are not the employers thrown
into prison under the Defence of India
Rules? Why are the workers thrown
into prison under the Defnce of India
Rules?

Mr. Deputy-Speaker: The hon.
Member’s time is up,

Shri Mohammad Elias: I shall finish
in a minute. Something must be done
to improve these matters, in regard to
the working classes. The working
class is the second front in the army
for the defence of our country. The ,
workers alone can defend our country.
If they cannot keep up the supplies
on the front, the armies which are
fighting on the front cannot fight at
all. That is why the workers should
be looked after properly. What hap-
pened on the Assam border, when
Bomdila fell to the Chinese army?
All the employers ran away from Tez-
pur and from Assam, to Delhi,
Bombay, Calcutta, etc. Whenever
there will be any such danger, the
employers will run away from Assam
not only to Calcutta, Bombay or Delhi,
but, if necessary, they will run away
to America or Switzerland. The poor
working classes will remain. In Tez-
bur, every newspaper accepted and
the Government also accepted the fact
that the workers not only kept the
production going but they formed a
defence committee and took up arms
in their own hands to throw out the
Chinese from our borders. Such is
work of our heroic, brave working
classes. Do not play whith it. You
must not only consider its problems
sympathetically but also look after
them properly. The Government
should not act as the agents of the
employers.

Shri A. P. Sharma (Buxar): Mr.
Deputy-Speaker, Sir, at the very
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outset, I would like to congratulate the
Labour Minister, Shri Nanda, not
merely as a Labour Minister but as a
well-known, veteran Gandhian trade
unionist who, in these difficult days of
the country, has piloted the working
of the Ministry of Labour and Em-
ployment so successfully. His job is
very difficult because he has to deal
essentially with the human problems
and sometimes also with uncharitable
friends. On account of his sympathe-
tic consideration, as has been said by
my hon, friend just now, he sometimes
goes out of the way to displease or
to give something less to the people
who are the largest in number in this
country as trade unions. But still
he has to deal with them sympatheti-
cally, So, his job is very difficult.
But, at the same time, he has to deal
with all kinds of employers in the
public and the private sectors, who
sometimes feel that they are the
wisest people on the earth. There-
fore, at the outset, I would like to
congratulate Shri Nanda and his
Ministry for their successful perform-
ance during the difficult days in our
country.

Before I take up actually the subject
which I want to deal with, I want to
express my disagreement with my
hon. friend Shri Mochammad Elias who
has spoken just now, and who alleged
that a large number of trade union
workers, because they are poor
workers, have been arrested on
account of their trade union activities.
This is absolutely incorrect. If any-
body in this country is arrested on
arccount of his trade union activity,
we will be the first people to go out
of the way and ask the Government
to see that they are dealt with
sympathetically, and are given their
due rights. There is no question of
poor and rich, where the national inte-
grity and the safety of the freedom of
the country are concerned. If on
account of any poor or rtich man’s
activities the freedom of the country
is at stake, he should not only be
arrested, but I think this Government
is very liberal in dealing with such
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people, they should be dealt with more
severely, because their activities are
inimical to the interests of the country.
Therefore, time and again we should
not try to confuse the issue.

I have started by saying that the
Ministry deserves congratulation for
its performance during the difficult
days. I will be dealing with two
points. First of all, I will deal with the
labour policy of the Ministry and
secondly with the industrial truce
resolution which has been passed on
the 3rd November, 1962. About the
labour policy of the Government, the
Government has acepted that there
will be no distinction between the pub-
lic and private sectors. So far as the
private sector is concerned, no doubt
the Government has been dealing with
it very successfully, maintaining good
labour relations. But this is not the
case with the public sector particular-
ly the employing Ministries like Rail-
ways P & T and Defence. 1 would
like to quote the labour policy of the
Government:

“Whereas there is no difference
in the labour policy of the Gov-
ernment in these two sectors, the
public sector undertakings do
differ in many respects from those
undertakings which are managed
by private owners. For example,
the motive and exploitation of
workers for private gains have no
place in State-owned enterprises.
A worker in the public sector has
to play the dual role of master
and servant—a master as a citizen
and a servant as a worker.”

This is the well-defined policy of the
Government regarding the public
sector. The policy of the Governmernt
in the public sector is:

“To arouse the worker's en-
thusiasm for the success of public
undertakings, the conditions of
service should not be less favour-
able than those in private con-
cerns, The working conditions
and weifare arrangements should
also serve ag models.”
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We should examine these things,
particularly in the light of the policy
that is being followed while dealing
with the trade unions. The Govern-
ment policy says:

“Side by side. the trade unions
should be asked to increase the
scope of their work by devoting
more time to welfare and cultural
activities.”

Here the intention of the Government
is that the trade unions in the public
sector should engage themselves in
encouraging the welfare and cultural
activities of the workers. But I would
like to tell you that in the public sec-
tor, trade unions have not been
able even to get the minimum trade
union rights for the workers.

I would like to draw the attention
of the House to the fact that in the
public sector undertakings particular-
ly in the employing Ministries, the
workers, instead of being treated as
owners of the industry or servants of
the nation, are merely treated as
wage-earners. It will be interesting
to note that the Government wanted
to have the workers’ participation in
the management introduced in various
industries. As the time at my dispo-
sal is short, I would just take the
example of the Indian Railways. The
Government sent out a team in 1956—
the Vishnu Sahay Committee—to
study the scheme of workers’ partici-
pation in foreign countries. On the
basis of their report, the railways ap-
pointed an officer on special duty.
That officer submitteq his report on
the workers’ participation -scheme
about three years ago. We do not
know what has happened 1{o that
scheme. It has been placed in cold
storage.

Speaking about the public sector
employers and the trade unions, dur-
ing the discussion on the demands of
the Railway Ministry, I have said that
there is no set procedure or no proper
machinery to settle the grievances of
the workers. .If the negotiation fails
under the grievance settlement machi-
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nery, if the workers fail to settle the
grievances with the employer, the only
alterantive with the workers is to go
to arbitration. But arbitration is not
available in the public sector under-
takings, particularly under the em-
ploying Ministries. Then the only
alternative for the workers ig to raise
a fight against such an employer. In
any such fight, as this House knows and
as everybody knows  apart from the
workers being the losers, the country
loses and the industry also loses.
Therefore, is it not advisable now
that the employing Ministries, being
the biggest employers in the country,
should set an example for the rest of
the employers and accept the principle
of arbitration and see that the grie-
vances of the workers are settle
through peaceful means to?

I want to say something about work-
ers’ education. I have seen from the
report that there are 14 regional wor-
kers’ education centres that have been
functioning, 4 with residential centres,
and two more are contemplated. I
would request the Labour Minister to
apply his mind and see if separate
workers’ education centres can be set
up in the public undertakings in the
employing Ministries. I say this be-
cause—I am quite sure that the Minis-
try will call for the figures also from
the various employing Ministries—
there is very little improvement in
regard to this. The overall working
of the scheme is very successful and
this is one scheme which the workers
very much appreciate in this
country.

I want to say something about the
industrial truce resolution. It has
been already said by the previous
speaker that the resolution has been
successfully carried out by the work-
ers is this country. I agree with him
on this point that the workers in this
country have done their best to im-
plement this resolution. But the five
conditions which have been laid down
under that resolution have not been
followed by the employers either in
the private sector or in the public sec-
tor. The position is all the more
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worse in the public sector. According
to the industrial truce resolution, we
had to form production commijttees,
and set up grievance settlement machi-
nery if there was none. Wherever
such machinery was not available, we
had to take the help of the labour de-
partment to settle the grievances.
None of these things has been done in
the public sector undertakings. Over
and above these, the most important
thing which was accepted on account
of this industrial truce resolution was
the savings scheme for the workers.
According to the resolution  ~ every
worker was expected to contribute
Re. 1 to the Prime Minister’s National
Defence Fund per month and invest
at least one day’s wages in purchas-
ing defence bonds. I complained the
other day about the railways. The
trade unions were to submit their lists
to the employers and according to the
lists, deductions were to be made from
the salary of the employees. I do not
know how much has been done in
this connection. The unions affiliated
to the INTUC have all along been
complaining that the employers are
not taking effective steps to effect
these deductions, which would have
been very much helpful in the defence
preparation of the country.

Sir, in conclusion I would like once
again, to congratulate the Ministry of
Labour for the stewardship that it has
under the leadership of Nandaji_ and
I want to say without any hesitation
in this House that in spite of, as I said
earlier, some uncharitable remarks
from my hon. friends who do differ
politically with him and in spite of
complaints against the Labour Minis-
try, he always tries to accommodate
these people by going out of the way,
sometimes ignoring the claim of bigger
unions.

My hon. friend was saying just now
about discrimination against the
AITUC. 1f at all anybody can com-
plain of discrimination, it is we the
INTUC who are the biggest trade
union. Air the othre trade unions
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taken together are not even caual to
half the size of the INTUC. Under
these circumstances, if at all anybody
can accuse the Labour Ministry of
discrimination, it is we who can do
that. But as we have been trained
to live and let live even though they
are smaller in number, consideration
is given to their points perhaps be-
cause they can create more difficulty
and trouble. That is why though they
are getting more and more concessions,
they still go on complaining.

Our suggestion in this connection is
that there should be only constructive
trade unions, unions which consider
the interest of the country to be the
first and their interest the last. If
the country’s interest is served the
workers’ interest will automatically be
served. That kind of trade unions
should only be encouraged. That is
also, I think, the intention of the Gov-
ernment of India under its labour
policy. But I only want to point out
to the Labour Minister that an ac-
count of fear of accusations the right-
ful people, as a mater of fact, are not
getting the right share that is due to
them. This kind of treatment is going
on, particularly, in the public sector
undertakings where they always want
to maintain the status quo. I would,
therefore, request the Labour Ministry
to use their good offices for educating
the employing Ministries and the pub-
lic sector employers to see that the
constructive trade unions which are
prepared to look after the interest of
the country should be encouraged, and
they should always deal very firmly
with those people who try to jeopar-
dise the interest of the country only
in the name of trade unions.

Mr. Deputy-Speaker: According to
intimation since received from Mem-
bers, the following cut motions are
desired to be moved to Demands for
Grants relating to the Ministry of
Labour and Employment. Hon.
Members may move them subject to
their being otherwise admissible,
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Cut Motion Nos. 1 to 4, 6, 9, 11 and
12,

Shri Mohammad Elias (Howrah): I
beg to move:

“That the demand under the
head Ministry of Labour and Em-
plnyment be reduced by Rs. 100”.

[(i) Failure to check violation of
Industrial Truce resolution by the
managements both in Public and
Private sector, (ii) failure to gua-
rantee need based minimum wage
to the industrial workers both in
Public and Private sector. (1)1].

Shri Priya Gupta (Katihar): I beg
to move:

“That the demand under the head
Ministry of Labour and Employ-
ment be reduced by Rs. 100".

{(i) Failure to compel Railway Minis-
try to set up permanent Tribuncl as
agreed Third Tier in Permancwt Ne-
gotiating Machinery to resolve dis-
putes of Railwaymen, (ii) Failure to
intervene and stop flagrant violation
of Provisions of Hours of Employ-
ment Regulations, Payment of Wages
Act, Factories Act, Workmen’s Com-
pensation Act, (iii) failure to set up
staff councils for the employees of
Press Trust of India to resolve their
grievances, and (iv) promotiuns in
higher grades and transfer of em-
ployees of Press Trust of India orga-
nisation. (2)].

Shri Mohammad Elias: I beg to
move:

“That the demand under the
" head Ministry of Labour and Em-
ployment be reduced by Rs, 100”.

[(i) Need to make adequate hospital
arrangement for the workers who
have been brought under E.S.L
Scheme in the State of West Bengal,
(iii) meed to introduce unemploy-
ment relief in all the States, (iv)
need to decrease the share of work-
ers’ contribution to the E.S.I. Sche-
me, (v) need to introduce loan faci-
lities on easy terms from the Provi-
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dent Fund account of the workers
(vi) need to provide more power§
to the Works Committee which con-
stituted under the Industrial Dis-
putes Act, (vii) need to introduce
the system of recruitment to all
vacancies both in the Private and
Public sector through Employment
Exchange and (viii)' need to insti-
tute ¢ Wage Board for the workers
of engineering workers. (3)].

Shri H. C. Soy (Singhbhum): I

beg to move:

(i) “That the demand under the
head Chief Inspector of Mines be
reduced by Rs. 100”.

[Failure to look to the irregularities
in Iron Ore m.ies, Limestone mines
and Kyanite mines in Singhbhum
(Bihar). (4)].

(i) “That the demand under the
head Labour and Employment be
redv: 1 - Rs, 1007,

[Need to look to the working condi-
tions of the labour in Iron Ores und
Kyanite mines. (6)].

Shri M. Muhammad Ismail (Man-
jeri): I beg to move:

“That the demand under the
head Ministry of Labour and Em-
ployment be reduced by Rs. 100”.

[Need for taking urgent and adequate
steps for liquidating unemployment
particularly educated unemployment
and liquidating under-employment
in Kerala. (9)].

Shri Kishen Pattnayak ( Sambal-
pur): I beg to move:
(i) “That the demand undcr the

head Labour and Employment be
reduced to Re. 17,

[Failure in putting an end to unem-
polyment (11)].

(i) “That the demand under the
head Labour and Employment be
reduced by Rs. 100.”

[(i) Rural unemployment (ii) need
to maintain balance between the
wages of workers and the rise in
in the prices (12)].
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Mr. Deputy Speaker: These cut mo-
tiong are now before the House,

Shrimati Renuka Barkataki (Bar-
peta): Mr. Deputy-Speaker, Sir, while
participating in the debate on the De-
mands for Grants under the control
of the Ministry of Labour and Em-
ployment, I offer my thanks to the
Ford Foundation for its kind assist-
ance for the purpose of establishing a
National Institute for Labour Research
in India. It was a long-felt need in
India. People of this country are
eagerly waiting to see how this re-
search institute functions under the
Ministry of Labour and Employment.

This Ministry also deserves con-
gratulations for a few significant deve-
lopments in the year under review,
and a few legislations amended or en-
acted under the same period. The
upward trend in industrial production
and substantial increase in the
production of coal steel, alumi-
nium, railway wagons, and machine
tools are a happy sign. Among
the important legislations which
were amended or enacted dur-
ing the period for which the Minis-
try deserves congratulations are: The
Workmen’s Compensation (Amend-
ment) Act, 1962; The Working Jour-
nalists (Amendment) Act, 1962; The
Personal Injuries (Emergencv Provi-
sion) Act, 1962; The Payment of Wages
Act, 1936 etc. Besides these, Sir,
some very important legislative pro-
posals are under consideration of the
Government. The Industrial Dis-
putes Act, 1947, is under considera-
tion of the Government. To amend
this Act for declaration of air trans-
port service as a permanent pub-
lic utility service is one of the most
welcome features. Similarly, the
proposals to amend the Personal In-
juries (Emergency Provision) Act,
1962, the" Industrial Employment
(Standing Orders) Act, 1946, etc., are
also welcomed generally.,

Sir, the Industrial Tribunal (Bank
Disputes) Awards were published and
we hope the implementation of these
awards will not leave any scope for
criticism. The agreement recently
concluded between the Life Insur-

MARCH 27, 1963

for Grants 6450

ance Corporation and its employees
over the questions of scales of pay,
dearncss allowance, provident fund,
bonus ctc., is also a landmark in the
progress of trade union movement,

1 am not going into the details of
the labour problem in our country. I
will deal with only a few problems
so far as plantation labour is con-
cerned, and in that also I will confine
only to Assam. While the Govern-
ment has kept a very careful eye so
far as industrial labour are concern-
ed, the Government has failed to
bring at par the plantation labour.
So far as plantation labour in Assam
is concerned, which is about 13 to 15
lakhs in its population, they are neg-
lected by the Central Government.
The Plantation Labour Act which was
passed in the year 1951 has not yet
been implemented by the employers
fully. I am giving you, Sir, a few
examples of non-implementation of
this Act in the tea gardens of Assam.

Under the Plantation Labour Act,
1951, the employers are under statu-
tory obligation to provide housing
facilities for workers. Under this
Act, every employer is required to
provide and maintain for every wor-
ker and his family residing in the
plantation necessary housing accom-
modation. The State Governments
are empowered to make rules in re-
gard to the standards and specifica-
tions of such accommodation, the
selection and preparation of sites for
the construction of the houses and
the size of each plot, constitution of
tripartite advisory boards for consul-
tation in repard to matters connected
with housing, fixation of rent if any,
and the access to the public to those
parts of the plantation wherein the
workers are housed. In the Third
Session of the Industrial Committee
of Plantation which was held on 4th
and 5th November, 1950, under the
chairmanship of Shri Kalipad Mukher-
jee, the Committee agreed that the
housing standards of the Indian Tea
Association, both for plain and hill
gardens, be adopted throughout North
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India. The representative of the
India Tea Association informed the
Committee that they hoped to carry
out 5 per cent of the total programme
of housing in 1¢50. 1f thcy could
carry on at the present rate, they
would have finished in 12 to 15 years
the housing problem of the plantation
labour. But I am sorry to inform
you, and you will be surprised to
know, that even after 12 years, to-
day, even one-fourth or one-fifth of
the housing requirement is not com-
pleted and even those houses cons-
tructed in some gardens for labourers
are not according to the specification.
The Government was kind enough to
set up a working group on planta-
tion labour housing in August 1962
after 12 years of the enactment of
Plantation Labour Act, 1951. You
will be glad to know the report
that they have given. Here they
have stated that the Committee has
visited some of the very typical plan-
tations in Assam and South India and
met the representatives of so and so and
held discussion with the Governments
of Madras, Assam and West Bengal.
This is not a report. Twelve or
thirteen years after the passing of the
Plantation Labour Act, a committee
is set up, and the committee reports
that it had held discussions with the
Governments of Madras, Assam and
West Bengal. Is this a report? What
were the discussions, what were the
decisions and what were the diffi-
culties facing this committee, so far
as the plantation labour housing
scheme is concerned? I hope we may
expect a Dbetter report from our
Ministry, so far as the housing pro-
blem of the plantation labour is con-
cerned.

So far.as the daily necessities for
over 15 lakhs of plantation labour are
concerned, they have to depend en-
tirely on the businessmen. I wel-
come the Government scheme of con-
sumers’ co-operatives of industrial
workers, and a circular in this regard
has been sent to the State Govern-
ments and central organisations of
employers and workers. The sug-
gestions are very significant.  But
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the financial assistance expected from
the employers in Assam has not yet
been decided by the planters. Ac-
.cording to the suggestion of the Gov-
ernment, rather the Labour Confer-
ence suggestion, the share capital con-
tribution, or contribution to reserve
fund should be Rs. 2,500, working
capital and loan Rs, 10,000 and mana-
gerial subsidy of Rs. 900 in the first
year, Rs, 600 in the second year and
Rs. 300 in the third year plus free
accommodatjon. But, none of the tea
gardens in Assam has implemented
this suggestion up till now. As a
result not a single consumers’ co-
operative society is functioning in
Assam,

Assam is a State where the econo-
my is mainly that of an agricultural
economy. There is no accumulation of
wealth or increasing trend of capital-
ism like other States. Since Shri
Nandaji also happens to be the Minis-
ter for Planning, if he wants to ex-
periment democratic decentralisation
and democratjc socialism, Assam is
the place where he can experiment
these things. Further, if co-opera-
tives are to be experimented, for that
also Assam is the place for experi-
mentation. We have not seen any
initiative or response, either from the
side of the Government or from the
side of the tea planters, in this direc-
tion up till now.

Moreover, the labour of Assam are
well-organised. As Shri Mohammad
Elias has stated in his speech, the
tea garden labourers of -Assam have
proved how well-organised they were
during the last crisis due to Chinese
aggression. When most of the pro-
prietors, managers and staff of most of
the tea gardens left Assam, these
labourers organised themselves into
small administrative units, controlled
the gardens and averted a major
crisis, even though there was nobody
to make them payments or issue them
weekly rations. None of them left
Assam during this period though most
of their masters left them. They
formed defence committees to face the
Chinese aggression. All the business-
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men, who were exploiting these inno-
cent labourers for generations, left
them to their fate. Therefore, if con-
sumer co-opcratives are organised by
Government, it will go a long way in
averting a similar situation in the
future, so far as the labourers of tea
gardens in Assam are concerned.

It is a fact that wages have been in-
creased in Assam and bonus is also
being given to the labourers. But,
I am sure, the Minister of Planning
will agree with me when I say that
the cost of living is the highest in
Assam, and the tea garden labourers
are exploited like anything by the
middle men and businessmen. The
prices of consumer goods increase on
the day of payment of wages to the
labourers by the employers. That
increase is five or six times when they
are paid their bonus. Nobody is
there to stop this practice of the
businessmen, nor is there any Act or
rule to punish shem. I hope the
Minister will look into the matter and
take necessary action.

Mr. Deputy-Speaker: The hon.
Member should conclude,

Shrimati Renuka Barkataki: I will
finish soon. I will not deal with
amenities for workers for want of
time. But I hope these innocent wor-
kers should get the minimum provi-
ded by the Act. I would like to say
a few words about the employment
exchanges. These exchanges have
failed to provide emplovment to local
youth and encourage them to seek
their help. There are 21 exchanges
in Assam During the period under
review 52,248 young men and women
registered their names with the ex-
change and only 4,034 got employ-
ment. If we look at the figures for
the previous years, it is still more
disappointing. In 1958, the number in
the live register was 18,674, registra-
tion 3,599 and average placement only
180. Similarly, in 1959 the average
placement was only 248. In 1960 the
average placement was only 293.
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Though Government have proclaimed
that in the private sector, as far as
possible, local people shall be em-
ployed, can they say that this policy
is being fulfilled? I am sure, Gov-
ernment cannot justify it when we
look at the figures of employment of
outsiders in Assam in the private sec-
tor. Even in the Government ser-
vices, like posts and telegraphs and
railways, local people are not given
due consideration, so far as employ-
ment is concerned. I hope the hon.
Minister will be kind enough to look
into this matter so that in future we
may not have to complaint about this
at least. With these words, 1 support
the Demands of this Ministry.

Shri P. K. Ghosh (Ranchi East):
Mr. Deputy-Speaker, before making
any comments, I would like to place
before the House the registration and
rlacement figures of the employment
exchanges for the years 1950 and 1962.
In the year 1950 the total number of
persons registered in the different em-
pioyment exchanges in the country
was 12,10,358 and the number of
placements against this was 3,31,193.
In the year 1962 the total number of
registration was, 38,44,902 and the
number of placements against this
was 4,58,085. The figures clearly
show that there is growing unemploy-
ment in the country. Whereas the
figures of registration have increased
by more than 200 per cent since 1950,
tLe corresponding figure of placements
has increased only by 35 per cent.
While in the year 1950 about 27 per
cent of the registered people were
provided with employment, in 1962
only 11 per cent could get jobs.

The reason for this failure is the
defective policy of the Government.
The problem of employment cannot
be solved only by opening more and
more n w departments of Govern-
ment or by starting a few large-
scale and heavy industries. The un=-
employment can be solved only by
establishment  of small-scale and
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cottage industries on a large scale.
But very little is being done in this
respect.

How sthe establishment of cottage
industries will solve the problem of
unemployment will be evident from
the figures which I am going to give.
Whereas for one unit of capital out-
lay a heavy industry employs one
person and a large-scale industry
employs two persons, a small-scale
industry employs ten persons and
cottage industry 50 persons, There-
fore, in a poor country like India, the
growth of small-scale and cottage in-
dustries is the only pancacea for un-
emp.oyment. But very little is being
done to encourage small-scale and
cottage industries.

Of course, Government have arrang-
ed for loans being given at subsidis-
ed rates of interest but, owing to red-
tapism and endless formalities in Gov-
ernment departments and corruption
among Government employees, in
most of the cases it becomes impossi-
‘ble to get advantage of those loans,

Moreover, only by advancing loans
these industries cannot flourish. If the
industries get a loan, they have to re-
pay the loan. If the Government
wants to encourage these industries, it
should do so by giving them certain
remissions in respect of income-tax
and sales tax and in some cases some
subsidy as is done in the case of ex-
port promotion. These small-scale and
cottage industries have to face great
competition from the large-scale in-
dustries, the cost of production being
very low in the case of large-scale and
heavy industries,

Then, I would like to mention about
the restriction on industrial licences
which the Government has imposed.
1 would request the Government to
jssue such licences very liberally to
small-scale industries.

There is legislation to protect the
Jabourers but unfortunately in some

.
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cases these being defective give scope
to employers for evading them. The
minimum wage payable to a worker
has been fixed in most of the States,
but it hag not been actually imple-
mented.

The housing conditions of labourers
in Bhilai, Durgapur, Rourkela and
Jamshedpur are still very unsatisfac-
tory.

I would also like to mention that
while the policy of the Government is
to give chance to loca] people in the
public sector is laudable, unfortunate.
ly this is not being done. In this con-
nection I will cite the case of the
Heavy Engineering Corporation at
Ranchi where I can say that the local
people are not given enough scope
which they should have been given
according to Government's policy.

The menial workers are deprived of
their legitimate salary in most of the
Government undertakings. The pri-
vate undertakings are also doing the
same thing. For example, I may men-
tion the case of a large number of
gangmen employed by the Railways.
These gangmen are employed by the
Railways for the maintenance of the
permanent railway track. To deprive
them of their claim for getting the
scale allowed by the Central Pay Com-
mission the Railways have devised a
very ingenious method. They have
termed these people as casual ]labou-
rers, On the completion of three
monthg they are discharged and again
employed after a day or two. I may
mention that this is the state of affairs
in most of the public undertakings.
If the Government sets such an exam-
ple of cheating the poor and ignorant
labourers by devising methods to evade
its own Act, one can well imagine
what te private undertakings will do.

The ruling party advocatcs or rather
promises to establish a socialistic pat-
tern of society, I should say that this
is simply hypocrisy and a great bluff.
While the high-ranking officers are
given all sorts of facilities, inasmuch
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as that the General Managers of the
Railways are allowed to travel in a
special train, we find that the poor and
ignorant workers are being deprived
even of their legitimate claims.

We have been following the policy
that political parties ought not to or-
ganise separate labour unions or try
to dominate them I should say that
political parties mostly do not serve
the interests of the labourers: rather,
they serve their own interests by ex-
ploiting them. We should help the
work"rs organise themselves and ach-
jeve their protection ang rights, We
should certainly help them in a non-
partisan manner.

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy-Speaker, Sir, we
have here before us this report of the
Ministry of Labour and Employment.
I will begin by saying that 1 rather
liked the report because of its objec-
tivity. It is not very often that we
have reports which are characterised
by such moderation and objectivity of
statement. .

The Labour Ministry, I think, is a
difficult ‘ministry for the reason that
the material it hag tp deal with is
human materia] and the problemg it
has to deal with are vital and are of
millions of men. There are ministries
which deal with trade and commerce,
with money and finance and with
building and construction. I do not
want to suggest that these other mi-
nistries do not deal with men or that
they function in a vacuum, indepen-
dent of the human element. All I am
trying to do is to emphasise the diffe-
rence between the problems of the
Labour Ministry and of the other mi-
nistries. This human material with
which the Labour Ministry has cons-
tantly to deal with belongs to all clas-
ses and all categories of people rang-
ing from the capitalists right down to
the poor man who hag nothing but two
bare hands to work with and earn his
living.
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During the year under review by
far the most important development
that has taken place is the adoption of
the Industrial Truce Resolution of the
3rd November, 1962. Obviously, it
will be seen that I am looking at it
from the present national emergency
point of view. The resolution on in-
dustria]l peace deserves to be more
fully understood. I am quite sure that
in course of time the resolution and
all that it implies is going to deter-
mine or is destined to determine the
future shape of development in this
country. It is certainly not a casual
step but it is a step agreed to by both
the sides with a ful] sense of responsi-
bility. 1 shall briefly try to look at a
few of the gsalient features of this
resolution or agreement.

14 hrs.

In the course of this resolution, we
find it is stated “no effort shall be
spared to achieve maximum produc-
tion and managements and workmen
will strive in collaboration in all pos-
sible ways, to promote the defence
effort of the country and reaffirms
their pledge of unstinted loyalty and
devotion”. Further, it is affirmed
that “there ghall be no interruption
in or slowing down of production of
goods and services”. A very im-
portant principle that is stated here
in this resolution to which I would
like to draw pointed attention of this
House is where it says:

“In respect of their economic
interests both workers and em-
ployers will exercise voluntary
restraint (voluntary restraint are
the words that I would like to
emphasise) and accept the utmost

Further on the resolution says among
other things that there should be
no idle capacity or waste anywhere
and there should be maximum pro-
duction. Then of course, it is stated
that the aim wil] be to maximise
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production and extra shifts and extra
hours and work on Sundays will be
accepted cheerfully, Lastly, I would
draw attention to the last para in
which after emphasing the great need
for savings in the present conting-
ency, the resolution goes on to lay
down:

“Workers may be persuaded to
contribute to National Defence
Fund and|or invest in Defence
Bonds every month an amount
equivalent to at least one day's
earnings. Managements also
agree to contribute liberally to-
wards Nationa] Defence Fund..”

Here incidentally, may I say that I
agree with my friend Shri A, P.
Sharma that it has come to the notice
of some of us that the way collec-
tions are being handled leaves much
to be desired? At this stage, I won’t
say any more. It should be realised
that this industrial truce is no casual
step. It is not an ordinary statement
of pious wishes. It is an agreement
between two of the most responsible
organisations in our country. It com-
mits both sides to a policy, labour
and capital both, to a course of action
which is bound to affect favourably
the future course of our development.
The particularly important statement
contained in this resolution is that in
the economic interests, voluntary res-
traint will be accepted. It is a na-
tion-wide spontaneous response to
the Chinese challenge. No sector of
the country has stooq apart and we
can see that with a great wave of
enthusiasm this resolution has been
accepted,

The Communists in this country
claim that they have a following and
thev claim that their following con-
sists of men who accept their ideology
That mvth of their followers conti-
nuing to be their followers because
of their accepting their ideology has
been exposed if it was not exposed
before. It is true that some leaders
of the Communist party have given
up pro-Chinese leanings and attitudes
and have publicly denounced Chinese
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aggression. That certainly is an act
of extreme good sense.

Shri P. Kunhap (Palghat): Have
you any evidence about this?

Some Hon, Members: Plenty.

Shri V. B, Gandhi: In my consti-
tuency which is predominantly an
industrial constituency, a constituency
in which 80 per cent of the textile
mills of Bombay are situated, we have
enough experience of these things.
To a man, I know from experience,
every industrial worker in this coun-
try today is upholding this Industrial
truce resolution.

Reading this report of the Minis-
try, I was attracted to Chapter VII
which deals with Education and train-
ing. In this Chapter, it came to me
as an agreeable surprise to find the
amount of valuable work, work of a
very scientific value which is being
done under the Chief Adviser of Fac-
tories. 1 am quite sure that this is
work that needs promotion and pro-
per support because it i of a fum.ia-
menta] basic character, something
that is going to improve our pro-
ductivity and our efficiency.

Shri K. N. Pande (Hata): Mr
Deputy-Speaker, biefore proceeding
further, I want to express with con-
fidence and with hope that, so long
ag Shri Nanda is there in charge of
this Ministry, the interest of workers
will remain safeguarded. Simply I
want to bring something to his notice
in order to find out a solution for th‘e
same. There is no doubt about it
that as soon as the Chinese attacked
our borders, there was a great en-
thusiasm among the workers to do
everything, to sacrifice everything to
defend the country. Sensing the
mind of the workers, at the proer
time, T must congratulate Shri Nanda
that he has gained the confidence of
all the parties, and as a result of that
confledence, the resolution was pas-
sed. There is no doubt that the re-
solution has wholeheartedly been
adopted by the workers. The em-
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ployers also have implementeq the
true resolution in g larger sense. But
1 can bring to the notice of the hon.
Minister that there are employers
who have taken undue advantage of
emergency situation, especially in
one industry which ig the largest in
India, namely the textile industry.
‘One part of this resolution says that
the service conditions of the workers
will not be changed. But I think that
several hundreds of looms have been
closed down and the workers em-
ployed on weaving have been throwan
out of employment. I think that this
matter has come to the notice of
Shri Nanda and he must find a solu-
tion for this because, after all, this
is not the time when we can afford
to add to the strength of the unem-
ployed people in this country. We
have already got a great surplus of
them. I may suggest, for instance,
if he wants to find out a way, he
must issue an order to the effect that
retrenchment and discharge should
be stopped as far as possible at least
during this emergency time.

The other point which I want to
bring to his notice is about the re-
commendations of the wage boards
lige the textiles an dthe sugar wage
boards. Although most of the facto-
ries have implemented the recom-
mendations, there are still factories
which have not implemeted the re-
commendations of the wage boards.
Out of 410 units in the textile indus-
try, 396 have implemented, and out
of these 396, 27 have implemented
only partly, Similarly, in the sugar
industry. out of 173. 166 have im-
plemented, and about 15 of them
only partly. I know that in UP
there is a factory which has not im-
plemented the recommendations of
the wage board for the sugar indus-
try at all This was brought by me to
the notice of the State Government,
but nothing has beep done so far. It
pains me that even though an appeal
was made at the level of the Centre
and in UP also an order wa- issued
under the Industrial Dispute Act,
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still the thing remains unimplement-
ed. If this is the situation, then I
do not know what else can be done.

When, there is the truce resolution
where we have committteq ourselves
that we shall not go on strike, We
cannot afford to lose our production.
But this is what is happening from
the side of employees. I do not know
what will happen in the future.

In regard to the sugar industry, I
want to bring to the notice of the
hon. Minister that while we are badly
in need of more sugar in the coun-
try, the sugar season in most of the
States in North India has been short-
ened simply because of the policy of
fixation cane-prices adopted by the
Food and Agriculture Ministry. For
example I may point out that while
in 1960-61 in UP, 149.73 lakhs tons of
cane was crushed, during 1962-63 only
90.74 lakhs tons have been crushed.

An Hon, Member: But there is no
shortage of sugar in the country.

Shri K. N. Pande: How can my
hon. friend say that? That may be
his statement now. But a time may
come when he will fing that there is
shortage of white sugar and there
wil] be no doubt about it

The reason for my mentioning
these figures is this. Where the scason
used to be for four to five mnnths.
the people had to go back *o their
homes on the close of the factory
after working there for two or three
months. The employment figure has
gone down and these people have lost
almost half the wages which they
ocould have earned during this season
This matter requires consideration.
because apart from being the Labour
Minister, Shri Nanda happen: to be
the Planning Minister also. 'Ie has
to see what ig wrong with the policy
of fixation of cane prices which
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affects the production of sugar in the
sugar factories. If this policy con-
tinues still further I do not know
what wil]l happen during the next
season. I hope the hon Minister wil'
consider this matter.

In regard to the true resolution
fortunately, T was present on the 3rd
of November, 1962, when tha’ resolu-
tion was passed, and I know how it
was passed. I think that there was a
party there with which no other
party was willing to sit and that
condition still persists.

An Hon. Member: Which is tha!
party?

Shri K. N. Pande: But after this
resolution was passed, a situation hac
arisen in the country when the whole
question of industrial relations ig re-
quired to be reviewed, My sugges-
tion to the Labour Minister is that
if he finds it difficult to convene =
tripartite conference again he should
consult the parties individually in
order to find out the real position
prevailing at the moment and also 3
solution to the same.

An Hon. Member: Which was that
party?

Shri K. N. Pande: Why does my
hon. friend insist? It was the Com-
munist Party.

In the truce resolution it was decid-
ed that the cases of dismiscal, dis-
charge and retrenchment would be
referred to arbitration. But I want
to know how far this portion has
been implemented. I would give an
example to show that the employers
were not agreeable to accept arbitra-
tion. My suggestion in this regard
is that ‘taking the example of UP
which was being followed previously
if there is no agreement in a case is
referred to the conciliation board, then
the same conciliation board may be
authorised to arbitrate on the issue.
I? an order is issueq under the De-
fence of India Rules that in case the
parties fail to come to any settle-
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ment or fail to appoint ap agreed
arbitrator, then the conciliatior officer
or the assistant labour commissioner
should be empowered to arbitrate on
the issue then that will ease the situ-
ation.

About the minimum wage ] want
to say this. In the Central sphere
also, there are gsome works like the
construction and building  works—
where a minimum wage was fixed
for the workers ten years be-
fore. But really it pained
me to know that in spitc of Shri
Nanda being in charge of tie labour
portfolio, the wages of these construc-
tion workers have not beer revised
so far. It is now time thet their
wages are revised and I demand
that there should be a revision of the
minimum wage for the those workers.
This is about the Central srhere.

Then, there is also the case of the
workers working in mines oiher than
coal mines etc. I am very much
thankful to Shri Nanda that recently,
the Government have Jdecideq o ap-
point two more wage boards, one for
the iron ore and the other for dolo-
mite and lime-stone. T thmk that
after the appointment of these boarde
the minimum wages of ihe workers
will be fixed properly.

Another point which I want to
bring to the notice of the hon. Minis-
ter is about the contract system. T
am happy to know that on the basis
of a bipartite agreement, in the coal
mines it has been agrcec :*hat this
contract system will gn. ut it i
continuing elsewhere in other in-
dustries too. Why are thz emnployers
insisting on the comtract system? T¢
is because the workers ar» forced t»
accept less wages, because if they in-
sist on more wages, their services
would be dispensed wita and thev
would be discharged. So, the <oo~
people have to accept smaller wages
and have to work for the fuli time.

Therefore, I want to suggest *hat
let the Labour Ministry consider this
matter and see that the cont-arr
system is abolished.
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About working journaiisis, I woulo
make thig appeal to Shri Naaca, Onc-
a wage board was appointed for the
working journalists. But that failed
due to so many reasont aud  the
big employers also did not want to
implement those recommendations.
It was turned into a Wase Com-
mittee. There wag agiain a demand
from journalists that there shonld
be a Wage Board. The rew taxation
and compulsory saving will T think
hit these people very hard in case
their wages are cut. My suggestion is
this. In case you are finding it diffi-
cult to appoint another Wage Board.
le' something be given tc .hem su
that the new imposts miav not hit
them so hard. I hope the Labour
Ministry will give consideration to
this.

Shri Priya Gupta: Sir, I bhave
lready moved my cut motions on the
Demands for Grants of this Ministry.

First of all, I would like to express
the feelings of my friends. These
were very touching to me. When I
was talking to them, they were just
telling me what the Ministry of
Labour and Employment and Plann-
ing was doing. They remarked that
the Ministry of Labour was for
belabouring the Ministry of Employ-
ment was for unemployment and the
Ministry of Planning was for a
planned cumulative fall in the
national income! By ‘belabouring’ I
do not mean physical belabouring but
belabouring economically, and bv
snatching away the fundamental
rights of workers either by relaxation
of the Labour Acts or by amendment
of the Industrial Disputes Act or hy
other things.

I would refer to another thing
which I did not expect. In the Book
of Demands for Grants on page 3,
we find provision made for a top-
heavy administration. Pay of officers
accounts for Rs. 9,22900 and for
Establishment (Classes III & IV)
Rs. 8,54,400. The number of addi-
tional officers is 48, In all other
Ministries, barring a very few sec-
tions, nowhere is the enpenditure of
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officers so much more than that on
the Class III and IV establishment. I
do not know what is the reason for
this in the case of this Ministry.

As 1 said in my speech last year,
the Labour Ministry is the protector
of the rights and privileges of the
workers. It should exercise this
obligation in respect of the fixation
of wages and other service c¢onditions
of work of labour. But it is a sad
thing to say that the dilference bet-
ween the mimumum and maximum
wage is so much. The demand of
workers for wage boards in all indus-
tries has not yet been conceded. In
respect of housing of labour, the
subsidised industrial housing scheme,
the progress is very poor, as will be
evident from the State-wise figures
right from 1957 to 1958, 1959, 1960
and 1961. Tt should be made com-
pulsory for all private and oublic
industries to provide houses for their
workmen. The subsidised industrial
housing scheme has not fulfilled the
expectations entertained about it.
Many of the State Governments which
were offered assistance could not uti-
lise it. '

Then T would refer to the answer
given to starred questiop No. 227
dated 4th March, 1963 put by Shri
Kamath . regarding relaxation of
statutes governing working mines and
factories. A statement was laid on the
Table showing relaxation etc. There
are many points which need comment,
but 1 would refer to one thing. The
Labour Minister was kind enough to
say there that the labour unions were
consulted. I do not know whether the
labour umion of that particular indus-
try was consulted or the Ilabour
representatives as a whole were cal-
led in.

Secondly, there wag power given to
State Governments to relax provisions
of labour laws, on the top of the
relaxations here. Now the talk is—
emergency, emergency, emergency.
In the name of emergency, every-
thing is being done, or shielded. If
a typhoid or cholera patient requires
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a certain costly dose of medicine, do
vou curtail it because there is an
emergency? These labour laws were
not a set of luxurious demands for
protection. They were made at the
instance of even a conservative orga-
nisation like ILO in which our Gov-
ernment, employers and employees
are represented. They were made so
that labour could serve their countries
and contribute to its advancement,
taking into account their vital intersts.
If you look at the statutes and con-
stitutions of countries, west and east,
they have made a fundamental provi-
sion that labourers must be protected.
They are the first wheel to serve of
society for industrialisation and
advancement of a coun®y’s economic
betterment.  Therefore, I  would
request the Minister to revise the
reply in respect of starred question
No. 227 asked by Shri Kamath.

Regarding violations, as General
Secretary of a particular Railway
Union and Vice-President of the NE
Railway Mazdoor Union, and Assistant
General Secretarv of the- All India
Railwaymen’s Federation I have con-
tacted the Chief Labour Commissioner
and Regional Labour Commissioner.
Either they do not reply or if they
do, it is just a nice reply without
giving anything. I may mention
many instance here. When our
revered Minister, Shri Nanda, visited
Gorakhpur—I do not know whether
he did so as Labour Minister or in
any other capacity—our Union there.
the NE Railway Mazdoor Union
sought an interview with him. They
were kept waiting. Unfortunately,
they could not get a hearing. Just when
he was starting in his car, Shri Nanda
was kind enough to take from them
the copy of the memorandum. They
had come to discuss PNM and other
matters with” him and clarify certain
things in respect of the Memorandum
T do not know but I believe he must
have been verv busy. But I am sure
he will give deep consideration to the
memorandum submitted by them.

The railways are the biggest gov-
ernmenty emplovers. But there also
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Labour Laws and rules are being
violated. I understand that if over-
time payment is not made jn time,
it constitutes a violation of the provi-
sions of the Payment of Wages Act.
I understand Government and the
Ministry of Labour are giving active
consideration to issue a notification
whereby non-payment of overtime
wages will be taken out of the
purview of the Payment of Wages
Act. This should not be done.

Relaxations and amendments should
not be made because particular
officers are not following the rules;
amendments if made, should be made
only to see that they result in better-
ment of the conditions of work of
workers, for whom originally the law
was enacted. That is my request.

In respect of the recognition of the
unions, I have got to submit to the
Labour Minister that two of the major
steel plant unions, the Bhilai Steel
Kamgar Sangh and the Rourkela
Mazdoor Sabha, have been requesting
time and again for recognition. T can
make a mention here that the Rour-
kela Mazdoor Sabha comprises the
biggest number of employees of that
establishment as members of their
organisation. Recently the Bhilaj
Steel Kamgar Sangh, in a “khulla
chitthi”, open letter, to the Prime
Minister, have submitted something
like a charter of demands; and I
would request the Labour Minister to
kindly go into that also.

Regarding industrial truce, one ot
my ablest comrade in trade union,

" Mr. Gandhi, who was member of the

Central Pav Commission and many
other organisations. and a member of
this House has narrateq many things.
I have nothing further to add to what
he has said. But I repeat that the
General Secretary of the Hind
Mazdoor Sabha, Mr. Bagaram Tul-
pule—Sir, T take the privilege  of
saying so because I have got  his
premission to refer to it—had a tele
phonic talk with Mr. Nanda in respect
of the breach of the industrial truce
provisions by the empolyers. and the
normal machinery for the resolution
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of the grievances which has been kept
inoperative. I would request the
Labour Minister to look into it.

Then I would like to say that indus-
trial courts should be set up for dis-
posal of internal dispute of members
our internal references of union which
are now referred to the ordinary
courts.

Regarding dearness allowance, what
shall I say. It has become a mantra
to this India Government. In no
other country does the word dearness
allowance continue for a series of
vears together, That means the failure
of the Government to hold the price
line or to improve the economic con-
ditions.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Priya Gupta: Is all the time
over, or can I take two or three more
minutes? 1 am the only spokesman of
my party and I hope I will get some
more time.

Mr. Deputy-Speaker: He can take
two more minutes.

Shri Priya Gupta: I would request
the Labour Ministry also to prescribe
the age of superannuation for the
working journalists as required by the
Working Journalists (Conditions of
Service) Act, 1955.

Secondiy, the PTI organisation
should be converted into a public
corporation as suggested by the Press
Commission. The hold of the mono-
poly press on the national news
agency is having a very bad effect on
the day-to-day functioning of the
working journalists. Both the Fede-
ration of PTI Employees Unions and
the Indian Federation of Working
Journalists have been demanding this
for several years, but the authorities
both in the Government and the PTI
seem to have turned a deaf ear to it.

Thirdly, the demand of the PTI
employees is also that at least two,
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or a few more, of the directors should
be from their rank and file.

It is regrettable that the Salim
Merchant award has not been imple-
mented at all as yet. The employees
have been requesting the management
to sit with them and to come to an
agreement on certain jssues as sug-
gested by the tribunal, but the
management refuse to do so.

The wage board for newspaper
employees should be set up. It is
high time. And on this point I would
like to say that for the permanent
solution of the day-to-day grievances
that committee should be set up
immediately.

It is reported that in the PTI there
is nepotism  favouritism and paro-
chialism and such other things in
respect of promotions and transfers
of the staff concerned.

1 would request the Labour Minis-
try to take note also of this. In
regard to article 311(2) that is pro-
posed to be amended by the Govern-
ment of India, the Hind Mazdoor
Sabha has demanded and urged on the
Government—and all the workers
organisations in the private and public
sectors, including the Railwayment’s
Federations of both the organisations,
and all the Central Labour organisa-
tions, have demanded this—the HMS
in its resolution has urged upon the
Government to consider its proposals
and withdraw the amendments, and,
in the alternative, it calls upon
Parliament to reject them and thgs
stand as the guardian of the civil and
service rights of the employees of the
Government of India. The proposals
of the Government constitute a breach
of the fundamental rights of the
Central Government egployees and
will place the employees at the
mercy of the officers since there will
be no liability to establish an accord
between the enquiry and the finding.

Dr. Melkote: Mr. Deputy-Speaker,
Sir, it is five or six months after *he
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Chinese agression on our frontiers
that we are meeting here today to
voice what the response has been by
the working classes in India. May 1
say that the nation as a whole faced
a very serious crisis, and in this
crisis the working class as a whole
supported the Government whole-
heartedly? And since six months
have now eclapsed, may I say that the
workers have written history during
this period? 1t is an eponch-making
event when they took a decision,
about six months back, to support the
nation in its travail, not to make any
demand what soever on the manage-
ment whether it be the private or the
public sector undertakings to work
more number of hours, to produce
more, to work every minute of their
lives, every hour and day, to work
even on Sundays, to donate in money,
in work. in blood, and v support the
nation in every aspect of its life. So,
today, if the jawan in the front is
writing history in blood, behind the
line of the jawans the worker has
been doing his duty in sweat and
labour. And all credit to them,
because for every jawan there should
be at least twenty workers in the
industry to work and to produce.

The production has gone up every-
where and in every field of activity,
from a 150 to 200 per cent, or even
more, and they have been working
round the clock. I find that the
management say that the failure has
not been of the human element but it
is the machine which failed and which
needed rest and repose. What a
magnificent response the worker has
given, particularly the  industrial
working class!

If all this has happened and we
pay a tribute to the working class,
may I say that all this has been in
a great measure due to the solid
efforts of the Government during
these fifteen years. And all tribute
to our Labour Minister who has led
the working class in the right direc-
tion. Fortunately for me, Sir, he is
not here when I am voicing my feel-
ings here today.
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An, Hon. Member: Otherwise you
you would not?

Dr. Melkote: Because it would not
be correct for me to speak in ‘'his
presence, euclogising him in this
manner,

An. Hon. Member: You mean it
would be delicate.

Dr. Melkote: He has been our guru
and he has led us correctly through-
out. It is we who have been criti-
cising him all these years, saying that
he is partial to the other section that
has been letting down the Govern-
ment and the country throughout
treacherously.  And it is that party
again which is saying today that the
Government is not behaving  with
them correctly. What a thing to
happen that those people who year
after year had been saying that there
was not a better Minister than Nandaji
should today say that he is acting in
the wrong manner! It is we who have
opposed him and who have been say-
ing that those were the treacherous
people, and hence not to be prey to
these praises. And things are getting
exposed. We  know  exactly, the
nation knows where we stand. Today
it is proper time that we should
demand that the relative strength of
the different unions and federations
and the National organisations should
be ascertained. But this is not the
time when we should demand such a
thing. Hence week quiet. And we
keep quiet because we have to pro-
duce more. We keep silent because
this is a national emergency when we
have to put in every ounce of our
energy, and it is an emergency where
we have to support the Government
solidly.

1 pay a tribute therefore to the
Minister for all that he has done. And
while saying this I pay a tribute to
the Labour Ministry also. Every one
of thrm has been doing solid work and
backing up the Minister, whether it
is in the shape of bringing forth these
reports of the wage boards or the
bonus commissions, or the setting up
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of a board which has been demanded
by the working journalists, and in all
other respects, including the welfare
activities, workers’ education and so
many other things. The working
class has been built up by every one
of these activities, and may I say that
it is not merely by people at the top?
The onus or the responsibility lay at
the lowest level in the factory where
the conciliation officers and the labour
inspectors had to work with the sweat
of their brow. who took up the res-
ponsibility. I understand that cases
of their promotions and other things
are held up, their welfare activities.
their scales of pay, etc. need to be
attended to. We are in this House
demanding that those people who are
working in the tactories and also
those behind the Government should
be looked after and we should pay
attention to them so that they may
get their difficulties removed. espe-
cially on this occasion. It is not
merely for the labour that we demand
these things. We demand this kind
of encouragement to every Govern-
ment servant working in the offices
also.

May I bring to the attention of the
House that we entered into a truce
resolution and that resolution has
heen very carefully examined on the
23rd February, 1963 by my national
organisation, the Indian National
Trade Union Congress, of which I
happen to be a responsible member.
It expressed the view that there was
need to ensure full implementation
of truce resolution by the employers—
a very moderate wording. Though we
could have condemned several things,
we are supporting the Government in
every aspect. The employers have
failed us and when they have failed
us, we feel that the Government too
has failed. That is so in both the
private and public sectors. This truce
has got to be re-examined and it
should be seen that no lock-out takes
place. Lock-outs have taken place.
A few workers have been dismissed.
We came to an understanding that no
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such dismissal should take place that
there should be no wage-cut and so
on. Several such things had happen-
ed, when labour has shed all its
cnergy. A bad psychological atmos-
phere should not be created now.
Government has got to ensure this
and more than this in order that liti-
gation may be minimised and the
work may progress smoothly and pro-
duction may go up. For all these
reasons, we have asked for voluntary
arbitration in the public and private
sectors. In some cases, it is there and
the Government should enforce the
principle of voluntary arbitration both
in the public and the private sectors.

As 1 said earlier, Sir, labour has
written history in this short period of
six months. We are too near the
period to really appreciate what
labour has done¢ and 1 am sure his-
torians will give a good record of this
magnificicnt job. While saying so,
I want to stress some fundamental
points. A number of the Central
Government factories, to mention only
one, the Praga Tool factory at Hydera-
bad, has retrenched workers. There
are scveral such cases. Government
should look into the matter and rectify
these things. This atmosphere should
change. Defence workers told me at
Calcutta that the Employees State
Insurance Scheme has not been imple-
mented in their factories. Ordinary
patients in the defence ordnance fac-
tories suffering from T.B. are given
leave for eighteen months but no pay
is given to them. The scheme is not
enforced in ordnance factories. It is
being extended everywhere. In view
of the importance of a worker in the
ordnance factories, if this is mnot
enforced it has got to be enforced
immediately.

Shri Kashi Ram Gupta (Alwar):
There is no quorum.

Mr. Deputy-Speaker: Let the Bell
be rung—now there is quorum.

Dr. Melkote: 1 was speaking of the
various lapses that were taking place.
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Mr. Deputy-Speaker: Your time is
up; you have already taken nine
minutes,

Dr. Melkote: I thought I had taken
only seven minutes and I have been
looking at the clock. Anyway, there
is one particular aspect of the ques-
tion. Due to increased production,
the price line had been held. People
have been complaining about it. If the
price line had been held, it is due to
increased production by the workers
themselves. Therefore, the workers
have helped the country and the Gov-
ernment in no small a measure. They

have been demanding an increase in .

the rate of contribution of the Provi-
dent Fund from 6} to 8-1|3 per cent.
Today while they are contributing so
much by all their activities in various
fields and are producing more and are
also not demanding overtime wages
for working extra time, while all these
things help the Government and the
people, I feel Government and the
managements should contribute an
equal sum to their provident fund.
Government should also come for-
ward to create a proper climate to
enthuse them. I hope Government
will look into these things.

A word about the workers’ educa-
tion. This has had a splendid result
on the psychology of the workers
themselves, Today, thousands of
these workers, about 50,000 workers
and more than 3,000 teachers had
been trained. The result has been
that the workers understand better
the legal aspect of the question. So
far, outsiders used to give a lead and
tell them how to fight out their cases,
about the criminal procedure code
and other things. Today the workers
have become responsible and are pre-
pared to shoulder more and more res-
ponsibilities and to participate in the
management and to strike a better
bargain. In all such matters the
workers’ education has had a splendid
effect and T hope more money will be
allotted. It started in 1957 and about
Rs. 3 lakhs were spent, Last year,
possibly Rs. 16 or 17 lakhs might have
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been spent. More money ought to be
allotted as thousands of workers are
yet to be trained to the benefit of the
workers and the industry.

Lastly, one word about the techni-
cal personnel that is needed for the
country and trained by the labour
depaitment. In respect of many
industries it is said that at the floor
level we do not get the proper type
of men. Many more have got to be
trained. This will give them work
while production will increase bene-
fiting the nation.

In the end, may I say that I con-
gratulate the Ministry for the splendid
report they have given. They could
have written volumes about these
things. But for lack of paper and
other economic measures on account
of the emergency, it has not been
done. 1 know that we can speak
hours and hours on this subject and
the Ministry could have produced a
still better report. In the end, I con-
gratulate the Ministry and the Minis-
ter and support the demand for
grant.

ft wgEm (W) JaTERET
AT, # A9 W QST AT FreT
AT FT AW AT F G QAT aAvAT
SN S R | 2

A F gdr a F fam Faw
I Fqar wrfed WX T 7 97 @
gr Afed M, 98 Frer sEw g o
LT IWNT EY | AE: UAT IGT T E
fe gfgwiw s 3= faerfar &
afqa § | qar T Tt F "W F
39 AT AW ;T A e 1 g
2 ¥ AeTd a1 g awdr 2 avy
o aifa & ot o o= & 9 ez
T AN EAT AEd, 99 4§ 9
1Ay areff | 7 dAw e T Amw
A H W AT F AW T T
1gd AR T TAAT F GEH 9T FW
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W g, Ng goATE A IFW T FWH ‘

F AT Y, R G ¥ AT v are feedft & &) 7df anX W Ay

T Y ar 91g FIL Y gFW R FI9
FE AN G| FTARA AR F G
IR § 37 9 AR gFW 97 ofr 737
aw g\r =fed

o% AAdg areq o &Y § F
T AT F oA F 7 wfgw

Y wga@ . ag N mOm |
T ¥ gH W7 W7 ArqeaErEr K@Y w0
wifee 1 78 @ qam @ fom & w9
TR AT FT T2 HTY AR & AR 16
AR FuF 97 ¢ 5 ogt WA
sf ™ F@ &, ag NEEE §F
FoT ATfER | qRAg WX XmA W qAr
wmar 2 f5 g @t ;v o sl
H g9y, |1, g1 /Y ar IR A aF Fi|
T ¥ § Tt ag A Wi A qny
TE E 1 IERr F AR 9T P e,
argw fow, fofr &7 0@ st
FICGTT § A A7 ¥ 999 §, 37 T
7z Td AW ALY WY F 0 H OgHTL
HA! HEIET FT A 7 AT T TAT
F arq fearn ST § 0 |\ T
% o ga At F arg bFedy wrfers 79
THER FT T FH & |

fagdr aTT g AW 79T WM
T oY SagE U9 g & gL q_I
F AT Ag 99 F7 0F  giafafa
wee fAaT 91 AR Y 7 gara fur o
fr foq sfefwl & o= o &
T g qgr ot yE¥e ww FT fraw
w g fed 1 R ¥ g Afaf
e 1 greamEa fear av fv gw 7
AT AT § 3 AT FT AT T |
I AT KT A AT § HAF g AT
afew g wTRaTE, TTFATHA T WE
&Y qeF /T

A dx  waw owEm §owg
I W oot afY fwar o,
ST @Y WA Iq91 9 TN A,
AT AT AT AT HTS ATS A G A
g afew 39 1 eqrdY 7Y forar o
@ FT F1 qa@T g1 faeelt § AT I
T wqg B ¥ I F1 ovATE |
o9 FTIATE | IT A AwgA F W9
THIF FT 4@ grav ¢ | e wrfasw
Tg draar ¢ fr W 3@ F1 qwEE
# far ar 3w w1 dqEE
FT AfaFe T w1 37 fag
I I¥T FM FW@  F@ AW
TEN qUTT F1 A E I IAF FTH AT
e 75 fagr sy @ A7 99 1 fee
gyt fagr o & 0§ Al
TR AERT FT A W AR qE AR
¥ ary feamr TEan g 1 i ST A
1 wqaad frar g fa 99 & aw Ay
AT G & 1 qEr Y e g
qg qTHTL EF A1 A€ T TG FEl 8
f 7g @FegmorETr AT & 1 9 39
FANEL AT FT QR AT
s | faeeft # St @ Fwr £ agfead
Amrggfaaamaer wfg?
A T ATEHE TR X FH FQ@T
T a1 wog 9a {ear &, 9 A w9y
W # @A g, 99 B qg T A9
agfeaa &t wat & 1 afaw < worgl
F1 79 gfawr ¥ A fegr e ¢
T 39 FT 98 oW & fw I e
TfE § am faar 8, &7 99 a8
goOy & fr g afedt ¥ @Y 8§
FT ITFT ag [ § % F Forg At
# 41 gu & f& war g glawmdi
& dfaa fear sy g 7 & @< Awpan
F AT NIAT AAT FT WA IH AR
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AT ATgar g 1 9 T@ A #
T R qg § FTA AR fF g
AW F A A T TETC FT HATT
far s &, #g faeger e & W
7 g fggn, WX A9 f @ R
F1 A faa w1fgg, I @
gl & e faaen afge (@
A% 919 warg &9 o e s ¢
fE ag v v ¥ ¥ Fowmm s=a &, =40
3797 78 W ¢ 5 3 =Y afeal ®
T T HIAT AT G &, 31 qg AR
7y § fg & FI0 34T TW ATH
¥ Afaa fagqr qram & 1 ag 9T &
a1 g’ v Sifgqd wEIL FRdT
g fF g FeoquaTd AR @)
TE TAHAT 7 TEFTCFT 8 |

# fogefr a s W afeaqi &
g1 a1 | F gy gt § oanar ®
qrqAT FIAT E fF T AT A9 T FT
¥ f qgi WWi w1 o geraEt w0
AT T O @ E | IR fog
T F8F AW K1 Tfawrw &, T Y F7T
e &, 7 §rd ¥ @A #1 gfaemw @
AT 7 399 EF 9FT A FATE Fawrefy
b

# gt AT ft ®Y OF am@ F
T s w7 § f& I A
qfosre § w@F & § worge afeadt &
T8 WHH AT § | AfF AW aQ@
) § A Ay 73 | & 1 o oafa
¥ 7 AT 919 v @ & 99 afq  q9-
A B HF THT ¥ AF AT Qe
&l famar 1

O am fag w57 W@ E F
R St Aergy FY AR F favear € el
g, At T # Y Qv @ v v faer
¥ @a i ¥ Aug w1 F feray & o
7 wedy a , witw feeeft oy
& | e T # AT A g A FETK
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1 qEATHY Erfr @R T F | Afww A
& H7g W ¥ g0 39 96T Ay fawr &
et @ el dar @Y grar 1 3« faww &
& wdrg gl oft &1 s qem w2
#T A &7 g § 1 qeq R} F
AR T qg @1 o & fw s e
% I & Y Ia% I sqfam #1 feoan
AT & A1 T FT AGET AT E AT HAA
FT 4T AT AT ZTF FIA WAAT AT
Ffa &1 AT g & | SEY F AE
am faaa & 1 78 S qeaE @
ag o g 1 g Y g g o ¥
77 ff & T AAT F I FT@TE
f& weq g2 & N e farer & A
# fagr s & SHET gAdE #X /7
= fomr a7 & @ wwgd Y aWEA
&7 & a9 faer

Ta% AfafEa oF g gaas
1 &, A gL T X qFE AT §HT
& | zofag & aroar weft St @ a9
THAT § AT wE 5 fow hl &
# AT F W #Q g 99 dwd F
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TEfR ST faEmar s« www W
97 ¥ AL AW AT T & qga a3
T A1 g6 | fow FEE § ¥ &
FW g IERT 7=y INH fegw@ F7
T | 7Y WERF Y 5@ ¥ F fqEe
FET AR AR I T B A
AR A § AT FTAT ATCET | A AT HFE
FHIL AT AAT § THE g FT AT
o 8 fF 08 oo ¥ A AR AW
&Y GHIX &0 97 T § | WX A Fror
AR T &7 ST T AT G FHART
T ¥ worge dfw fare qro g faw
JET A ¥ & dfqw wgEar 3 ana
T T FTC@AT HT TAT FT TR |

wang § T AT I@ FEAT
g | OF WX TR W (R A e g
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15 713 ey & a1 o saqy faear £
HR g7 #ww fergama’ @A
9T ¥ UF FUTAT w1 ¢ fF wew w2
# o w7 Aferdl ¥ «g e E
war faar &)

I WP Ag A He
q2zr faar qar & S 91 qEAT ¥

off weE@m S AW ARTW F AW
AT & IAET W § oo sy fgemn
|ATZAT § . . . Y wew q_W F AW qAAY
& OF 9T A w9EE T L Y AR R
Wy A v 2.

18 hrs.

Mr Deputy-Speaker: Order, order.
It has nothing to do with the Labour
Ministry’s demands.

Y vga@ WY A 39+ fau
w7 & A & 9 w7 7 afaw we
AT H99 FBAT g fF avE &1 39
qTTeg W ATTEF TEAT AR, HAAT
3fa v v@ar =ifgn aifs wagdd
FfEATArsaAvz AT E0

7T $EF F A¥I ¥ T g7 F7A
arar g f& agt ot wIgl w1 A#dr
argat & gfafafyeg sfi grwr 2 M
gfeq 2% F AeAA T AT AT E T
aagdt # wfafafa af & 1 ag @w A
Arg @ra &y #¢ fafreq @ wv 43
ZT & 1 ATHAT WAL T IH AL F @O
7 aifgn fa qem gz A T AR
Mt wagd ¥ feal w1 AgeARRT fFAr
AT 7@ 2 WY A TARD AAEA & T A
i b AR B B B I R
TAE R LA U1 F AAZL T WIC
AT Foamal B4 75 2 0 3R E
7 Fwtey wage gttt afet
7 fr #7 wagdt & AW 97 WIE
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TAAT FIF WA FT A7 § T
Y dqT AwT dRATAT 7@ § AR
forg® f& aformeaes wagdd & &%
1 ARA & | 7o AL1EY F1 77 g9 Al
F e § sge [T wifew W IEQ
o # aifgg |

Shri Dinen Bhattacharya (Seram-
pore): Mr. Deputy-Speaker, Sir, the
report which has been given to us
by the Labour Ministry makes it
appear that the situation in the indus-
trial field is very rosy. But if any
real and factual study is conducted
in this sphere, it will be evident that
the situation is fast deteriorating and
if strong steps are not taken, what-
cver may be the desire of the Gov-
ernment or of all of us, the workers
will take their own course of action.
Before that, it is my humble sugges-
tion that the hon. Labour Minister
should personally look into the situa-
tion, so that the condition that is
prevailing now may be improved.

Many instances of violation of
industrial truce have been cited by
other Members and by my friend,
Mr. Elias and 1 do not want to go into
the details. 1 will just reiterate one
thing which has been mentioned by
Mr. Elias. In West Bengal, there are
certain factory owners like Birlas.
Take, for example, the Hindustan
Motors. Not to speak of the indus-
trial truce resolution, they are not
even implementing the awards of
tribunals and even judgments of High
Courts. In last October, there was a
judgment of the Supreme Court
which modified the judgment of the
lower tribunal in respect of wages,
dearness allowance, etc. of the work-
ers. It was expected that the
employers would implement it fully.
But in spite of our repeated requests
to the West Bengal Government and
even to the Central Labour Ministry,
nothing has been done and the
workers have been deprived of their
dearness allowance, increment in
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wags, etc. There are so many cases,
but I do not want to go into details.

In the last three or four years,
so many wage boards have been set
up. All over the country, the
engineering workers are demanding a
wage board for them, It is a very
strategic industry and particularly in
this emergent situation, when produc-
tion is to be stepped up and the work-
er- have to be enthused, I would
request the hon. Minister to reconsi-
der the matter. There are intri-
cacies but they can be solved
if proper attention is given. He
will say that there are so many
categories of workers in the engineer-
ing industry and it is difficult to set
up a wage board. I may say that in
West Bengal, sometime back for units
employing 250 workers and more, one
tribunal was set up and for those
employing below 250 workers, another
tribunal was set up. In this way,
wage boards can be set up for the
engineering workers for all States.
This may be kindly looked into.

Regarding provident fund, the con-
tribution of workers has been raised
from 6} per cent to 8-1|3 per cent in
four industries. That is a good ges-
ture. But there is another difficulty
faced by the workers. There is no
system of payment of loan. If there
is no provision for loan from the pro-
vident fund, the workers have to go
to moneylenders and take loans at
high rates of interest. So. I would
request the Government io look intu
this matter, so that the workers may
get loans from the provident fund
account on easy terms.

Regarding unemployment, it is evi-
dent from the report that the figure
is soaring up and the condition in
West Bengal is more precarious. So,
the Ministry must take some concrete
steps so that the employment poten-
tiality may increase,

There is another point to which I
would draw the attention of the
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Minister, about which there is a strong
feeling in West Bengal. If you have
a survey and take statistics in the
industrial belt in West Bengal, you
will find it. The people of West
Bengal have a strong feeling that in
many factories, the people of West
Bengal are not given employment in
spite of there being vacancies. That
is a serious complaint. This was dis-
cussed many times in the West Bengal
Assembly. When Mr. Sattar was the
Labour Minister, he dealt with the
matter and the people of West Bengal
cxpected that the situation will
improve. But up till now the condi-
tion has not taken a turn towards
improvement. I will request the
Minister to look into the situation.

Shri Oza (Surendranagar): Sir,
whatever may be the objective situa-
tion, we are statutorily still under the
period of emergency. We have been
hearing in this House from all the
trade union leaders that the working
class has played its role properly
during this emergency. The working
class has helped in stepping up pro-
duction. They have not raised any
substantial disputes. Not only that;
they have also contributed generously
according to their means.towards the
National Defence Fund.

It has also been voiced on the floor
of this House that the employers are
not observing the terms of the indus-
trial truce resolution in the true
spirit. There is lot of substance in
that contention. There is a lurking
suspicion in the working class of this
country that the employers are
exploiting the situation for their own
ends. To the working class, they turn
round and say, “Look here, there is
emergency; don’t raise disputes. Step
up production”. To the Government,
they turn round and say, “If you
impose super-profits tax, industrial
development will go down and we
will not be able to achieve industrial
progress, as we want to do.” To the
consumers they have always turned
their back, because they are all shel-
tered industries and they are reaping
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high profits. I think this state of
affairs, whether there is an emergency
or no emergency, cannot be allowed
to subsist any longer.

The resolution, to my mind, is a bit
defective. In clause (v) of the Indus-
trial Truce Resolution it has been
stated: ’

“All complaints pertaining to
dismissal, discharge, victimisation
and retrenchment of individual
workmen, not settled mutually
should be settled through arbitra-
tion.”

The word wused is “should”. Then,
forther, it says:

“Tor this purpose, the officers
of the Conciliation Machinery
may, if the parties agree, serve as
arbitrators.”

They will never agree to that. To my
mind, entrusting the work of arbitra-
tion to the Conciliation Machinery, in
principle, is not good and healthy,
because then conciliation will not be
possible at all. If Conciliation officers
start behaving like arbitrators, I think
conciliation will be difficult in times
to come. But then, further on, the
resolution says:

“Dismissals and discharges of
workmen should however, be
avoided as far as possible.”

This is only a pious thinking. When
the Government adopted this resolu-
tion that all complaints not mutually
settled should be settled through
arbitration, they should have also
taken an agreement from the
employers and employees of the
various industrial centres with regard
to the setting up of an arbitration
machinery and settling the disputes
then and there on the spot. Other-
wise, I think, the situation will not
endure long and we shall have to find
out some other method for solving
the disputes.
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It is said that the real wages of
workmen have not gone up. There is
a feeling in this country that as com-
pared to the agricultural labour the
industrial labour is getting a more
fair deal. Because of their strategic
position and because they can exer-
cise some pressure and influence, they
have got better wages, better dear-
ness allowance and all these things.
But we cannot say that that ds the
whole truth. If we look at the figures
we find that the real wages of the
labourers have not been commensu-
rate with the rise in the cost of living
index and also the rise in production
After we have adopted this plan, we
find that the real wages of the
labourers have gone from 100 to 111—
there is a rise of 11 points. The cost
of living index has gone up from 100
to 120, while the production has gone
up from, say, 100 to 178. So the
wages have not been commensurate
with the rise in production. And,
there is some substance when they say
that the real wages have not gone up.
But we cannot lay the blame only at
the doors of the Government. I am
afraid the trade wunionists are also
partially responsible.

If we look at the family budget
enquiry of the ‘working class held
some 15 or 20 years back, we find
that in the centres where the trade
union activities are very strong and
the labour are in a better bargaining
capacity, the wages are higher than
what they are at the centres where
the working class is, speaking from
the trade union point of view, weak.
For example, in the results of the
working class family budget enquiry
held in Ahmedabad, the average
monthly income per family of the
working class was found to be
Rs. 134.35 while the average monthly
expenditure per family at that time
was Rs. 95. In Bombay the average
monthly income per family was
Rs. 97.14 while the average monthly
expenditure per family was Rs. 86. In
Calcutta it was Rs. 70.36 of average
income per family per month whereas
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the expenditure was Rs  71.56. So
there was a deficit of about Rs. 1.20
in Calcutta. Therefore, as compared
to Ahmedabad and Bombay the trade
union movement in Calcutta is not
strong enough to take care of the
workers, with the result that, as com-
pared to other centres, where they are
able to organise themselves more and
more they have been able to achieve
more and more results for the work-
ing class.

The plight of the agricultural labour
is extremely bad. If we see the figures
given by the Labour Bureau we find
that unless we do something a time
will come when it will not be possi-
ble for us to meet the situation at all.
A survey was caried out with regard
to the income and expenditure of
agricultural labour families. We find
that in the central zone the income
was Rs. 358 per year while the
expenditure was Rs. 589. How is it
possible for these people to make their
two ends meet. Sir, I would not take
much time of the House by giving all
the relevant figures, but, by and large,
we find that the agricultural labour
are the worst sufferers in this coun-
try so far as wages are concerned.
Unless the State Governments and the
Central Government put their heads
together and find out some solution
to ameliorate the conditions of agri-
cultural labour, I am afraid in times
to come a situation will develop in
which it will not be possible for us to
control it.

Shri Deorac §. Patil (Yeotmal):
Thank you very much for pleading
the cause of agricultural labour.

Shri Oza: Then, Sir, we know that
in the matter of social security we
must make as rapid a progress as
possible. Unless the labourers have
a sense of security, that when they
are in trouble the State will take care
of them, when they are sick they will
be properly looked after and when
they are old they will get something
by way of pension, I do not think they
will put their heart in stepping up
production which we badly need.
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In this connection, Sir, we have
taken a step. We have established
the Employees’ State Insurance Cor-
poration. It is only a minor step, 1
would say, that we have taken. We
have still to go ahead. Therefore, 1
wish all god-speed to the activities of
the Employees’ State Insurance Cor-
poration. Of course, it is doing very
good work. But I have got one
grouse. We know that medical
administration is taken care of by the
States and because of this dual res-
ponsibility so far as medical side is
concerned this Corporation has not
been able to achieve any results. We
have launched upon a project in the
Delhi Administration where the Cor-
poration itself has taken up the work
of giving medical relief to the
employees. In this report there is
only a precursory reference to this.
I wish the Ministry could give us
more details about how this project
is working, because if it is working
successfully. I am sure that the
Director-General, enthusiastic as he
is, will see that it meets with
success—we can extend this experi-
ment to other centres also.

I want to say a word about the
Payment of Wages Act. We know
that in every case the employee has
to go to a court of law. It is impossi-
ble, particularly in the present cir-
cumstances, for an employee to go to
a court of law and seek redress. Why
does not Government launch prosecu-
tions immediately? If we find that
wages due under a particular stand-
ing order or under the contract bet-
ween the employer and employees are
not paid—according to the Act they
must be paid within a week from the
period they became due—immediately
prosecutions should be launched. We
have adopted this Industrial Truce
Resolution. If even after that the
employees are to be driven from pillar
to post for whatever they have legiti-
mately earned, I think it would be
very sad particularly during the
emergency. 'Therefore, Government
should issue instructions to all States
to see that once there is a breach of
the Payment of Wages Act imme-
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diately prosecutions should be launch-
ed. That is the only way by which
we can see that wages are paid in
full.

About fixation of pay of labour
inspectors, I am told by those who
are active on the labour field that
those inspectors are not paid what
they should be paid. Even if an
inspector of the Centre in the Labour
Department has been in service for
9 to 10 years, he gets the same emolu-
ments as an inspector who has been
recently appointed. That would cause
a lot of heart-burning. The Labour
Department should look into the cases
of such senior officers and find out
whether they could be given proper
emoluments.

Shri A N. Vidyalankar (Hoshiar-
pur): Mr. Deputy-Speaker, Sir, within
the short time allotted, it may be
difficult for me to say all that I want
to say, but I shall try to confine my
remarks within the time allotted.
First 'of all the work and perform-
ance of the Labour Ministry
ought not to be judged from stray
instances, but it should be judged,
firstly, in the light of the general
policy that has been enunciated in
our successive plang and which has
been accepted by this House.
Secondly, we have to look at it from
a broader point of view of the techni-
que, the wonderful techniquie, that has
been employed by our present Labour
Minister. The House knows that
labour problem is an intricate pro-
blem of human relationships, beset
with many difficulties. So, the House
should congratulate the Labour Minis-
ter, Shri Nanda, for evolving a method
and a lechnique with which he tries
to solve the problem. What is that
method? Instead of owning the res-
ponsibility himself on behalf of the
Government for solving these pro-
blems, he brings together all the
parties directly concerned and tries
to persuade  them to own the
vesponsibility collectively, that is to
say, a collective approach, That is
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nis  method, and 1 think that is
the secret of his success. I think
Shri Nanda has splendidly succeeded
in this matter. This was the policy
originally enunciated by the INTUC,
of course, under the able leadership
of Shri Nanda, and this policy has,
by and large, succeeded, and that is
the reason why there is comparative
peace in the industrial field. It goes to
the credit of Shri Nanda, that he
achieved thig without provoking much
opposition. He first persuades the
parties to agree to certain principles.
Once the parties agree to certain prin-
ciples, it becomes very easy to fix
responsibilily as to who departed
from that policy. 1 want this to be
highlighted, because this is the aspect
which this Housc should keep con-
stantly in mind.

Sccondly, what is more admirable
in Shri Nanda is that he keeps his
finger on the pulse of the whole situa-
tion. Froin time to time, the Labour
Ministry tries to assess how far imple-
mention has taken place. After all,
we have got a big country, and this
is a huge problem, a difficult problem,
which cannot be solved in a
day: wc¢  ought to know that
fully  well. But, by and large,
the Government have been able
to solve this problem under the able
guidance of Shri Nanda. The most
important thing is that he enjoys the
confidence of both the parties—
employers and employees. So, in this
light at least, it is very uncharitable
and wrong to say that the Labour
Ministry is following a discriminatory
policy of showing partialitv to INTUC.

Then, I want to point out that the
needs of the agricultural workers are
not being properly attended to. I want
to draw the attention of the House
to this problem. The report of the
Second Agricultural Labour Inquiry
Committec shows a visible deteriora-
tion in the condition of the agricultural
labour, as compared with their condi-
tion revealed in the first report. I
think this should be taken note of,
and 1 feel that the Labour Ministry
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should do something in the matter.
Although the industrial labour is
sufficient in number, the bulk
of the labour is engaged in agri-
culture. So, unless we solve the pro-
blem of agricultural labour, its in-
direct impact on the general labour
problem will be great and our labour
problem will not be solved properly.

The Government are committed
to appoint a second wage board for
the working journalists. I hope Shri
Nanda will give some indication as
to when this board will be formed
and how this board will be formed. I
am saying this because the working
journalists are perturbed, as some
gossip or under-current is going on
to stop the appointment of the wage
board.

Then I want to refer to the condi-
tion of the PTI employees. I think
Government should use their good
offices to have a negotiating machi-
nery for solving disputes between the
employees and employers. Also, there
should be representation for the
workers on the management board of
the PTI.

In the P. & T. Department, at pre-
sent the chowkidars have to work for
fourteen hours at a stretch, as that is
their prescribed period of work. I
think it is not proper. This should
be taken note of and some remedial
measures taken. I am also glad that
the cons:mers’ co-operative societies
are being formed. T want it to be
expadited.

In the repor{ motion has been
made how the workers respond-
ed magnificently in the emergency, 1
would suggest that Government should
collect data and statistics as to the
exact contribution made by the
workers. as that will give encourage-
ment to the workers to still more.

We are spending about Rs, 22 lakhs
on workers’ education. The impact of
education on those workers who have
undergone this training is not yet
clear. I would suggest that the
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behaviour pattern of those workers
before they went for education and
afterwards should be watched. Then
only we would be able to know
whether the money that has been
spent on their education has been use-
ful or not.

With regard to the truce resolution
much remains to be done. The
employers, by and large, have not
properly observed the terms of the
truce resolution in letter and in spirit.
Out of the 93 cases of industnial dis-
putes during November 1962 to Feb-
ruary 1963 in which conciliation failed,
43 were in respect of dismissal of
individual workmen. 1 think these
fai'ures indicate that the employers
have not properly responded.

Similarly, in the matter of volun-
tary arbitration, in Delhi, out of the
99 cases only in 16 cases voluntary
arbitration was accepted; in other
cases it was not accepted. In Punjab,
out of 177 cases, only in one casc
voluntary arbitration was accepted. 1
think this is a matter in which Gov-
ernment should find some way of
persuading the employers to accept
arbitration when conciliation fails.

When workers have worked for
extra hours and produced more,
the employers have shown reluc-
tance in contributing that extra pro-
duction to Government, that is to say,
the additional earnings that accrued
to the industry as a result of extra
work by workers. I feel this is a
matter where the attitude of the em-
ployers should be changed.

The Truce resolution ig an impor-
tant resolution. In clause 3 of that
resolution it s stated that all
impediments in the way of better
and fuller utilisation of man, machi-
nery and material should be removed.
There should he no idle plant capacity
or manpower.” But, all the same, clo-
sures arc going on. Recently, in Am- .
ritsar we have heard of closures and
retrenchment. The hon. Deputy Minis-
ter said that certain closures have taken
place and Government were not
informed of them bheforchand. Why
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were the Government not informed of
them? Why is it that there was in-
fringement of the rules and regula-
tions? What action has Government
taken in those cases where previous
intimation was not given to Govern-
ment? This is a matter in which
Government should take action very
soon.

Shri Mohsin (Dharwar South): Sir,
I risq to support the Demands of the
Ministry of Labour and Employment.
Labour plays a very important role in
the matter of the country’s economy
and it is in the fitness of things that
labour should be kept satisfied all the
time. I am of opinion that under the
supervision of Nandaji labour is al-
ways safe. It is not for the first time
that I am hearing the appreciation of
his excellent work by hon. Members
of this House. When I saw the past
proceedings of Parliament I found that
this has been the case in all the years
and regardless of parties every hon.
Member has expressed appreciation
for the hon. Minister’s Labour policy.
He has been doing a lot for ameliorat-
ing the condition of the working class.

It is seen from the Report that he
has adopted a new procedure in imale-
menting the Code of Discipline as a
result of which in 80 per cent of the
cases where there was a likelihood of
stoppage of work it was averted. That
means to say that out of 14 cases in
which stoppage wags threatened in 1%
it was averted at the intervention of
the hon. Labour Minister or of the offi-
cials of the Ministry. As regards thre-
atened direct action out of 61 cases, in
58 cases the action was preventec. This
really gocs to the credit of the Minis-
try and it deserves to be congratulat-
ed.

But sometimes I gee that some of the
well-intention>d policies are not pro-
perly implemented. Perhaps it may
be due to the fact that the hon. Minis-
ter is too busy with his planning pro-
gramme. Maybe, he is more busy in
planning and cannot think of imple-
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mentation. It may apply even in the
case of labour and employment where
100 he plans to do many things but
sometimes forgets about their imple-
mentation,

From the Report it is seen that the
number of mandays lost has certainly
come down; but during the ten months,
January to October, the Report says,
47 lakh mandays were lost each
month. So, it comes to 47 lakh man-
days lost in 10 months. It is in no
way an improvement over the pre-
vious year when the number of man-
days lost was 48 lakhs, Only as re-
gards November and December the
report about the mandayg lost is en-
couraging; but it is not due to any
efforts of the Ministry or of anybody
else. It is on account of the Indus-
trial Truce Resolution as also the
cmergency. The whole credit goes to
Labour who have responded to the
emergency in the atmosphere of which
that Resolution was adopted, 1t is
labour which has come down for a
settlement in the interest of the na-
tional emergency. It is on account of
that that there is less likelihood of any
mandays being lost. But as regards
other industries, in the textile indus-
try as many as 17 textile mills were
closed even in spite of this Industrial
Truce Resolution. That is a clear in-
dication that the management is not
fully cooperative as per the Industrial
Truce Resolution,

It is seen from the Report that the
workers have been foregoing even
their rest days and are working for
exira hourg without wages. Even
when the workers are working extra
time without taking rest and wages,
the profit goes to the management
sometmmes. It should be seen by the
Ministry that the profit of this extra
working by the labour without wages
does not go to the management. It
should go to the National Defence
Fund for which it wag intended.

It is also seen from the very first
page of the Report that industrial
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output during the year 1962-63 has
definitely gone up. It is 7°2 per cent
higher than the corresponding period
of 1961-62. It was only in six months.
There has been a substantial increase
in the production of coal, steel, alumi-
nium, railway wagons and machine
tools. All this goes to the credit of
labour which is working very sincere-
ly in view of the national emergency.

But it is very disappointing to see
that the management does not come up
in tune with the nationa] emergency.
They are not taking much care about
labour. It is also seen that some ma-
nagements have even not cared to im-
plement the recommendations of the
wage boards. In the textiles industry,
as many ag 14 units have not imple-
mented the recommendations. Of
course, four units have been closed
but even the remaining ten have fail-
ed to implement the Wage Board’s re-
commendations. In my District there
is a textile mill, namely, the Co-opera-
tive Cotton Millg at Hubli in Mysore
State. It has not yet implemented the
Wage Board’s recommendation. Of
course, it is running in the co-opera-
tive sector, but that does not mean
that it has got exemption from imple-
menting the Wage Board’s recommen-
dations, So, it can be seen that even
after one full month’s working a wor-
ker cannot get even Rs. 40/- a month.
In these days of very costly living, it
is impossible to earn one’s livelihood.
1 had asked a question regarding this
previously and I would request the
Ministry to inquire into the working
of the textile mill. They say that there
is always a deficit, but it is due to so
many reasons. There js bad manage-
ment. The labour uniop which is affi-
liated to INTUC has been appealing
to the Government, both the Central
and the State Governments, for setting
all the matters right. But it has not
been looked into so far.

Abou workers’ participation in ma-
nagement it has been reported that
only 16 units in the public sector and
37 in the private sector have adopted
this principle whereas it was so in
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11 public sector and 18 private sector
units in the last{ year. Of course,
there is a slight improvement but it
is not a commendable improvement. It
ig seen that workers’ participation in
management helps a great deal. It will
help better industria] relations and a
more suitable labour force. There
would be increased productivity and
reduction in waste. There would be
better profits also. Above all, there
will be closer understanding between
labour and management. With all
these, workers’ participation in ‘mana-
gement has not advanced appreciably.
I can wel] understanq this as regards
the private sector but I do not see the
reason why it should not be imme-
diately implemented in the public
sector.

As regards labour I have got a few
words to say.

Mr. Deputy-Speaker: It is time to
close now.

Shri Mohsin: I will take only twe
minutes.

Mr. Deputy-Speaker: No, not two
minutes. He will be cutting into other
hon. Members’ time.

Shri Mohsin: Ouly one minute more.
There is a report that in spite of the
vast labour resources in the Country
in some units it has been found that
there is manpower shortage, specially
of technical personnel. Of course,
there are as many as 220 ITIs working
and the present capacity ig for train-
ing 61,080 persons every year. But in
spite of this manpower ig found to be
short. So, it requires the opening of
many more of these industrial train-
ing institutes and the training of a
greater number of these people so that
we may cater to these industrial units.

Mr. Deputy-Speaker: Now, Shri
H. C. Soy.

Shri Kashi Ram Gupta: The quorum
is wanting.
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Mr. Deputy-Speaker: Doeg the hon.
Member want me to take the count
again?

Shri Kashi Ram Gupta: Certainly.

Mr. Deputy-Speaker: Within one
hour after the count, quorum cannot be
challenged again.

Dr. M. S. Aney (Nagpur): Once you

have taken the quorum, for two hours
thereafter no quorum can be taken.

oY go Wo &7 : TR WY,
qAA F T/ W WAEIT G A §
IR I AT T JEW A §
sfeas zew o< fRR & faume <
aifgy s I ag W Faemn
feax FTE™ 3@ @ ¥ = fFy T
#* g &7 wiwF awg T4 J77 TR |
AR T ¥ WgT AqE FE@m § ag
# s § e psfepme s a &1
fearsram e fear mar & IaFT e
A fFmam o frad, &
A gg W Fg fF g =R F o
FEATEE T IO & T TreEE @
WA & gEy § A wawg w1 g@d
Frafaal & a1 & T { IIT AT T
TIC g &, T IR A FAHF
T g & | TW FEET F g Fraen
5 gra fafast 1 o fomr o7 3@
fafrey &1 W1 eara &, WK AR
t fr 5w &F 39 T H H18 fadw
it Y Y 94 | g gt s
3.8 9 & AR g g fewa e
&g &Y /Y a] far mar § ) 54 g
¥ of aF miwwaw far & Jfeg A
T # 4T AT F qIX H q@9@ FY
TR A1 | FEH gEHY AR e 4
A A T AT AR § A
AT FEH IS, AR gH T T4 fF
T8 GV aETC AT ST R

& sq fer 7 ara qdar g | 9@
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A IR @Y worgR $ 73 € o
ooy T FIOET A FT & | 8%
qATE 9T § SN0 AT I Ay FI A
I & oY 3N ¥ FO9 @ Afama AN
Y ALY IAHY TG g HT TG AAT
5 aua g & | WR S Lo B
& Aifgal w1 mfas @ « a5 K
g o9 W 9T IART A=y Nfedt
o frr AT E  Fag g iw
T g ¥ UF fage " & A0 )

T T g9 W0 T geH § guan
9 A & T a0 @=a AT &
fF I [T { FYIA A FH FWQ&
3 Aogd #Y wAy I gEATI
—3AAY g9 {Fed 9T | 78 wAeqy
¢ fF 376 g 78T TErr Y AR
AR wEw F wfax § S ger faar
ST & | W feT gger AR @@l
i@ #1398 AT T@w F AT §
AT TEret FIJ IFT T I TAT gL
TR AT E 1 AN I
Afw gar adf fr fee s o feda
o 3feaT &9 & ATTEd F41 AT A0AT
ST | §9 @Y gAY 399 eAd
&1 oY farat w18 Fdvar g free )
aY & =gar g fF g7 @7 S 7,
g FT AR AT F HYAT AAGA
F A1 g7 1 AT § ITHT qGT FIRATRE
F worgl & Y FTH FAT AT § SERT
fedw wrw 3frear 9 & Agg ST
FIAT MY AR A GUET § SEHT 3T
farar g | ag A fage AT R )

g ¥ g wuw 39 § RO
FY AFT OF LT F2T Y TAT T | T
& qrg oY fediE dt § sad sfzafaar
1 Y FATET AT A A AT g 0
A fagz & fF LT FT AT T
Tfrfr @A N agA AT NTR

T WY AT FHIgT AT
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L9 S SH g FARNFF ET F
QI F A FH & | Suw arw e §
Q¥ g1 § S@T F@El a1 @gEl
¥ fog sfeanfaat & I @ o
g TR FEAEE T T GIHT AT
e 9O T g9F F | 7 gArq A
qF J9RqT TSE § Q1 G H
g 7w Ffgq 5 gay FHwET
2 faar T gNY FAq gw g1 AT |
{9 9%y § 79g9 7 & 4w
Fepi3ar faar  fras g aeF 4
QR g gL T A e o & e
&Y feaeoree WY #7 fRT ¥ Troam@de
AR e ¥ Pdfafeam v 1 38%
fad ag 1 Tfgu 39 gomd § A
FIXGTA AT ST a1 91 @& 31 I7H
37 wfgafagt &1 IR [/ R
fairy *ifaar #1 sg MT I9 AEAE
qr TR F A AT @I g1 AT F A%
¥ I3 ffafaeam =1 8 g0
gt 1 ghaam gmr =ifeq 1 F
qAAR G4 Y § 37 greg § qEAT
g fF ag 1 fRig fadsTT §
QT frgsr =T 9T 7 qq1 T57
FFRl & qeg whrgt 7 W A faan
R, @ g § frad g a9F Fars
ggR

15-47 hra.

[MR. SPEAKER in the Chair.]

Tw AN { A TN TN g
@ Wi § FregFE F fAau s 9w @
&, 2 g X1 F rar F@E 7 gV )
I ANGT TEFAT A OWRY FW
T § A qF ATAT § | TT wIG
# g & oo # g A Y Sy
KX oY qg AW woAT Fialear a1 )
g s @@ ¥ dERfE famr
AAEIWE FAMMENRA F1W
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FXY &, TR qEETg w9 freat & WK

STt gad gfag W A et o
gafag gam Y e 3 9K ¥ 3fa-
™ gy wifgq fF o @R ¥ fag
g o siT oY By o ag feafa
frss@dm A A &) WA AT
FEHRT FT FH @A g1 T |
o gfear § 19 W@ & | S agl
TR HOAT AMET | AN ¥ ST
g fae F O AT TET AT §
TE AT 9 F FRgEH A wag v
& fag At 31w g 1 agi forw S
FIFET FTH FIJ & 97 I 48 91 AT
T & 1 I @A A gl #WX
qrt %7 gfaat s faeet Tfee |

oF AR 99 AR §F TR
FT e &= A g | 98 45 %
2T F |79 T F qarfaw T AN
wYedl w1 w9 7@ fear oA o afe
SRRy, gfedr M quH TAE AT 48
qor<ar & fF 39 #MT F1 @ g
F qAT IEHT @y AR QA
IPE 1 T T AT ITA FF FA
FAgEfrAMEI AN T@ R FIA
F faar s, 9g QU G g 9w,
afew qrere T g & w0 &Y R e
# oA g 2

gayd WgRd, 0F A1 A9
FEFT §F AT AT GH FEM | A
3z fF gak @@t TeATRe Fbnl §
sEo &lo o #1 ag WY TF ghae
# worge Al Y a=gE @ § @l
gfe § a8 T W R 1w
gadr gfrel & wEEe @sEl &
U T ¥ A wwmar R ow
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SR wERw . WA W 93
W7 g7 FHTT Y 14T

=t go %o A7 qfec §
Al 731377 agt wq}d FEM fF
T {387 T A X AT AR femy
"qE fear €9 F IFL A AF@Q
ST ARATGH & ¥ M W
W@ & A 39% fHq waA A FY
§ 3 Ffagre A Y3, 99w fa@
i P M g 7 3fq7 srdagy
Sicll

Mr. Speaker: If hon. Members con-
fine themselves strictly to ten minutes
each, probably there would be no
difficulty. But every day I am
experiencing difficulty. All  the
blame is thrown on the. Chair because
many Members do not get an oppor-
tunity. I do feel, that there is real
difficulty. But I do try to distribute
the time as far as is possible for me.
But still I have to disappoint many
Members every day. That is my un-
fortunate duty.

I will certainly see that next time
when we fix up this time allotment it
is done in such a manner that most
Members can be accomodated, though
we might have to discuss fewer
Ministries every year. That probably
is the only solution that we can
have.

Shri Bhagwat Jha Azad.

= ATTAAWT WA (ARAYI)
FegA AT, 9 AR AITR AT
N fo1Z # 977 § 9g 997 [T R
P fogyr arg #AT & 519 drew
¥ 9 F74 gav ¥ ag gAY AT
W& | T W IATIA FT Tafq FY
gy & A TAT qar waAr @ fw fagy
g #Y g ¥ 3w ad v, gfqEa
ez & gfg g€ & 1 ara & wven,
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TETT, waqfraw, W3 I A% v
TTW A¥ ggeAq faaat ¥ eared ¥
*1HY Ifg g€ &1 weavew 7 3fg & @@
f amew gg A 2@y & v oM
wfad wd gd afen gomg Fsqag
Tr5@ {¥Fm ¥ o wer afz g 3
&Y a8 3@ X qawar T 2 fw s=ay
LR ¥ IAA ¥ o whirmA A gfx
g5 1 39 T g qg HAW TFHE T
£ % g9 warwg ¥ fagy ad # gramda
FHEAAT qTE & | AfFT @a § WA
T[T I IF JA@T F qEET A & g
ag g f& wrea ax AT arpaw F o
HHTY AR I 9T | T AT {
@I & w8 I0F ¥ F19 fFav ) qW
FT @9 ¥ d2r AR AAT  IEATET
7g ? 5 =37 us faaw <sfgaw
9 AT IFG AR grawg A1
¥ Ifce gdmenfs ¥ q@ FEmET AR
@ W Y oF T5 Arnfrs wifa W
IeqTeA &7 A &1 1 AAY AR ¥
GEATIET TZ A AT HqTaTT 1 T
f¥ 37 3 § FeareA F1 N AfwF A
F AT FIAT AT | AR IF F 1T
g T faat A aag) § ifE agh
T FTH FIQ & ITH H=g geaeq eqrfaq
g AR 9% qreeafeF qrarq aifaqe
g1 g9y oA A o mfas Ifg
gR | 3EF AT gw Wy §
fogr gg g A § At 3@ dFeFTAE
feafa & qa s graet @77 & FrOw
foq d7-37 e X 9 Wik
g ITH FAT OF a1 F FAT g€
ot gt a7 8% ¥ #9397 WRe
Y FEAT Y& AT AY agl IFFT gAAT
# 77 2 &R H AT ¥ ATE Y axaTT
gT 1 e 5w # ufaw weT a@
& E 9T g7 @y & 5 AT e R
F 997 g9 AEAET § Tg {937 A
9T {Y FT TIT ¥\ 97T 97 9g7 ITHY
FAAT § AIFE W AT CF AT
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& gad FAT =g M faarET e
¥ gz =@t A A w0
ag 3% ara &1 9w § % 3@ gw@m
¥ wucasq W owiaw A svifre
gag 7 wifa gf 99 ¥ g Seren A
st 3fg g€ | FAw Iared ¥ &
¥fg 7@ g afes s gwg @wg 9
FIATH, FTH TFA, FIA § TFTAE R
qIT WA FIXCO F AT gL FeaTeA A
gaw qg=rdY S v g@H A F#47

g

79 Iefmae o8 & wawasy
gw gz W @A § fF o #1 AV
gt 2T 91 IF @9 § W7 FTEY FHI
gE & g wwr fag uF agd wEga-
Qo we @ g fF gk agt o A
JETEA Y IF FeAEAT FT T T AWK
P 3T e foafa § aw=r
T F aforw qgqr IAF ATATET I FF
¥y § frerfert, S@wafaa) A1 &9
I qr AIgd AT H N Ao ¥
q& gAg GRANT AT JaF GAEET
Iawafaat Ak fage FAEgd A
qIAT ®IW ST A ST &FTH
FAT gE 71 famr | I Faare H
Y Fz21 7t ward w7 wfaw o w0
TR AT F1 AT FgUAT § |

T Teeaq AT g fr g A
HFeFTeNw foafy & T a7 mrdy @y
TAT FY ALTE AT AG AR TEr@ AT
aHHT Nfeat w7 mfedt § § 78 @
TR afeF ITH A NAIWHA 7,
FREET ¥ gAT WAL FH FX @ &
§ 3 1 oo & < & g wsd
Tg g FYE aar & fF g WA
YT 9T N T faurfgat A1 AT
g g™, @™ AR gfluar
7 wtoe wife fafew siracas il @Y
g A ¥ g sy T & e
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& g QY o A9 F1fed | g g@ AT
1 wg=ar § fF A sy g 6 5w
TE =T Afg F F0 AAfr
ST a7 HeGw TATA T § AR IAY
TF @& AR A=y TaAmE<T F1 et
T AT & WX o wereaey gy
T FIA IATIA T qfes Fearad T AV
AT AT § 9 F e AV w9 @Y Y
AfFT 39 g ¥ & oF I Iew
ferdaet s =T § A g 4% fF et
I g8 Afa 7 aeg F1 Aagd A
@ T iR I§F FER IR
wfas 52 FTH F AN HqET A Y
am 7@ #1 frag fean o foad
f weeasT g Ioaree ¥ 3fg d@d @,
Fa1 forer wfeY 7 oY Qar & R ?
FMAEI@ET TG FwIWE
Tl 7 ag heen R fF 98 A
uF o &) Sy, oF 5T #7 aveag
¥ g EN? & ST =
& 71 39 30 3 e wfat 3 oY ey
fiF g &% /Y 7 9y w7 5 ag
At oAt oF faT #v oAy § Qv
SR oY Tav iy ? & v e g
F Far TaT &Y qrar & 7 gawT 9% adt
¥ 1 gFwa g8 ¢ fF 39 37 F IaRr-
qfd it Wt wOAT SET AATRET #Y
gt Hifq § fazana F39 € 7R w9
S 5 ToT g3 Y T AT O T
IR QI & ST § FA ¥ I
FIEA I ARY § W g% "wuE ¥
wfas T AR FATH IT FY AgAT ¥
IO FAAT 9T & | JEY Fw § fm orgt
79 3 F HIgKl ¥ FS AH fefaee,
FE A% FsF T AL @ FX AR
fadiw 7% 7w sefegae @ WeEA &
qTH g & A% FRIA AT VAT HIT
T F3A R Hq1a feaers agi Ian-
afeat & "gAT O weT AE a0 #
R ST =g o a7 39 ¥
& JTRmfE 3 3 F ¥ W 79" ow
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[ w87 WeR]

fam Y wrwEAr gl w9 A Y7 X
graar § fF 3@ feam & gma osw
AT HORA W@ & AR W #fys
qfesm AR @Wr T GgART &Y ATEAT
AT & 39 GFeFAT T A AW F
g T A weiES &Y, @ @ F 9y
FgAT q3aT & fF ag e wIgl ¥ W
X T O SANIfAET ¥ g7 A AR TS |
T AT, [ T g3 § o g7 fagw
F ¥ HEET @ § AT T oA
wTor qEY & fF ag Savmfa w9k faw
wfer 18 T Q9T AT 4T O I
&) aTe foad I qATE § F18 FAY
gl

W Iy § fF omft gw o d
TR TR Fifae F ST A7)
1 ety faar aget T HATed A g 78w
fF Ta Nefrefa FifaT 1 ST &
FOT T H I@RA A AfE gE ] !
& ag ST g g R iR
Fiaer Y ST F FTT JT IeITEAT &
afg g% WX IAF FAEAET A HAA
g1 39 1 fram gfewE, #9o@
iy W HAE B AT SR w9 A
I wEaw T IFwhEt & wr?
7g aTq gHifeg g7 gAT R sR W F
Aogd A SATRT AgAa T @ A 7K
s F e QX gt R | 4T
Sy oY 2t g ag =Ted & fF g I A
My & fF yae & =fas § wfw I
AIEA A W F Al B e 9,
zq Afa 1 GO J@ /T HTH TR
¥ o & T AT | g HAIR I
fr fager ast Y gan 7 wfas gfey
& AAwHe ¥ wega sfas "R
faar mar & 1 43 weCEiFE ¥ 9Ar¢E
Herite wifeT 99 Q& ) ST F T
fraifaa 15 ¥ AV safmra grar gnfaad
Ry ¥ I g Srewwg AWK
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& 97 1 qorr ¥ 7 agq 9 § gl F
HAE 1 dAwrde § fgear fr @ o
I @ A7 Tafag § A a8 gafafea §
fF oo FE) F W A T A A
frar s <@g & 1 5F I g A A
TEET AR &, T SAWY H FH FA
|t #1 G3wrie & Afqs ¥ wfas feen
fer o | Sw Afe FAER T W
Wt w1 gy o7 <@ &, AT 3T G
§ srfa gy wfus ag §, e
HaW wF fFar o &% |

o= ¥ 3 fagy qal F N F =AW
W FT W AFE FIAT ARA E |
frgr ag A A AN Y@ AT F 98
T Y Y fF qfew §FT F INT §
FE N Afg a1 oA ANF
I I TR & 6 ag q19 Tl 9F 99
¥ o frg®r aTeg AT A qH AR F FE
sFeRfa g &

16 hrs.

T F a5 & OF AGAY T A
o fag #1 § wgeaqen wHwAdm g-
AEAE JA FT e feAman aga g )
R A o, A faamEsre, 7 g et
Sorg AT & | AR A €39 Y IR
AT &, IF FY TIAT FW g AAAGT
ARl ¥ faw o aF g% A A
&Y oA TaT T 1 g 1 T A a0
T F A FE FOAG A
S FT TTHR A TAAT , I FAA F
AR I A1 F1 98 AaFR g 5 F
@7 ad § fgfig a9 NS A 70T F
™ T ¥ W ¥ FE qEA 9 A
Fead ¥ A AN Y y g A A
T G3 & WX IT FT IAT g TEIALN
o7 | IFF Fgr a1 55 39 & fAg IT A
&Y TroAT FY Sy, Afe qE ww
2 § 6 79 3 & T I AW S
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F W AT HET I T FrAT AT G
AR I F GACTET I HANET T &
faT gaw aw ars € a T Wed €
gafey wraATg ot o ¥ § fAaea &
9g 39 a1a I faae w3 77 renfasia
Hfaerra gL AT 1S FY QAT FT A |
afs gEa Y, a1 s AT A AT & ST
F q F ST F#Y T3

Y e faro mifew: srewer WA,
AR ww A7AT ¥ oaw AR Qe
qAAT F A1 F o wiw Fr g, ¥ 99
T qHET FIATE | AT feafa
F ww ¥ W@y gg ArnfrE a1 #
AT AW A N F1 foa, anfeq awmQ
T AR AT # afg #Y, 99 X
far & 97 %1 gifas a7ga= [T E )

A1 A TE A A A P
Ak § I A g FF e
# 19 FF At qIgA F ak § fear
T 9T FogrEew § 3@ FH
AY foar mar ) & gwaw ¥ agww
Y g fr ge) AR adr F1% wem
oo g1 & gg Wt 7@ war § 5
g ¥ @t FT AgE TF FW |
& wria wA S FT A @a-aagd
F % feamr =rgar g carfaw
FHE  goy e § g §:

“Industry and agriculture are
closely connected and on the deve-
lopment of one depends the
development of the other.”

# 3w FY ST ALY GFAT AT E
& Faw A wT IJAW AR §
fr g A Gihweax W &1 75q
U & A IT § FT I A1 HIZA
FT Y #ged UF g g1 39 fag &
g AATEE ¥ AT AT AQAT §
f carfam FHEE & 1w fear g,
AR AT I FT AT FATA T FIAT

arfgq |
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& 7g ot fraga o aEa g
fF FamET @ s TR Al
T | SEATRA AT AR QT I F A
T @@ @ A wTr FE AT
AIZL FT A1 adfar fagr & forar g,
IMEITAH faderd 1 a@ W
& fF a5 § wd ar ar sy §
FH FIE q0@ AIGL & 7195 qf-
feaft o=eft 7Y &, afdw X gar
# 1% gaw gE@y @, A ag g
HAZT AT 1 39 & fag faretr, e
st fret oY ata & giaar a8 &

"gitFeae JEx g £fe, foné
o f7 §Fe g d”’ § qamgr g §
fF g7 aagRt #Y dear 9ga savET
I7 F aavar v § 5 2w A g a9-
e ¥ QitFed<d AT AR IT ¥
feqdza &1 aw@ew ¥3. 0¥ ¢ §, W
®IF qIYAIT § IT FT IGSHA ¥, §
AR QHFIA R § I FT
qEaIT Q9.5 &1

grvor AT A qfea ¥ grafag
TR A GF FY AT AT qF 5
farr A watfaa & & 1 “T -
Fea<d J9% 39 fear’ ¥ gamr aav
¢ fF TiFea<a JaX grougee &Y
QI TIHT TTHFA {E8%o—¥ L H ¥¥o
TIC AT AT LeUS—Yo § 77 Y30 7Y
grag, forq #1409 ag & i 99 #T gasw
# Qo0 T 7T FHY §E——I9 FT TTFH
gy 7&Y, F Q| T T o
a< #fqer TaFw F1 98T 2, 39 o
¥ qamar @ § 5 oiEea gre-
gs T TIT qTET eo-UQ ¥
¥.3 a7 A RAUE—Ns § I 77 FT
¥ . ¥ g T, afe 9 1 9 dfger ga-
FY QAU H Lo¥ A LaN%—Yo
¥ 9T #T 9.¥ 9T g1 7%, fore &7
o¢ ag & fF 99 ¥ ¥. ¢ 59U 7 wHy
§ T GTeAE R geEgiee
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[ e faro wife)
¥ QI TA9W AR TRGfeas ¥ ar
¥ 97 § 9z a9 N CF HAAT
S & I W7 gFW LT 2
It is evident from the statement that
at the all-India level, the average
annual expenditure of agricultural
labour household was considerably

higher than their income, the deficit
being Rs. 180.

3 ferd & ¥z @ fa god 99-
ity o 7R 7 Yoa-adt  qrear

ST AT § | Tg TW AT FT GAF
fiF et a7 § IR F waE @A
FHE I AFS F AR AW AY
T FT e g a a1 & sfestax
Y str @Y 1 gHET w7y IOw fEar
AT §, 78 WY TF agd I97 941 g
AT 99 F qg a9’ ML Ay Afew
AT | FHYFT L FUT 9o AT
FUTTR AW 9 F g1 orad | gfw
W o g i g, gwand & iwtas &

%:ﬁméa—wqt‘fﬁzma‘tma? iFE AIOF! g 3 gFaT § AR FaA
ﬁwﬁwmaaa;mal zg foad |77 1 A GATE &Y ATIHRT AT AT |
& ag Ry AT R

g% fareqor Y, A% ATITE FT T4T
AR A1 QL A gEeny §, IAEr
AT g ¥ T8 A faqn st =JrfEd |
qgT § FH FIEGT ITHT AAT TF G
qr$ ¢ 1 @ AR 9 faga & aveew
¥ T @I AT T ATTRT GAT T
fa st gfaay sast wa oF g o

A large number of people in India,
especially those living in the rural
areas and those who are landless,
have at present an income which is
even below the average per capita
income of India, low as that is. This
class should deserve particular atten-
tion where land is available, this
should be provided to them, prefer-

ably on a co-operative basis; employ-
ment in some form or other should
be encouraged for them, and certain
essential amenities should be pro-
vided.

g7 wagdt #r wfaw feafs & i &
#Y I T A9 F ATHA @7 R IH
#r gfez & faq &3 carfamr i #7
fra¥2 o= “wEEeR q9T g gfear”
¥ fau am oiwd Ao fag # 0 AX AR
&1 ar97 ag § fx g arerr F SRw

# conrfaer w9y & ag sifaea faar -

qr 5 ga §1 T [T AT H,
STITSIFT FTTF q&T I G| ATATOT
g ¥ FqAwTr A g Ty H
quenrg fagwr &1 aEt § F0enTQ
AWTAT: AZUSATS FT T@a®T T
AN G AT T ow ag AW § gfg
sfa® 1 A aeafqa &1 § F1q0 7
AT F TR FT9 g faear g0
GuEaRq JfaF aE ¥ gl FT A

F ot Y AT gerd A1 @Y &) dFaE
FaTfag & Au greal % fag W
g A #iE gAr a1 FT faar o
faefy ofY w2z 7, faelt ofY 3@ ¥ w
d7ag Fenian ¥ faq qu greeed @Y
R STEFAE | 39 ag ¥ A faeror
9 OF TaIT § qEEy A T
g el war ¢ fF o #1 We
¢ Y gawr e W ag faawa S
FCAT AT 3, ;T ALY WA ATCET )
WA ATY A greew @Ed F fag qi
g 2T Y gaET Adro ag grn 5 FF
R QT gifiret ¢4 & & o @ oA
¥agmgfrzgmenfee & =
FX AR g 39 & & fog & |
T ¥ f3gee Free, AT FRAA
AR 3¢ a=rfom & aw & wfuT N
¢ o AR f wfuga wm gg=ar
g1

wa & woR qqern A g
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FTARTT FTH-TFGS FATIA T HT §I97
@ ST &, a8 I @S g Far srar
2 | AT FIET AT ATISA ATH L Q¥
FUT, 85¢-§R AT R8ER-%3 &

Faer 3¢ FUT &0 @I T & AR

pee3-g¥ ¥ fag g #UR wHEEE
far mar &1 ag A7 w@r STaT g Ag
WNquad g s g dawax
o & FFaS Fenfag ¥ faq 1 @
@ Sl &, a8 @F g gar g
A gaE ag & 5 sarar ¥ samr @+
forar QT 1fgd s AT E sawn
AT SrErge fHAr ST q1fed |

o fFm qEaE  weE wEiE,
oY AR QI AT F FTH F TR
¥ o fd g faeft @, 999 2@T @
At ARt S F qi § A gEie oo F
TAaRefEat €f, 3§ g g I § | I
IR X 78 AT AT Fr oy & FF wm
TR § FY aHTSETE § | 39
1 feid | qev 9T, 7] faegw ©F
WHAE &, 95 T ) oaT & | 7 Wy
et § w T f gweaE §
w et & oy faet fody g <ot
M 3 F AR T W I@T 7 G
faaar & 1 wug) & F@mwr F fag,
T9gll ¥ siaw 7 fawrg w0 F fag,
IR -GN F) g FA F fqu
g1 SEF) T & fag IV FY
T F) 8 & ¥ forg, M ) amefaw
T GEATHF FIH TF AATAT 71 AT F
Wt I ST AE) AT & | F G I
A F @ AT F) fag FEAT AT |

gzt a@ @ 7@ & fo fegmma
wagcl @1 A A Tl §F RS we
qT g T }, ST grAfas qur
Wt a7 fawra adY faar mar g,
IAET IR ST & AL § "R A
we | gat dut § g F gefrard & ar
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qregEy g1, ITET NI AT & |
S e U I EC I CE B 1
ML GFS FY FIRIE F AGS A9 a9
oY & AT ARG §9 I 8§,
T T I § A we
TARFET F WA T I § oy
AT NaA g g Fw &
FH URATRIN A1 FY 78 1T F FFW
A a & o § 1 e 37 dw FY fely
feen 1 g fegmam & TR ¥
S #§ g1 & 7€ & | T FIO Av
ST gAY ATfRd, TR 79 g\ J1fed
fergema & wage &7 foelt & #%
& dn F1 fawa @ awar & wEEr
T AT HAY S ) HroArAT Afay,
F1f 3Ty fawreaT arfed A% @@ Qar
4T, Ty & wraw w7 g

AR ST FT T T AGY
faerct 2, SgE 1O Y gw At |
& & § are AT e | gay 3 F
qAE F q9 @@ IWT FA F AT
27 & % g ¥ @raw g &, feamEt
F1 A7 F qraw @ & farer # gfawd
S & T a9 TR AW F A9gd F 9
T At & W I ad mgfauam
FT AT FAT 9877 § | TR gAR
[ §F AwgT AT Ffewr W w7 Heey
forealy & aoRY a7 &Y, NAITE
FY, @ A ITH) g TGl et @
wifs I9F 99 7 @ 923 77 fFaR
A & MR T @ a9 § fFae qg¥
F fog fredt § 1 N wwgR QM § @@
g2 afar< 51 §1aT &, a8 T4 g1 §
sreraR wfafad §iar & s e
a1 famr T Wt § @ ot TR we @
WY F ATAAT @ 1 Afw fraw fog
faalt wraT & FAaY §, faverr &7 Aveww
fadzly & == M #7 qregy ot
fazlt @ 1 78 OF @9 ¥ T IR0
forr 1 o8 § <9 3| T A9 AT
faar 7 wifewt ¥ aracE it = @
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[ fram qeama)
R aX A g awr §, worgL ¥
AT T TG THAT € | TR AAGL X
HATT T FT TAT AT T 7839
FE 9T TS § . AT A8 T T Ay
F2AT THY § WX A & GHTALEY FAT
R

FI N a9 & H 9 §, T
grfaal ¥ &% #1 § | 996 faer
& fag W F1E F27 D T & Iz
T g | gEd g Al @9 #1 oag
S a1 fF wrwefml § @ e
g Ia wq fear o3, gEw s
o | 7R qeq fY I9E G ¥ QU gAr
¢ o faeger o faod ar gf &,
TR wY YN § [ & 1 Rl aF
T AW FT TET , ITHT FrASfAay
¥ 7% gfq 78 g & 7 ool aF U<
F @ Qe AN FY qII@E, IJAEY
wrefai & waw gfg g€ & 1 A A%
TUAL DI TE T T @ 4, I9
R ¥ e g g A Em
wem i i N am NI @
AR FEFR TR I NI @
T G ¥ F9 ¥ F7 qraAG {4
AR T AT AN TEL TG FL 99
g | FIAEAY FT T 239 a1 &
faq, 9w e ¥ fae 39 7 33 fear
gY 91 §FGT 91 | AT FY 4 g,
7T #Y a9 § AR IER f wT |
Fgat # W wF & 9 RaEd g
IAH FH FIAT, IqF) GHI, g Al
AqT T ST F 219 § 47 1 AT AW
FT-TUa ) faerET T—Y @ Fa7 7w
AT ¥ aT ford 5 Y JRawad
vl | afe oo g o Y 6§
AT AN IJEAE, FTHF AR A 7
I AT § 1 TW 9T g2 @1 AT &
f& gaqa ¥ @ wERw qur R
arrefmal #1 Rauad ¥ e A &
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faw, sem frery ¥ fau Trafw
Tt §, T T W TF QF w0

fastt & § Fere i & faaer
avEarg g, foraw daw €, § s &7
¥ s @ § ww A N T
AT F FA AT A E ITH AT *
fear aa o wpfead @Y & & frelt
A FY e a5 A g6 & ) k@
1 AT F fod, 7@ A @ew 77 F oy
w4 7T A Y qF 7 w7 JerAr Y ?

T gad arar ag & & Ao &
NS aaT @ R, AE AT A Y )
Tt Y G TSI F AT R AT QIR
afew foaw frm &, foad s §,
IT HATAGT § F1E A€y FvaT § oav
agl, F1§ wweag ¢ a1 adY, 59 O W7
SaTe AT AfewT & 1 MF TR OF
ATg o w7 F19 § A3ed Y
HIAT, AT §T A FT, ¥E
AL &Y Qo Aoy F qfcorer AT,
affFr gEQ e N fwm E 3 GR & fir
A @RI TR E | oFar
T T & IS § FIHTA FT, Mew
ferq AW &1 | 7 I Mee w3
T g, IEF wifacy F at ¥ qF g9
FRT A 1 AR F A @ §
FEFRY F o gae 3w H WY A1g
I9 F g Grear afed, g H QW
& g aFdY, AfFT o9 O FaA SBTAT
ST W AN F IR faw we
fa qa ag +ft FgaT Tfegd fF 99 &
AT AL WATEET O F4T g, gEd
FATATHI 9 T4 &1 7 T4 I |
& HIEHT FATMR Y T /R FAA-
Y FY T 73 % | 37 e Y A
F & qgy N g faa 7 § g Y
S g =W AT W Qe qAT §
T A W Y ¥ gATE AN § I gy
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NfEFNaaardI @ sA T @ E
39 F fAd A5 AT AT FT F AR
T #AY T @ifs 39 F F19 F
Y FATIY a0 g & F19 J T8
FATETA FT Frear g9 W g I |
9 a0 ¥ gweag FAT ATMGA 41 |
Y IF TFR F faarn 7 Fg gar
&Y &, 37 & B qrTAT AT A8
FYE AT GG AG & |

g 777 ¥ A IEEIw WY @
qoar &, 3@ 1 ¥ fF qrAvor Ao §
wIFH I W aT N fFawa &
qfad & aafas & @ I Q) §,
& A9 A & A AT | § AT AT
FOTL T4 91 @ & 1 AfeT A
Wi & fodr, S ff a7 @A oA F
FEAEET UM Y 91 @ &, T4
e fagr & fa, 39 & AT AN
¥ fad, frdY frem &1 18 QT T8
2 1 S T IAWN FT T FY 1S A
@ ar ag  faepe wEeT w1 gR
IONT ¥ a7 wEEr ST faemr R
AT GA F F AR TR Y AT
® & T3 ¥ of@ds & wqER
qEET A F FACTET, IT AW B
79 Qo frwr 9mar 1 Afer S
B TET F 47 ¥, g g F
&7 ®, ol aF g &1 AT 7aed
&1 T R sefegaw neew
T E ST A Y So AT vo F B I
1 Jefigge @ v A FL @
FE A §o, o FHFL W N, ITAY
Tt ¥ ST AT HATEEY FT 0 AT
Jofma N A T E 13T
SqIET G |

g9 dn & Y afeqat #4 fawrd €
I F ar ¥ qF wmw § fw A g
T

ot a1 fiig (W) < weRw wEE,
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AT 39 IS F G AIGA 7R A9
qAAT § ERfrad IT<T A G ITH
i a3 ¥ 1 39 FY AT FAT AT

AT TG | IATTA FA TFT A=A

BYT A AT AT FFT FY 39 F FW
FT AT AT & W AT g 5 IF
FUF AT ¥ fghr ovxg aut A, FAT
¥ T #, T 3T A fRad TERT AT R
a7 9 2 A fRgAY IAfT AT &, A IT A
T & 7 g€ wegEl W I |
G Y TET T4, @i 7, GIH ¥
FIR, A F AT AR TG F I
fgeal &, wgt fF 7A@ SAT HY 9
TEY FaT, T g AT AT TIGA
F1 2@ F Y T 99T I 1AW i g
T A AT AR AIGA A TG F
foy 7 33 fear & 1 ol i g
et X g1 fF gL #t wEed 1§
ag FuraarEy o @ § w ey
Y ALY & | IR ATAE TH AT AT
=T A 7 ATy #X ST AT
TRE F FIC TF FT 3F TG T
AT qF arq & Fg 47 g § fF
T AEIAT ST gAIR AT ¥ g

7 § 21 a1 T Fe fF aqa |

F # grg FT gAR AN AQGRT

fargea™ & F1X F1 { A7 F AV AT

A arEt FAgE QA AN F I

FAF A I E TR G, I

it g 1 39 fora 1 70l 7% 7

Y qar GG e 7 fgEm & IO

WTIEY &7 g9 99 IF1 3 AT G|

¥ g7 wAtag w7 O #Y
gy ¥ A §g A frErg,
fF F TR IS I EAT AR
¥ om # aF1 TEAg | e
goprs awow sefema ofes
W § w9 Qeus K OF GEwr
feqr 4r1 99 WeqIA & "W
3G 39 T@ FT
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[t g7 Tag)

“In a Socialist Democracy,
Labour is a partner in common
task of Development and should
participate in it with enthu-
siasm....... There should be Joint
consultation, and workers and
technicians should, wherever pos-
sible, be associated progressively
with management.”

T AT AT e § T WX
TR Afm wfama 32w 1 @A
qaaily g § g a= Afwd
fea g :

“It is necessary that the worker
ghould be made to feel that he is
helping to build a  progressive
State. The creation of Industrial
democracy is a pre-requisite to
the establishment of a socialist
society”.

¥ ¥ qa qfa¥ 7= g g AV AR
wF 97 v R R o e gEma
ag gAI( FRET, T HIQ) LAY,
T M wars F Ay, ad& ! owers
§ fag T3 T =wEdr g afweq
w7 I woArdr gd P g g
Y @ wSw@ar g fF ‘a2z ferd
I TME AwS | AT FF SR
fomr & ag @9 w=gr A& R

WEqW WEAW  TA (¥ R FT
gar freT &% wam ?

Y @z fag: agrar & WS AW
wWEiw mamT 158 74 &
@ T wegT gl g oqam fEoA
F AT a fEymiE SAw
aifgr & w fsd qx § T4
st foaret fomr F g &) o
T W AT A< Fr "y
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Taad @y § AW 3 g
aE YV IR F fomn gwd

According to the 1960 Census, the
total number of Central Government
employees as on 31st March 1960 was
20.25 lakhs. Of the 19.46 lakhs of
regular employees, 79.6 per cent were
drawing a basic pay less than Rs 101
per month,

T ATeE, T AGE F ey §
o fE A AT FHT @Y ST
g A gfF TR www awang
I A g weaX fuewm @ §
& gw woq o fraw ay gefar
AL FFFT, Aol wTWAT
T AR AT 9g weg, A fE @
TR F IR § W g,
I FVFIX qg FeAr g fF gw gwra-
TEF gIA g AR I
Fqga Sewr g fF g fot wIQ
w{m @ e Aegy, faed ag
Tt § AR figd sA AW a=ai
Ffam wrE #, FUs &1, @ O]
F WX @i #1 3fem F7E g,
Fg 9 78 A« Ifaam w7 wFar €1
g 99 8, # TIe EfE vEw
gqTT FHaaw femr wmar g, AR
s fwdy WY @@ 9T W Agl fqar
ST FEAT |

% AT qIQ : AT Y @ar
F AMGT AR FE S OO0 § SERY
ar wfgw

ot g fag 99 ATE W@
g1 wEt & sy weg |@dr ardr
T F9W G 5, R Od F
feara ¥ gt fear omar, ag fow &
LECCUNE O T Lo B (L
aocaT 1 oA IR A PR
frti FTg O™ ¥ T AR
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" AT e W fqar & saE
Fr Aqrn farr e ? R E arg
SAY AT IR I FH FWE T W
gem awge 7 &1 A fm
frqA Fag FHIQAE AR TH B
A foew FawT 7 13 T
faer St g forgm & wad AsAT FT
AATAAE | AAF A G
FTFIEAR q€ FT QW Y FFAW
A fad & TAT FT F GAT F I
M AT A FT AT F AT,
afFT § qgw ARwg 59w
em awgr  # Fqr grn #wiltE
IaFT Y FHE T7 F AT

¥ oWTRr AT ¥ OF WK
AT QAT ARATE WA AEET T
A7 IR gfp ag gA A A
qEE T A 2 AFT FAPARK
Fg qgT | A fooe F e §
f& O QAR T4Er %7 ¥ ag
Taw A AR e § arp feaw
war § foray Faw AT AT@ AR
FIEET FAT T A FAT FAW
WA AT A FA o @ T Al
gt gt A ME fgg R ¥ 9w
feda aw3femr ®a gfway fF
qg AT IF FTAA ! AT FrAaET
WA wT aFdT &1 g UF qET
o ghmy fF A9 ¥R W
I FIAW Al ® agfema
fraft ¥ F AN APEm & NEE
FETT fF 98 S WIEATET IS BT
% 78 T quw faat & wreaEl
o ge:fegt & I § 9@
g a1 grFaE g, deal ¥ el @i
FT faar srar =fgy |

SEFAE TF A T 58 IF
&5 W 198 § Figaz facew W
FqT FARKF | W9F NE §F GIHTAT
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¢fes o g9 wigyr daT faew
A WA FAIE FTE AMRF
TR @ FAEr FHE—AF g
WIE AR ™ mawd § fwma
AT §—IF FigF=T gt "ergd
F Tk frd awg FUN Fwww
FT AW | F 44 AT ¥ (G g
g fr 37 favew 1R 70§, Wi fF
afas amrmaE g afer frasr srecg
&R Agge T ¥4, F70 FOAAY
feakad &1 ar g G fAqeA i
fedq o® fear &7 & #Ed @
fagew F1577 @ we3 @7 T |

Shri Balkrishna Wasnik (Gondia):
I rise to place on record my warm
appreciation of the working class of
this country for their magnificent
response and great contribution to
meet the Chinese challenge. Some-
thing has been said about this in this
report, but I very much feel that
something more should have been
said and the tributes to workers
should have been paid in this report
more eloquently, But I feel that
except for a sentence or two that
feeling is not reflected in this report.

The working class of this country
are doing their best to increase pro-
duction in all fields wherever they
are working. Production is increas-
ing, but as one of my colleagues has
mentioned, though because of this
increased production we will be in &
better position to defend the country,
the employers will, because of the
increased production, be getting more
profit; we do not know whether that
profit will go towards building up of
national defence. Though that profit
will be coming to the employers, the
wages of workers will not be increas-
ed in any way. You know—and Memr-
bers have ‘been mentioning  this—
that workers have contributed a day’s
wage to the NDF. On days when
workers have worked extra and con-
tributed their wages to NDF, the
profit of that day has not been given
by the employers to the NDF. This
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has a sickening effect on the minds
of workers. They feel, ‘We donate
our labour and our wages for the
defence of this country, but the
employer who takes work from us
has not given a single pie from his
profit of that day for the defence of
this country’. I wish Government
does something in this matter so that
confidence is created in the minds
of the workers and they are assured
that the employers also give their cor-
responding share for the defence of
the country.

As you know, the emergency has
provided an extra chance to employers
to add to their fat profits. I do not
want to say much on this. For the
last six years, I have been not only
writing to the Labour Minister but
have also had one or two interviews
with him—I have also mentioned it
several timeg in this House—that there
is urgent need for setting up some
mahcinery to bring about uniformity
in the wages and other conditions of
work of bidi labour in the country.
There are lakhs of bidi workers spread
all over the country in 'most of the
States. Particularly in my constitu-
tuency which forms part of Maharash-
tra, there are more than two lakh
workers. We have been finding that
if the wages or other conditions of
service of these workers are improv-
ed there, there is a tendency for the
bidi industry to shift from there to
some other State where the conditions
of work are less favourable to the
workers. ] have mentioned about this
severa] times. The Labour Minister
has been kind enough to look into
this matter. He hag also put this be-
fore the State Labour Ministers.
He hag told me once or twice that he

has taken up the issue with the State ’

Labour Ministers and that but for one
or two, the rest of the States are ready
for uniformity in wages of bidi labour.
It is a year or two now and I do not
know what further had been done to
convince these one or two States. I

MARCH 27, 1963

for Grants 6522

wish the Labour Minister stated the
position today. What is the difficulty
for the Labour Ministers of the States
to accept that there should be similar
conditions and uniform wages for the
bidi workers. Because of this the
bidi workers are put to a great loss.
The bidi manufacturers try to evade
the provisons of the factory law and
the Payment of Wages Act by bring-
ing in intermediaries who engage the
bidi workers and then they say that
the bidi workers are not their emplo-
yees. Thus they escape the provisions
of all the Acts applicable to the wor-
kers in general.

There is then a Supreme Court rul-
ing that if the domestic enquiry held
by employer against the employee is
complete, it is final. If an employer
wants to do away with some emplo-
yees he finds some cause and tries to
remove him. He holds some enquiry.
The conditions are in favour of the
employer; his legal adviser is very
well versed and comes to his support
and they create such conditions as if
the enquiry is fair and complete. The
Supreme Court has held that if such
an enquiry is held, the worker cannot
raise that issue in the court or re-
open. He cannot say that the enquiry
has been unfair or something is miss-
ing. Therefore, it is necessary that
the Government should come forward
with some amendments in the Indus-
tria] Disputes Act so that the enquiry,
even if it is held, could be re-opened
in a court of law and the worker can
get his grievances redressed.

Shri Muthu Gounder (Tirupattur):
Sir, to give employment to the mil-
lions of unemployed or to give full
employment for the millions of under
employed and to provide them with
full wages is not an easy task. We too
realise the difficulty of the Govern-
ment. There is a very huge popula-
tion in our country and we are daily
adding something to the existing popu-
lation in spite of family planning and
other things. Young man and women
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coming out from colleges after taking
their degrees or certificates go direct
to the employment exchange office
and they want Government jobs or
appointments in any other office. We
are thus adding something to the un-
employed. The latest contribution has
now come from the Finance Minijster.
On account of the gold control order
lakhs of goldsmiths are thrown out of
employment. Our Finance Minister
perhaps wanted to shoot the tiger—the
smuggler. He missed his aim, and he
shot the poor goldsmith—the goat. His
aim was missed. It was only a mis-
fortune but caused a lot of misery to
a good lot of goldsmiths.

Mr, Speaker: Were they not very
near each other?

Shri Muthu Gounder: Now, Sir, the
number of educated unemployed
persons is daily increasing. Accord-
ing to the figures given by the Govern-
ment, we find that more than 7 lakhs
of educated men are seeking employ-
ment as per the live register. What
has the Government done in this res-
pect? Was the Government doing all
its best to give employment for all
these unemployed men or, has the
Government failed to do anything? We
have to analyse this,. No doubt the
Government also was doing something,
The Government perhaps thought that
by industrialising the country they
could easily solve this unemployment
problem. That is why they have al-
lotted very huge amounts in the first
and second five Year Plans. By
starting big and small industries and
other kinds of industries they have
done something. Not only that.
They have begun to construct many
office buildings at a very huge cost,
and they gave employment to lakhs
and lakhs of young educated men too.
By introducing the block develop-
ment schemes the Government was
able to give employment for an army
of officers and young men. In my
part of the country and also in every
part of India, in every village, there
is an army of officers who are work-
ing under the block development
schemes, and perhaps the ruling party
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wanted to oblige those who were loyal
to their party in the elections. They
have provided employment to almost
all their followers under the block
development schemes. Not only that.
They have shown every concession to
them,

But as regards the problem of the
goldsmiths, though the goldsmiths
have begun to solve the problem of
their own accord by committing sui-
cide daily, I think still the Govern-
ment have to interfere, or else we will
be seeing in the daily papers pictures
showing scenes of these people com-
mitting suicide. They are also find-
ing out novel methods as to how to
commit suicide. This is the picture
that we are able to see before us.

What has the Government done?
Only, they have started some new
offices and they have given some ap-
pointments. No doubt, under a de-
mocratic set-up we cannot expect any
remedy immediately, Perhaps it
might be possible in g totalitarian
system to give a remedy immediately,
but the remedy which is possible im-
mediately in other systems will be
permanent. Under a democratic
system, if a remedy is given for such
things, though it will be slow, it would
be permanent. So, we wish and re-
quest the Government to see that some
remedies are given to solve this un-
employment problem; though slow, it
should be a perpetual and a perma-
nent remedy.

Not only there are unemployed
persong but there are also over-em-
ployed people. At the same time, we
see that there are quite a lot of peo-
ple, millions of people amongst us,
who do not turn out any work at all.
They simply eat, simply sleep and
simply enjoy, because they say they
are wealthy, It is a national waste
to have them in such a condition, be-
cause we cannot afford to keep any-
one or any considerable portion of
our population lazy. It is a waste.
They not only do not work but they
eat away the nutritive food which is
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sorely needed by workers doing hard
labour, labourers and farmers.

While criticising the policies of the
Government as far as employment is
concerned, we are alsp bound to give
some suggestions. I think by making
India more industrial alone, we can-
not give émployment to all. Even now
the percentage of employees in in-
dustries is only about 5 or 10 per cent
of the total employees in the agricul-
tural and other sectors combined to-
gether. So, we have to find means
for giving employment to a good
number of people in agriculture and
farmirg. So, the problem is how to
give cmployment in agriculture.

We find that the educated young
men and women who are residing in
rural areas, after getting their edu-
cation, directly come to the towns.
They want town life; they do not find
any attraction in the villages. Unless
we make the village life more attra-
ctive, they would not go to the vilages.
For instance, I want to quote from this
book Agricultural Labour in India:

“Wages in agriculture lag be-
hind those of industry. It is evi-
dently due to low-earning power
of agricuture. This has been
brought out in the following state-
ment:

It is a fact of the greatest signifi-
cance that agricultural wage rates
seldom attain much more than
one-half, are often only one-half
and occasionally even only one-
third of an average industrial
wage”,

So, the agricultural labour get only
one-third of what industrial unskilled
labour get. So, we have to find out
ways and meams of making agricul-
ture more paying and attractive,

Coming to industries, we were cele-
brating the Freedom From Hunger
week from 17th onwards. While our
President was inaugurating this week
and making a speech over the All
India Radio, he requested all of us—
the labourers and management and the
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people—to see that it is a success, But
at this same time, the B&C manage-
ment in Madras was kind enough to
celebrate this week by retrenching
about 600 workers from their staff on
the plea that it is rationalisation, I do
not know; it is still a fact to be con-
sidered whether it is proper rationali-
sation or not. Those workers were
thrown out of employment, The policy
is that rationalisation should be with-
out tears. But this was with tears, The
Government’s policies are sweet-
coated, more or less democratic-
designed and of a socialistic type, but
we see that they are all capitalist-
made. If Government pursues its
own declared policies, then we will
find that many of our problems will
be solved.

st wiw "™ qo (Fer)
qeeT wered, & = qer QI §aey
F a7 999 Fy AR swe w0
A g |

@ gEewrha feafa & foaen
qa1 wagl A faar §, AT qav fadt
far-mfes a1 faft ¥ @geR J
@t faar o faw-mfast 7 &Y
v e FE R §, 3 I7 A 7
¥ Y TN & e ¥ g0 §, Afew
o9 a9gd 7 9 qar fewr §, q/®@
I A Twafs  wEaT ¥ Sfw @
< faar & | 37 %1 gar A1 A AdY
& fr gara qar g A ferr @
FATFAT | ST X wIA W A T F foag
73 497 ¥ X Hqoe 3 wfw #7 ofem
faar §  zafag gaR AT wERE @
I AAGA FT ITH ST AT AMfY

R wag fast ¥ o §,
¥ Y I T A €S w7 oA qTW

S &, feT awEm A F g
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¥ ar<e 92 #1 o Ay aman g, fow
&7 qfomw a8 & & 97 1 w7 g9
faeraT &, Saf®d aad 7 9T T SR
& faerar wfeq | W T I
e faar s =nfew |

Yar wifmed  fAaarfasi o
< a<r weatal & fay g ady 0
ot o feeY oY S sfieas & wagd
¥ oF ¥ woa GEar Ag fear g
F g wifasl & & § wOAT HAW
W T

AR A WEOM NATT AT
&9 T FW IF QTR | AT AT R
¥ qagdd A grea FY 3d, a W R
qat gaT fF 39 FwfwEl § I
famaft #1 Faig F7 T@T § W 99
¥ faw = facger a4 a1 @I |
Tzt T A ol qeg w1 TaAm T
21 39 A ¥ F% B AR (F T,
AfwT I 7T AL AT TG fewar |
a7 mifwas &y W FE aw e @
wE, Afwr 37 &1 B AT T
frar | & wra aAY S & FgTE
IT FY g agi 1 feafq w¥ @
aifgr W 37 wEgd W ged &
IR T A FAT TR

forer Rt A it SR & A
1 N A fow T , @ OST ;
fRary arelt avearg < fzar smar § |
3q & wgé Fixg 7 fAen FT @l
qeeTg T A faam T & 1w
T A1 I A TG F A A
w3 IT B 9WF fear oy, @ q ¥
s &N |

77 W @ T g fF 5= s=
a9z ¥ &9 Q@ &, I ¥ wE/A
& aagdd # o agr & w4

o 99 § IT BV FAN &Y @ qT |
3187 (Ai) LSD—T.
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7Ig & fAT gw ag @ wew Sy
farsger aaT T 4, T IR AT A
T, FEO T IR T, ART-FAT
FY 33 &9, § Y 7F I § ) q=4fy
TR & A agh 9 @ E, A
37 & fagge # #rf ofaw 7Y fwar
T | FawTT wgrs F# gfee § @
g 3« fargge # aftqaw s<ar anfeg

w7 faawage o @ 1 &
AAFT AT FTFAAY woA afaw A
gofear g & @ FH T F7 A
&7 497, qTfaee BT T FT 449, IF
1 oy & e =ifge @ife s
g4T FT TF |

qe fdt fawr o didie Gy &
a1 a9 A fFd) w9 F avw w0
AT F7 ofrmde g 9w d, @t 99
T IdY qeEHA A FEY IS aOV Oy
& ey gaY @ 9 @ faar ST
aifgr, aifF 3@ F1 fraafaalz
T

FATE ATIGR & & A 2@ & v e
wHY § o @yde arial § 7 g,
ar IT AT EF qAIGA F 9T F AR G,
fogr & § AR &Y I & 1 T ™
feeqadY %1 #1E sgaoaT A & | F
g ¥ T § oF Ger o feegad
gf & | w AE a9 ofFse & g,
av &g fear smar & fF sz & Sy
TR T A I I efFwse § arae
safa &Y 4 &Y At § 1 gAfe ag
wawE ¢ 5 gl . oF feeimdr wv
g1 9w f@m 9w, @ifs 9w
A F T TG A I sgaedy
N ST T

WaAa & fora g FAA Frwer
A I FH FQ & AT a7 71 w7
® T g 9T G: ALY A1 &, IT AN
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[ sitET= A= d<ar)

FERY T97 FX a7 ¥ wwide 5 faan
o | WEaY ¥F wawfat @ aw
& T FE fear ™ ) 99 &
foT Faer FTEFT a9 ¥ & FTH A5
ST | S FrAAE A qwrs, Arge
W FEIAA IHER F FSE -
o AT Tifey )

faet & o< 3| ™ @ fFowe
fody ooz & 9% ar aTwr W= &
e § IqF Jrar g ar ufwmee @
et & 1 g9 fau faa-mfast &t T
¥ a1 @ G §F wifewl N T
¥ ¥AF qIGL F AT 7R afEm @
s gfawm §r s =nfey, aifs &
sz ¥ I g, AT 99 #7997 FE
ferar s 1 fw w=an a8 ) i wifes
AT AT FI T ITT T FT2 aY w570
L&

T YL 7IgT ddT b F A
Y g5, 77 {5y faer 3§ fodY g w0y
A, AT EY A, @Y AFLY F geA F ™
IG FT AT BT AT AW |

# ag fY w7 FEAET § fF Aoy
o IE G J JIfed W17 I
qr§ &1 Taew fFAr Smr anfed
g ax forgl &Y foem &1 avaw §
I3 fore waiAY et &7 saaeqT s
O =1fed | & o faar % o &) @@
o aa ¥ 9@ ¥ fag & 9% 09
Y AT § | Tl WL IR T
@ & A @ G &g 9w
wRat & forg o s = @ fay
a AR IAFY e wwicg faamn e
w< fear smy, & agd WG AT 1 @
wE ¥ oRF faert T & R
AR IT% I QA Ty WA FT T QY
TgT |
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17 hrs.

forgd ot #17 ayg, 3 gt
wré & A A Ay ) A
WA T ER | T aF JaT WiEE
®T 8T R, T gHAT KGN FY FIAAT
& SRy & o wifest ¥ faer oy &
F 7ol ¥ g F A v & 1 gw A
% <Y feafa @ g o=y @ =fed o

wa ¥ & @ wpm wmm
Wit & Fa o fae L FTa e
T oft g WA A L 7 qF a9

&Y To firo qro¥g (7AT) : wWeAw
wgra #f FEfY A9 qvET Gar 3T
AAFIE & & 3@ AT § qgHd § A I
Y FeR1 St & qEEd § w9y g R @ aw
T & 99 7% @ W ¥ "A9gd ¥ &,
% afoF gihaa § | 9% A9
# 7 Fa qHAEY I F AT A wAv
€ o I3 OF qAT aEE | A
¥ Ierw g fv gw mgEe 1 AR §
f& wTe o7 quEly &, 91 afoeme
&, e feagmar & 9fQ ¥ o =g falt
T TFTR ¥ A NEAT §9 39 F i
qAZ7 FY AT & AT § AT "W oft
LA s

foram ofY sTewTe qiew &, st
g, g9 ), g AAfaa g, wwhw &, ™
g & Qe 1 %7 qwAT o ow fay
gofeaq fear o @Y W AT
gr fe syactrear Sesar W afor
safga Y Y 3 awdt @ wifE ok T,
Ig¥ um o, W & femvr ¥, & #
QAT ¥ g IAEA afg Wi A
gfg & 7% aad § | Tar e @ fr o
¥ fae, odt ¥ o & fag ag
TIEE § | WX 39 q T A= aE ¥
TRag fFar JC AR TE gl o
wEEw e & S&w 9 arw
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e @ w=g afonw ok awd § )
& S o Y @ F a9 qrw Ay
gt ff § o @ ;@ F qurorAry
ATAT ATAT ATES & | THHT gH A STAAT
& v ot fora @ 2 78 g Ffvdey
N e s dfegm 93T
Y AT 3| { IS A | fAar
St IR qg At 9§ Wi foraa
fr AT &, wT I O Qi aweaw
fear Ime A gy wEw & R wwAR
FY T F AT AT gH A HY AV
AT TEAT A § | T TFEY A
o7 Tt &, Afaw @ At @) awd 2,
=g Faq I f2F o7 gwy F WR
sYerriE 5 ¥ &) qwar @

ST A Arwr e aifefadee
WE FT T qA9HE #F d0F  famT
qEAT g g & owaw A W, o
fada #, wg ¥, gwdwr §, e ¥
T FAL A3 W W AR S W@
1 3 79 T @ foig 9w qgy
2 % [ i qdameh Iafa 57 &
fenr & 99 aF sl awwr sfaw
T oA 9 A4 AT 2, IR whver
R afon ft R A T =
T ;AT GG ALY THAT & 4 gege
fgear w3t Y foe wifors g€ ot
iz fadq ¥ 1 Sev ¥ fawfar A
@t f& s@ T gw FEW A,
TR W AW WM I§ A
aF TE Y ¥ gt W F oaw feewe
fefamie ¥ & A SaFr wifedw
AN E qT A R A g
g 7 & &, T ofREd ¥
afg 7t rl, g mifee wfas adt
T AR FameaT 755 a9 F7 Y
wfwar &, A= AT FT Y whFar @,
IFFT A W AW G 9 T AR
JqTEA agM T4T /T F QA q@
& N FH Y, IER T FT aEA )
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IR feqdien srafaey aur saEe
Tt daa afafat e ) fawfa
# ) IEF aX @ WA AR AT
wifa aE &Y & wfrw (ave #
Wa  wsHee  daw, qa7 fAafwes go
T IF A § qifefEiaT ww aew
g HAwiE FY W FTAT AT WX IAFT
afvumsr ag g fF Tet ox TW e H
T =y e g€ 7 unfa & &
qrd W FY grew W T ;X Seared
W | Y HEEr amaET A9gd WK
TR F T H dar gaT)

g & @ed w7 w9 § W3y
AT IR W W9FT tq fEerEr
STEAT § 1 Wi H ge¥e W 2ev¥e
¥ or afoee & g7 3@ e
draa & AR w7 o e A
foraa WY SOWT €, 9T F WEde 49T
¥ gY a1 afswrs §wev # Y, 97 sataz
T FRAY 1 fgd, Tearsay
W T wfgd, osfafegfer =
A9 gt Iifed | ag g« fear T Ak
g WX @eT § a¥E AR 1ave
¥ are @t IO & Y qfomm fAwer
F 93 SRS faFe AR gal Ty
2} A S T@ET nagadiz faar
I+ qformw ff ok G & W §
[FAHD RN ST TR T I
FYE FTC0 ALY & 7 g & o ot 3w
THER FT §HEE IAET W AIG
Fd9 § FaE T0 ) I9 TF A9
AZT FY Fhw3T § T A, T qw
w=g qfonw fagam 1 gearaar a8y
BromRagi agq A fae 1 ST F
ST Y F T & A R 9
T 52 TF FH 337 § 7R 0F 9fega<
aE S R SO AR AT ST @
TEY IR FTAT | I AT ITH(
o #¥ wFaT Tg (e g, a
gt @1 wagv =4 firorar @, 7 foig
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[ s aTr <]
T § 39T g9 g, 1 I A Ay
wEAA A w7 &, afwT wIEw
w1 8, o Qi 41 8, SresnA
AT, T 19T ST TG, T TET ST
XY SHTC FT I ATIAIG &, TTHT IqdY
9 T 9 F F0r a8 e T
qiar W T & ag #1% geg 2 Ay
feafa & g1 axan &1 @fae & fdaw
FAT =TgaT 2 fF qrfefatme & arfear
® @R R oS

faat WY oo gt afafaw §,

I g9 F1 gfaa afeas afaw st
JIE FATE | F g qE & R AR
&Y %93 § wfuF 1 aren foradY frafa-
i € 3 899 oF FihEdaEe Qe &
g AT wrfed | afeors afaw s
S 1 gEar F o § Y =T |
e JAWT F &Y ar A1 s 39 ¥ Y,
g Tqa 1 IT F iR @
AfFT F5 T FIE T FHLC FT qHAY
F TH FIT FAW FIAT AR
atf afafge & Afy I at @ &
FT AT E, I fafeal & avaew §
FE Saffesy T vt or g% A%
e o gaEmEden @ &%) 99
Safcfeon Io@T § a1 OF YFR Y &°F
T #4379 gyar §, fow ) =Y, 4

&7 wiftee, S€Y & afqq ¥ wveHy, 946
¥ gifex &39 # marelza | 4
g9 a5 g1 9T 77 AT dfke )
qeTzedt 7 Y Anfed | wT W 3"
THTX 1 F1 faafqar a7 ar sia)-
M F7 7w &, graaR #y feaw &
TTF! OF agd a7 Hfea Tl W G

TG |
Shri Balgovind Verma (Kheri): Sir,
I rise to support the Demands for

Grants of the Ministry of Labour and
Employment. Shri Gulzari Lal
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Nanda deserves our congratulations
because he has so admirably handled
the labour problems so far. He is
instrumental in bringing about this
Industrial truce which is the need of
the hour to meet the challenge that
has been thrown out by the Chinese
to us,

Labour has magnificently respond-
ed to the call and they are putting in
their labour day in and day out to
meet this challenge. But, it is a sad
thing that the mill magnates have not
realised their duties full well. They
are not honouring the pledge that they
have taken along with the workers.
Many hon. Members have dealt at
length about labour problems of other
undertakings. 1 would, therefore,
like to confine myself to the labour
problems of the sugar industry only.

Labour of the sugar industry is also

engaged in doing its best to meet this
challenge. But, the mill magnates, as
1 stated a little earlier, are not doing
their best to honour their pledge.
They are somehow seeking chances
when they can exploit them to their
best advantage. In these days also, in
the sugar industry, contract labour
is employed. You may call it as
daily-wage labour. They are exploit-
ed to the worst degree. I think this
is not only undesirable but also im-
proper and unjust Labour that
should receive at least' Rs. 72  per
month are made to get only Rs. 45 at
the rate of Rs, 1.25, Their names find
a place on their registers. They mani-
pulate figures in such a way that
actually the labour does not get its
due and they are made to realise that
they are only casual labourers and
that they entirely depend on the
mercy of the contractor. They also
pay something to the contractor, be-
cause he is the intermediary in that
loot. He gets Rs, 1 or 2 per labourer
per month, and the rest of the amount
is pocketed by the mill-owners. This
can be proved when the time comes.

Their living conditions are not only
obnoxious, but they are abominable as
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well. I do not hesitate to tell you that
they are made to live in dungeons
unfit for human habitation. I have seen
their standard of living. One is pain-
ed to see that they are made to live
in these hovels. Not only one, but 4
or 5 persons live together in a very
small room where, actually, you may
not find even proper ventilation, This
is the right, or rather the fundamen-
tal right which the mill magnate is
bound to provide for, But, they do
not do so because they know that they
have got approaches; they are re-
sourceful and therefore, they can uti-
lise this to their best advantage. In
the sugar factories, the condition of
labour becomes all the more miserable
when it is summer season, They are
all perspiring and sweating all over
the body but they do not get the bare
necessaries which they should get
otherwise such as cold water and
other facilities. They are denied of
thees things. When the attention of
the mill magnates is drawn to this
matter they say that they always try
to provide these things, and it may
be that in just some stray instances
they may not have been there.

Then, victimisation of labour on
flimsy pretexts is the order of the day.
I know of cases where labourers
while going back to their houses by
chance attended some meeting which
was being addresed by some persons,
and if the persons were not liked by
the management, then those labourers
were victimised on that very score.
That is most unjust and improper, and
I submit that the labour Ministry
should look into that matter.

Then, there is the labour which is
under direct employment of the sugar
industry, but this labour too is not
allowed to cross the period prescrib-
ed for their confirmation. As soon as
the prescribed period is over, the em-
ployers dispense with their services,
and again after a few days they em-
ploy them. This is something which
is very unreasonable, because by doing
g0, the employers not only deprive
them of the wages for some time but
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they also deprive them of the bonus
that they should get from the industry.

There are also no recreation facili-
ties, and the welfare funds which
are there for the sake of labour are
not utilised for the labour and they
are mostly utilised by the senior staff
of the mills. If such things continue,
I am afraid labour stands no chances
of getting their sons educated or get-
ting something otherwise from the
mills.

As regards the labour colony quar-
ters to which I referred earlier,
they are the worst. They have been
constructed at those places where
there is filthy air or filthy odour ema-
nating from the filthy water that ac-
cumulates nearby, which is most in-
jurious to their health. Our Govern-
ment should see that this kind of thing
is removed, because they have to work
in the factory where also there is the
filthy odour and when they come back
to their houses that odour does not
leave them. Labour is an importans
factor. Nothing is possible without
the co-operation of labour, and we all
know that it is just like a perishable
commodity. When the labour is do-
ing its best it is our duty to see that
their interests do not suffer at the
hands of the mill-owner.

I would like to say a few words now
regarding the cane co-operatives, I
wanted to speak on this point at
some length, but since I do not have
enough time, I shall only summarise
the whole thing. In the cane co-ope-
rativeg the people who work are de-
nied certain facilities which they
should otherwise get. In all other
undertakings, the people who consti-
tute the real labour have got a right
to appeal to the courts, but this has
been denied to the labour employed
in the cane co-operatives. You know,
Sir, that the people have to put in lab-
our for two or three or four months
hardly in the year and for the rest
of the year they remain without work.
In the millg the labour gets whag is
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Parole
[Shri Balgovind Verma].

called retainer allowance, but that re-
tainer allowance is not given to the
people who work in these cane co-
operatives. I think that the Labour
Ministry should make some provision
in this regard because these labourers
too deserve it. If the labourers in the
sugar factories can get the retainer
allowance for the rest of the year,
why should the labourers employed in
the cane co-operatives not get this
benefit? It they raise this question
they are penalised there. Angd they
cannot appeal to the courts also if
they are punished.

Therefore, it is up to the Labour
Ministry to see that such things are
done away with, and an honourable
way of life is guaranteed to all those
who are engaged in this industry.

RELEASE OF MEMBERS ON
PAROLE

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing letter dated the 22nd March
1963, from the Superintendent, Central

Prison, Hyderabad:

“I have the honour to inform
you that Shri Kolla Venkaiah,
Member, Lok Sabha, who was de-
tained in te Central Prison,
Hyderabad, under Defence of
India Rules, 1962, was released
from this jail on 15 days’ parole
on the 21st March 1863 at 5.20
PM. on entering a bond for
Rs. 2,000 with two sureties, each
for a like amount to the satisfac-
tion of the Inspector General of
Police.

“He shall surrender to the jail
on the 6th April 1963, before 12.00
noon after the expiry of this parole
period”,

17.21 hrs,
DEMANDS FOR GRANTS—contd,

MiNisTRY OF LOBOUR AND EmMPLOY-
MENT—contd.

The Minister of Planning and Lab-
our and Employment (Shri Nanda):
M.r. Speaker, it is appropriate that the
industrial truce resolution which was
a very early product of the emergency
came to be discussed here. I figured
very prominently in the discussion.
Member after Member who spoke
paid their tributes to the workers for
their magnificent contribution in var-
ious ways and their splendid response
to the challenge with which the
nation was confronteq because of the
Chinese aggression. These tributes
were well-deserved. All those en-
gaged in industry in the country who
have given such a good account of
themselves deserve wel] of us.

At the same time, I heard here and
also outside that there is a certain
amount of feeling of disconterit that
there were violations of this resolu-
tion. These complaints arose largely
from the side of the workers; the
employers also have indicated in a
few places something from their side
too. I do not think that any great
change has occurred, but it is also
true that there are visible signs of
some cases of bad relations. I there-
fore feel very much concerned about
it. Hence I lay stress on one aspect
of whatever has to be done in the field
of labour relations. If anybody has
even the remotest kind of impression
that the emergency is somehow over
and the stress of the emergency is not
there and therefore our enthusiasm, if
it wanes does not matter, he is very
much in the wrong. The emergency
is very much with us now. It has not
receded at all. Therefore, I have to
emphasise this that it is not possible
to go back to the old ways at all; I
am speaking of the whole nation, wor-
kers particularly. There is no going
back. We have to move forward still
further with the things that have been
achieved. We have to enlarge
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very much the great enthusiasm dis-
played and the concrete results ob-
tained. That is the implication of the
challenge we are facing. Emergency
must dominate our thoughts all the
time till such time that we feel that
the menace has gone. We do not know
how long it will take. We must re-
capture that gpirit, that great enthu-
siasm which asserted itself in the early
days of the emergency when the
workers gave a lead. They came to-
gether within a week of the declara-
tion of emergency—all sections of wor-
kers, their representatives, the
tmployers also—and they adopted that
comprehensive resolution covering
every aspect of their duties towards
the industry, the country and the
people. 1 say that without exception
al] the organisations of the workers
awho participated went back into the
country from that conference and they
disseminated the message of the reso-
lution. This gradually had its impact
in various directions. The most out-
standing evidence of that is naturally
what is referred to in the resolution
as industrial peace. That was the first
thing—that is the creation of the
climate. I believe that was very
much necessary—creating a climate
in which there can be a single-mind-
ed and concerted endeavour in sup-
port of the defence of the country.
There were, besides, the steps to be
taken to promote constructive co-
operation. Among those aspects of
co-operation, naturally industria] peace
took the first place. There is a re-
markable evidence of the earnestness
of the working class about their obli-
gations in this stage of emergency.
The provisional monthly average num-
ber of man-days lost before the emer-
gency set in was considerably over
four lakhs. Taking both the State
and Central sectors, it was about
70,000 in November, and 19,000 ‘in
December. In January there was a
slight setback—21,600. Of course gt is
very much better than the previous
average but it should not be 18,000, it
should have become possibly 9,000
and then nothing. That is the real de-
mand of the country and I hope that
we will still be able to put in all the
efforts to bring this about.
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The resolution asked for perfor-
mance in other directions also. The
next thing to industrial peace was in-
dustrial production and more inten-
sive efforts during the normaj period
and partly by extra application also,
one extra hour ‘or two extra hours. All
these things were done in many places
and as a result production not every-
where but in many places increased.
I am not able to bring up figures as
a proof of the great step-up in pro-
duction that has occurred because it
may not really have that accuracy in
relation to the situation but the index
of industrial production increased
from 148.2 in July 1962 to 159.7 in
November, 1962. That is an increase
of a fairly large magnitude. This has
been brought about, as I said, not in
all places because it was not neces-
sary; and some hon. Members said
that “you want more production and
on the other side you find that there
are closures taking place in the textile
industry particularly.” 1 must ex-
plain that the needs of defence are
not spread out over the entire field
of industry. There are specific needs;
greater attention was given to those
needs. There were some special cir-
cumstances which led to a decline in
the demand for cloth and that had
its consequences which have been re-
medied more or less, not completely.
Therefore, these cases of closures in
some places—Amalner was mentioned
—as in Bombay, etc, arise from old
days. Some factories, some mills, are
in such a run down condition,—finan-
cially and technically neglected over
the years—that it is not possible to
see that they will live all the time.
New factories should come in and en-
able the workers to get employment
there. I am only explaining it be-
cause stress was laid that even dur-
ing these days there are some closures
which have occurred.

1 have with me a letter from the
Minister of Defence Production—and
it is heartening to argue how he }3&1
expressed his own views and given in-
formation to us as to what has hap-
pened in that very important sphere.
He has said that labour relations have
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[Shri Nanda]

been entirely harmonious. The at-
mosphere of work is outstandingly
good; there js no idle plant capacity.
“I do not think that we can ask the
workers to work harder than they
have done so far.” The ordnance
factories are all working multiple
shifts, also on holidays and that is
by mutual agreement between mana-
gement and workers. Co-operation in
the matter of careful handling of
machines and proper maintenance has
been without any reservation. There
is also enthusiasm for the workers in
the matter of contribution to the de-
fence fund. He has given certain
figures, both of contribution and of the
increase in production. I do not want
to go into the details as to the steep
rise in production in the ordnance
factories which has occurred within
the period of October and mid-Jan-
uary. These illustrate an important
aspect of the change that has occurred,
and this is certainly the most signi-
ficant direction in which we should
look forward to better resuits.

Shri Priya Gupta: Did the changes
occur much earlier to this resolution,
by your upsurge, the national feeling?

Shri Nanda: 1 am giving informa-
tion about the relevant period after
the emergency, the change that has
occurred during this period. This was
about production.

Then there was the other require-
ment also of this resolution. Before
1 proceed to those other matters, I
may say something further in con-
nection with production. Sentiment
ig not enough. Suitable machinery
has to be set up and that was done
immediately. An Emergency Produc-
tion Committee was set up at the cen-
tre, and later on, and soon enough, all
States have got their emergency pro-
duction committees. The object cer-
tainly is to increase the production to
the maximum extent and also produc-
tivity. That again js not enough. We
should have production committees
at the unit level, at the ecnterprise
level. Day after day, the number of
enterprises which are having emer-
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gency production committees is in-
creasing. My latest information is that
about 336 units have such committees.
The question was, how are these com-
mittees formed, whether INTUC was
consulted and so on. No direction has
been given to consult a particular or-
ganisation or another. Whosoever are
the workers and their leaders in any
unit, they are consulted. If there is
an AITUC union in a Unit, natural-
ly they have to consult the AITUC
Union to get any results there.

Shri Indrajit Gupta: Is it not a
fact that at the enterprise level the
management has been given the dis-
cretion to form a committee on any
ad hoc basis they may choose?

Shri Nanda: That is not the inten-
tion. If anything of that kind has
occurred, that is not the emergency
production committee of our thinking.
Naturally the employer may have to
take a lead, but it has to be in con-
sultation with the people who matter
there in any enterprise.

Shri Indrajit Gupta: Who is res-
ponsible for constituting it?

Shri Nanda: In the emergency
who can go out and constitute it
everywhere? As I have explained,
the employer does take the lead,
but he has to do it in consultation
with and with the consent of the lead-
ing elements of the workers in that
unit. If there is anything else, I may
be informed and certainly I can at-
tend to it.

Connected with this, there are var-
ious other details as to how these
emergency production committees are
functioning. Specialists are being ob-
tained from the private sector also
and chiefly from various international
organisations, who go to the units, see
what is happening there and make
suggestions as to how production can
be improved. That is the practical
and concrete part of it. Studies are
being made for this purpose. This is
about production.
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The Ministry itself has taken up an
accelerated programme of training to
meet the demands of the situation.
Short-term courses in all our indus-
tria] training units are being set up.
Three shifts are being adopted in a
number of places, so that a large num-
ber of additional trained workers
would be available.

It was also mentioneq in the dis-
cussion on price stability that condi-
tions may arise when scarcities will
develop. Therefore, on the one side,
the producer should not exploit the
situation and on the other side the
workers should see that there is grea-
ter production for easing the situation.
After the emergency was declared, the
price level hag rcmained fairly stable.
This is also a matter where we feel a
certain amount of satisfaction. There
are severa] reasons and whatever may
be the reason, as I said in the debate
about prices, there is no reason at all
for being complacent about the situa-
tion, because the strains and stresses
of large defence expenditure are yet
to come in. They are before us and
therefore, very great care has to be
taken to see that the situation does
not deteriorate in this respect.

We took steps to declare a number
of industries as public utility imme-
diately, so that there can be that at-
mosphere and also the acceptance of
obligations as public utility industries
for the purpose of increasing produc-
ton.

There is one thing more about this
emergency which I would like to
state here, i.e., the workers’ contribu-
tion. They have worked better; they
have worked more. They have also
contributed one day’s wages in a
month; sometimes more also. A num-
ber of them have offered their contri-
bution to National Defence Fund.
In the case of offers of work there
have been complaints that in some
cases these were not accepted. It may
pe for technical and other reasons. In
the case of contributions by the wor-
kers, it is really surprising how small
people, Whose incomes are small,
whose incomes are meagre, can find
the heart to give. All the workers
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were in a mood to give anything, much
more than what they have given. 1 do
not wang to say anything or make any
contrast with any other section, but I
can say for the workers that they
have shown an exceedingly great will-
ingness to sacrifice and to give.

There was one complaint about re-
laxation made. It was said that the
legal provisions have been relaxed or
exemptions have been made in the
case of mines and factories so that the
workers could do more work, work on.
holidays and Sundays and do over-
time. That is true, That was done
because the situation required it, But
that wag also done with the consent of
the workers everywhere, If there is
an odd exception anywhere, it is an
exception. But as far as I am aware,
even at the industries level, wherever
this has been done, it has been
done with the consent of the
workers. The workers wanted to
do more than that. But our idea
was that in the mines, particulraly it
was not good to make the workers
work continuously and take away
their holidays altogether. Therefore,
our idea was to bring in more workers
so that the work can continue but
with additional set of workers.

When the hon. Member, Shri Elias,
who spoke first, said something and.
mentioned certain names, you, Sir, in-
formed him that it was really not good
that individual cases were cited of
which no intimation had been given
before. I can inform, Sir, you and the
hon. Member, that we had no such in-
timation at all, But I may also state
mere that only a few days ago I
addressed letters to all the organisa-
tiong of the workers that they should
let me know specific cases where vio-
lation has occurred, where the workers
have not been dealt with fairly. I
have promised therein that each case
would be taken up, and I am going t.
take them up.

Shri Mohammad Elias: What action
have you taken? A number of cases
have been intimated to you. No action
has been taken. You have only re-
produced in the note which you have
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[Shri Mohammag Elias]
circulated the comments which were
received from the employers. You
have not taken a single action.

Shri Namda.; If the hon. Member
refers to the situation in West Bengal,
[ may say that the fact that the whole
note was produced giving the explana-
tion for each item is itself the answer.
It may be that it was obtained imme-
diately from the West Bengal Govern-
ment. That is the basis for further
discussion. We discussed it in the In-
formal Consultative Committee. All
the 50 cases could not be immediately
disposed of. But here is full and
frank information given in our note.
Let us pursue it further, I have asked
the various bodies to give me speci-
fic cases. I again undertake that each
one will be looked into, but I cannot
promise that he may have full satis-
faction. In some of them there may
be some substance, and in those cases
turther action can be taken. A sug-
gestion was made, why not have an-
other tripartite consultation in view of
the fact that these developments have
occurred, I will consider what further
steps we have to take. In any case,
as was suggested by an hon. Member,
[ will, in the first instance, call, after
the receipt of the replies to my letters
asking for full information, the repre-
sentatives of the organisations to meet
me. We shall sit down and look into
each case. Then, we can examine
whatever emerges from it. We can
have a tripartite meeting also; cer-
tainly, there is no objection to a tri-
partite meeting.

Shri Priya Gupta: What about the
Chief Labour inspectors and Regional
Labour inspectors who are not doing
their job? There are violations of the
different Labour Acts.

Shri Nanda: So far as violation of
Acts is concerned, I do not know of
any Act regarding which there is no
violation at all, I have all the infor-
mation with me and it will take me
too long to reproduce them but so far
as the implementation of awards,
agreements and various Acts is con-
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cerned, at least so far as the Centre
is concerned, we have a machinery
called the Evaluation and Implemen-
tation Division, which pursues thesa
matters vigorously andg where every-
thing is taken note of.

Shri Priya Gupta: Only being look-
ed into.

Shri Nanda: I am not able to
satisfy the hon. Member because I do
not know what cxactly he has in mind.
If there is anything in his mind, let
him tell me; I shall look into the mat-
ter. T was not referring to cases
which are being “looked into”; I was
referring to cases where something wag
“done”, where implementation waa
achieved regarding awardg etc. in a
large percentage of cases. And that
is so because we are very keen on im-
plementation. What is the use of our
Acts in the matter of labour if the ad-
ministrative machinery and planning,
to which also reference was made, are
not functioning properly? I know
that in a number of cases things are
not done fully well. We acknowledge
that fact, But, I think fairly good re-
sults have been obtained in most mat-
ters of implementation.

A resolution was brought in the
Rajya Sabha that we should bam
strikes by law, I had made up my
mind not to accept it. When the
workers are so willing and when they
voluntarily want to take upon them-
selves this obligation, why should wa
think of legislation?

Then I shall take up another ques-
tion which I want the hon. Members to
consider, anq that is the responsibi-
lity of this Government for several
things. Sometimes, matters which are
entirely within the sphere of the
States are brought up, mentioned and
laid stress on. All I can do in such
cases is to take note of them and con-
vey the facts and information to the
State Governments. I think T must
make it very clear that for many things
which are happening in the sphere of
field of labour, there is no direct res-
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ponsibility for the Central Govern-
ment. All that we can do in such
cases is, well, render some good advice;
that is all. Therefore, it is better to
keep in view that demarcation clearly.
In the reports hereafter 1 propose to
see that the activities in the Central
sphere are separately shown so that
we can concentrate on them and see
where there is lack of implementation
and soon. As I said, of course, I shall
try to see that in the sphere of States
also things improve.

I want to say here that under the
Constitution, the subject of labour
falls partly in the Union List, partly
in the Concurrent List and, to a cer-
tain cxtent, in the State List. Indus-
trial relations relating to Central
Government employees, railway em-
ployees, banking and insurance come
panies, mines and oil fields and major
ports come in the Union List; the rest
are in the State field. Safety in fac-
tories and the implementation of the
Factories Act are entirely within the
purview of the States; so also social
security. Under the Employees’ State
Insurance Act, there is an autonomocus
corporation and though some functicns
are being performed here, the admi-
nistration of the Act, particulraly the
side of medical benefit is a matter en-
tirely within the sphere of the States;
they are doing it. Similarly, on the
subject of employment, though we
thave certain functions like formulation
of policy, all the employment ex-
ehanges are being looked after by the
States. I felt it was very necessary
to make this clear so that the idea of
responsibility may not be blurred.

There is another angle also from
which we must look at the responsi-
bility of the Labour Ministry. There
js some talk about the shortcomings
of the Ministry of Labour and Em-
ployment. I would just like to tarry
for a moment on this topic. Somebody
asked whether there is socialism here,
whether there is a welfare state here
and what exactly we are doing about
this. Certainly, we are moving to-
wards an economic and social organi-
sation of the country which will cer-
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tainly be socialist. Here I want te
make a clarification. Whether I am a
socialist or not, whether I am a
Gandhian or not is not the point. The
point is that in this country that is
inevitable,

Some people may be frightened by
the word ‘socialism’. That they need
not be. So far as the socialism of my
conception is concerned, it is very
different from the socialism of some
other friends. It has very much a
Gandhian flavour. It will be in
sarvodaya terms. It wil] not possibly
be Marxist or the so-called scientific
socialism, but it will be a socialism
which means the good of everybody.
Particularly that is where the welfare
state comes in. I am looking forward
to this so that very soon every family
in the country has a certain minimum
of the five needs of life, namely, food,
clothing, education, health and shelter.
That is what we have to do. There it
is that what the working class is
trying to do is relevant.

How is this to be achieved? It will
be achieved through work, through
more production and greater effort on
the part of everybody. I am looking
at the emergency that is there as a
great opportunity for us to lift things
to a much higher level. I find that
already those inhibitions about in-
creased production or productivity and
rationalisation among the workers
have completely gone. Already we
are moving towards rationalisation etec.
It this spirit stays, as it should, we
will have a period which will have
changed both the climate and the
actual results that have to ensue in
terms of production etc,

I was saying about the Ministry’s
responsibility for employment. Em-
ployment is the result of the total
economic activity in the country.
The Ministry cannot generate new
employment. Its job is to see that the
employment opportunities which arise
are rationally distributed and are
fully utilised through the various ex-
changes and other machinery, 1
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[Shri Nanda]

believe, it is trying to do this job
better and better. Then, I will be
asked as to who else is responsible for
employment. There in another capa-
city I have to stand and say why em-
ployment is not more. It is planning
that has to produce more employment
and employment is increasing in this
country.

When we are talking of unemploy-
ment, we must also be sure that it is
not that employment has not increas-
ed, Employment has increased consi-
derably. The overall increase in both
the sectors in the current year, that
is, 1962, has been 3'7 per cent. Taking
{actories, mines, plantations, Railways
elc., the increase has been about 17
lakhs between 1951 and 1961. Simul-
taneously with the increase that has
occurred in the labour force this
appears to be a small figure, but look
at the investments which are needed
in order to bring about this result.
Then we will see that this certainly
is no mean achievement because in
factory-industries, particularly, in
large-scale. ...

Shri Mohammad Elias: How much
has unemployment increased during
this period?

Shri Nanda: 1 am going to say
something about that. But first I was
laying stress on the fact that both in
the public sector and in the private
sector every year there is an increase
in employment. The volume of em-
pioyment has been increasing.

Shri Mohammad Elias: How much
has unemployment increased?

Shri Nanda: At the same time, as
the hon. Member will immediately tell
me—he is very anxious to remind me;
I do not need to wait for that from
him—I will myself acknowledge the
fact that unemployment as is evid-
enced by the figures on the live regis-
ter is mounting, every year about 20
{0 24 per cent increase on the live
register.
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Shri Priya Gupta: In case no im-
provement can be done, it is no use
keeping this Ministry; the work may
be distributed to the Ministries con-
cerned.

Shri Nanda: The problem of plan-
ning is there; also the question of
economic progress. It is a question
both of pattern of production as well
as the rate of increase, of economic
growth.

Shri P. K. Ghosh: Can’t the Minis-
try advise the other Ministries ways
and means of better employment?

An Hon. Member: That they are
doing.

Shri Nanda: [ answer for all the
Ministries. As somebody to do with
planning, I answer for all the Minis-
tries, that plans have been laid out,
{airly large programmes. Some
people feel that these plans are too
big. They are not too big at all. May
be, to an extent, the progress is
somewhat halting. It might have
been possible to do better even with
these investments I acknowledge
that. With  better implcmentation
some better results could have been
achieved in terms of increase in em-
ployment. That would have been a
some difference. The real thing is,
hcw much more of investments can be
made which depend considerably on
foreign exchange and foreign aid. It
is also that when we talk of big things
in the line of industries there was no
experience in this country. When we
say there is delay we have to keep in
view that of new big things there was
not enough experience: how to pro-
cess these matters, how to see that
estimates are accurate and various
stepg are taken in time,

This progress has not been com-
mensurate with the requirements.
What more could be done: how do
we do it? There was a suggestion
from a quarter to have more cottage
industries, and all that, I am a per-
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son whose loyalty to the ideas which
favour cottage industries and small-
scale industries are well known. But,
ihere is a sense of proportion about
these things. We are doing a good
deal about that. If you have all cot-
tage industries and none of these big
things, there will be no cottage in-
dustries. How could we subsidise, how
are these people going to be main-
tained?

Shri P. K. Ghosh: If we do not give
scope to cottage industries to come
in competition with big industries,
ultimately, they will perish.

Shri Nanda: This is not a debate
on planning. I will not enter into
the question and I will not explain
at areat lengih about the relative
position of the industries. I will ex-
vlain two di eclicas in  which em-
ployrient is sought to be enlarged
very much. First rural works: that
is special programmes have already
been launched in rural areas outside
the plan by which the production
potential is developed in areas where
there is a larger incidence of unem-
ployment so that unemployment need
not be a perpetual burden on the re-
sources of ine community and the
resources of thai area themselves de-
velop. That is one direction. The
olner i»—iL 15 also a very important
new development—a new view is
being taken of rural industrialisation.
Let us have all these small techni-
ques; but these techniques are not
going to be the answer of the future
problem of unemployment. Because,
the workers are not going to be con-
tent with six annas or 8 annas. They
want more. It is not possible to give
more with just manual techniques.
There has to be the help of science, of
technology to the small man, to the
man who works in the cottage. This is
the new prc -amme being ushered in.
Some steps have been taken about it.
Various 1ural industrial projects are
going to be started. where, appro-
priate to the condition of eacl'} area,
jndustries will be developed thh. the
help of power, and small machines.
That is the answer to the problem of
unemployment. I cannot say how
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long it is going to take, because while
we may have some control in the
Planning Commission over invest-
ments, we have no control, and we
are helpless so far as the other part
of it is concerned which absorbs
whatever new incomes arise, namely
the increase in population. If the
population jumps up from one per
cent rate of increase to two per cent
rate of increase, then whatever we do
is simply sucked up. That is why, of
course, the family planning pro-
grammes and other things are being
undertaken. But these are the
adverse factors in the situation retard-
ing the growth of the per capita
income and, therefore, also the
resources for investments.

18 hrs,

Having given information about
employment, I shall now take yp the
question of wages because that also
was referred to by many hon. Mem-
bers. In the case of wages, the first
and the most important considera-
tion is that wages should be certain-
ly fair to the workers and yet not so
burdensome to the industry as to
act as a drag on the progress of the
industry. I may state here very
clearly and very emphatically that if
anybody carries an impression or
there are any misgivings in the
country in any quarter that the wages
in this country are excessive he is
totally wrong. I have been looking
into it day after day . . .

Shri Kashi Ram Gupta: Is the
House sitting beyond 6 p.M. Sir?

Mr. Speaker: Yes, till the hon.
Minister finishes.

Shri C. K. Bhattacharyya (Raiganj):
If the interruptions are allowed to
go on, the hon. Minister will go on
for an hour more, I believe, But
there has been no extension of time
by the Chair today.

Mr. Speaker: Therefore, I presume
that the House would agree with me
that we should allow the hon, Minis-
ter to conclude his speech. Now, I
can get the sense of the House.
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Shri Kashi Ram Gupta: Why not
eontinue it tomorrow?
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Shri Gauri Shankar Kakkar (Fateh-

pur): The hon. Minister may speak

first tomorrow. The reply may be
postponed for tomorrow.

Mr. Speaker: I should like that un-
Jess he wishes to continue. But I
would like him to continue and
conclude his speech.

Shri Nanda: I can go on, but I do
not know if the Members are of a
different mind.

Mr, Speaker: I can persuade hon
Members, if the hon. Minister wants
to continue.

Shri Nanda: I would like to conti-
nue, but . . .

Shri R. S. Pandey: I would like to
request you to have the reply post-
poned for tomorrow, because if the

\
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hon. Minister speaks tomorrow, we
shall get a more detailed speech from
him. Today, everybody is willing to
go already. Since this is a very
important subject, the reply may be
postponed for tomorrow.

Mr. Speaker: My fear is that to-
morrow we have to take up the
Demands of the Home Ministry, and
there would be a greater pressure of
Members who would be wanting to
speak, and probably we may have to
sit very late tomorrow evening. That
was my fear.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
The hon. Minister of Labour and
Employment and Planning says that
he requires 40 minutes more, I do
not know for how long more the
House would like to sit today.

Mr, Speaker: If the House agrees to
sit I have no objection.

Shri Satya Narayan Sinha: But my
difficulty. will be this........

Mr. Speaker: If the hon. Minister
of Parliamentary Affairs wants that
we should adjourn, I have no objec-
tion.

Shri Satya Narayan Sinha: All that
I say is that when the Demands will
be put to vote, there must be quorum.

Mr. Speaker: If it is only a question
of the vote to be taken that can be
done tomorrow.

Shri Satya Narayan Sinha: Yes,
that is right. Then, there is no diffi-
culty. I agree to that. Let the hon.
Minister finish his speech by taking
49 minutes more, but let the Demands
¥ put to vote tomorrow morning.

= AT : T AT HZRA FA
TAT AT AT T, A "= gy
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Shri Nanda: Then, I shall be consi-
derate to the Members and take less
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time, If I had the freedom to conti-
nue tomorrow, I would have taken a
little more time, but I would like to
compress all that I have to say, since
I have to continue today.

1 have first cleared the ground for
a view to be taken about wage policy
in the future. 1 said that wages are
not excessive in the sense that wage
increases which have occurred during
this period are just in line with the
increase in the per capita national
income, just about that, but they are
behind the increase in productivity.

Mr. Speaker: When I said that vote
might be taken tomorrow, it did not
mean that Members could slip away
and I should be the only listener left.
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Shri C. K. Bhattacharyya: The hon.
Minister is now on one of the most
important topics of his speech, He
should be provided with a larger
audience.

Some Hon. Members: Yes.

Mr, Speaker: Would he like to
continue tomorrow?

Shri Nanda: Yes.

Mr., Speaker: Then we adjourn
now.
18.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 28, 1963/Chaitra 7, 1885 (Saka).
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1199  Scholars sent abroad

CoLumNs
ORAL ANSWERS TO QUES-
TIONS
S.Q. Subject
No.
602 Research in  Private
institutions 6335—37
603 State Education Mxms-
ters’ Conference . 6331—48
604 Educational facilities to
students joining army 6341—44
606 Hindi in U. P. S. C.
Examinations . . . 6344—47
608 Oil supply to Nepal . 6348—s0
609 Land prices in Delhi . 6350—54
610 Release of property of
ex-ruler of Bastar . 6354—56
611 National stc:plme
scheme . 6356—59
612 Manuscripts thh Asna-
tic society, Calcutta . 6359—63
613 Sports Enquuy Com-
mittee. . 6363—67
614 Movement of coal 6367—70
615 Russian aid for oil
production . 637071
616 Publication of American
and U.K. Text books in
India. . 6372-73
RITTEN ANSWERS TO
QUE IQNS . .6373—6404
No.
605 Chinese asked to leave
India . 6373
607 Age limit for admlsslon
in Engineering Colleges 6373-74
617 Manufacture of hqueﬁed
gas . 6374
618 Coal londmg in Rallway
wagons 6374-75
619 Model constitution for
universities . - 6375
620 Selection gradc for
assistants 6375-76
621 Religious and moral
education . . . 6376
U.S.0.
No.
1195 Barauni Oil refinery 6377
1196 ‘ CARE’ Organisation . 6378
1197 L.A.S. and LP.S. Offi-
cers in Bihar . 6378-79
1198 Hostels for S. C. lnd
S. T. students in Maha-
rashtra . . . . 6379

6379-80

U.S.Q.
No.

WRITTEN ANSWERS TO

QUESTIONS—contd,
Subject

1200 Iron ore deposits in
Madras State. . .

1201 Political sufferers in
Orissa . .

1202 Consumption of petro-
leum products in Orissa

1203 Accidents at Talchar
coal mines

1204 Welfare of dcnotxﬁed
tribes in Orissa .

120§ Coal mines in Orissa

1206 Symposium on protcin
structure . .

1207 Pending cases in Madhya
Pradesh High Court

1208 Commissions/Committees

appointed by Home
Ministry -
1209 Sweet ground water

near Calcutta

Unauthorised construc-
tion of |etty at Port
Blair

Shcll-ﬁshmg lxccnce in
Andaman and Nicobar .

Welfare of S. Cs and
S. Ts inPunjab .

Adult women’s educa-
tion in Andhra .

1210

1211

1212

1213

1214 Welfare of S. Cs in
Orissa . . .
1215 Iron ore

found in
Madhya Pradesh .

Rifle training

Foreign scholarships to
Indian students

1216
1217

1218 Study group on pnmary
education .
1219 Development activities

in Border areas

Archaeological survey in
Punijab . .

Transport of coal by
sea . .

Raids on kerosenc dealcu
shops in Delhi

Tribal welfare depm—
ment, Manipur

1224 Rural  Institute for
women at Indore .

1225 Observatory at
Tal . .

1220
13221
1222

1223

Naini
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6380
6380-81
6381
6381-82

6382
6382-83

6383

6384

6384-85
6385-86

6386

6336-87

6387
6387-88
6388

6388-89
6389

638990
6390-91
6391
6391
6392
6392
6393
6393-94
6394
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WRITTEN ANSWERS TO PAPFRS LAID ON THE
QUESTIONS—contd, TABLE—contd.
U.g.o. Subject CoromMws CorLumMns
0 under sut}-netgtlo? (s) of
- 3 section 4 o e Inter-state
1226 Ficin Timber shOPS 1% ea94-ss Corporations Act, 1957-
1227 Research at Toklai 6398 (3) A copy of the Revised Es-
. . 5 timates for the year 1962-63
1228 Aid to Sanskrit Pandits 639596 and the Budget Estimates
1229 Basic ‘educationin Delhi 6396 for the year 1963-64 of the

%1°1ployees Stat;d Insurance

. rporation, under section

1230 Coal for Rajasthan 6396—97 f6 of the  Employees® State

1231 Compuhory physical nsurance Act, 1948, together
education 5', with ‘Performance-cum-Pro-
schools . 6397-98 gramme Statement and Busi-

. ness type Budget’.
1232 Sapphire deposits in

Jammu and Kashmir 6398-99
. INTIMATION RE : RELEASE
1233 Extraction of coal in MEM
Jammu and Kashmir 6399 OF BERS 6405
1234 Home nursing course (i) The Speaker informed Lok
34 in schgols "8 . 6399-6400 Sabha that he had received a
o . telegram from the Superin-
1235 Hindi as medium of tendent of Prison, Trivan-
university education 6400 drum intimu;(ing that Sar-
1236 Coal mines in Madhya :;zhnx.ak‘ v'y.[,?;t:lcm:.:v,:
Pradesh 6401 released from custodyon the
1237 Bus thefts in Delhi 6401-02 36th March, 1963. :
1238 Rape cases in Delhi 6402 (ii) The Speaker also in-
formed Lok Sabha that
1239 Monuments in Madras he had reccived a letter
State 6403 from the  Superintendent

1240 Geological survey in Central _ Prison, = Hydera-

bnd, intimating that Shri
Madras State 6403-04 nﬁ. was
relcncd from ]lll on I§

PAPERS LAID ON THE days’ parole on the a1st
TABLE . 6404-05 March, 1963.

(1) A copy of the Mineral REPORT OF COMMITTEE
Conservation and Develop- ON PRIVATE MEMBERS'
ment (First Amendment) BILLS AND RESOLUT-
Rules, 1963, published in IONS—PRESENTED
Notification No. G.S.R.

410 dated the oth March, Seventeenth report was pre-
1963, under sub-section sented

(1) of section 28 of the Mines

and Minerals /Regulation .
and Development) Act, STATEMENT BY THE

1957 . MINISTER 6405—-00

The Minister of Scientific Re-
search and Cultural Affairs

(2) A copy of the Bombay (Shri Humayun Kabir) made
bour Welfare Board (Re- a statement correcting cer-
constitution) Amendment tain information given by
Order, 1962 published in him on the 23rd March,
Notification No. S. O. 3656 1963 in his reply to the
dated the 8th December, discussion on the Demands
1962 #s corrected by Noti- for Grants of the Ministry
fication No. S. O. 257 dated of Scientific Research and

the 2nd February, 1963, Cultural Affairs.
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DEMANDS FOR GRANTS

(i) Discussion on De-
mands for Grants in res-
fcct of the Ministry of
rrigation and Power

4 concluded and the De-

| DALy . DIGEST]

CoOLUMNS
6407—30

mands were voted in full.6430—6556

.it) Discussion on Demands
for Grants in respect of
the Ministry of Labour
and Employment com-
menced. The discussion
was not concluded.

AGENDA FOR THURSDAY.
MARCH 28, 1963/CHAITRA
7, 1885 (SAKA)—

Further discussion and voting
on the Demands for Grants
in respect of the Ministry of
Labour and Employment
Discussion and Voting on
the Demand for Grants in
respect of the Ministry of
Home Affairs.

GMGIPND— LS 11—3187 (Ai) LS—10-4-63—884
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